149 Police firing at
Kurtha town in Bihar (St.)

ceived pellet injuries were alsy shifted
to Patna Medical College Hogpital.

The Government of Bihar have set
up a8 Commission under the Commis-
siong of Inguiry Act to inquire into
the mncident, The Commission would
congist of Shri S. C. Roy, Additional
Member, Board of Revenue. The State
Government have also sanciioned an
ex-gratia payment of Rs 20000 to the
breaved family

The sifuation 1s under control,
16 hrs

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, on a point of
order. The hon. Speaker had an-
nounced from the Chair that the Gov-
ernment was under an obligation to
make a statement on the starvation
deaths ang scarcity conditions, Al-
though a week has passed, so far they
have not come forward with a state-
ment, to my knowledge I would Iike
you to make some observations in
this regard, because this is the last
day of the session.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The statement op the
Kurtha firing which involves the death
of an ex-Minister, has caused so
much anxiety. Since it is a  wvery
small statement, could it not be read?

MR DEPUTY-SPEAKER: Whether
it is short or long it has been Jaid.
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& for goRrc WT ST Wy 7 WK
#ro mio To FI @ew $A ¥ 7 Fur
fear s wr & 7

MR. DEPUTY-SPEAKER: I hope the
Ministers will take note of the sub-
missions.

SHRI S. M. BANERJEE (Kanpur):
Sir, let the discussion be over and then
let the statement be made. Three
refugees have been shot dead. Itis a
very serious matter. The people are
really aggrieved. Let the Minister
make a statement.

MR. DEPUTY-SPEAKER: | Some-
times the Chair has to play the role
of a sounding board, and I have done
that, If the Speaker has said lIike
that, I reinforce it. The Ministers
may take note of what the Members
have submitted

16 04 hrs,

MOTION RE: CONSTITUTION OF
PARLIAMENTARY COMMITTEE TO
EXAMINE MATTER RELATING TO
ALLEGED SIGNATURES OF 21
MEMBERS OF LOK SABHA ON A
REPRESENTATION TO MINISTRY
OF COMMERCE RE: GRANT OF
LICENCES

MR. DEPUTY-SPEAKER: Now we
take up the motion of Shri Atal
Bihar1 Vajpayee.

oft siwe ¥ (2T) - TITETE WEY-
W, U UF ATE WIE WET §
HT THIT &1 G1OR @ 90 faT oge
a7 fear qar ar W 9% FT fpemr
gt gar ar, feaet agaw g€ off ag
o wa g a@ § wg  wrearaw
e g e @ st Y oy v ¥ A
Y TR 7 g fo% fode ey far
R | W aa § e feegere oy
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[ wax d7)
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grm w1 91X dwr 99 fem wg Wrg
A fer .. (wwem) ... SR
dar & ot w@r W a7
afan T Ia% A wY e T
aY s w1 guTY §Tg WrA Y qraew ¢
wafey & wmo@ gvdem wow § oW
WA STeaT g fF 5 e arE T

TET g anE'& I . i

MR. CEPUTY-SPEAKER: I {fully
rendorse what you say, that we should
connduct ourselves with dignity, But
may I reguest that you start begin-
ning it with yourself now? Now, Shri
Vajpayee.

st Sier ¥ IIeTE HEIET,
4 a% gg vais g fasm a9 aw &
gra sire w7 gEt e @ § gEr
g gzm wEY 1 & gra Stw F$T AréaT
wem, 7y fawdt ot fogiv 9w favr
awrafa ¥ gra§ wTew O, F =
fo &% w¥z ®% S &2 {5 98 )
5 WER  ®T T FE & |
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& dzaw w¢v 1 & wow qoon § ey
T & wyET qwe wrgar g fE
wew ¥ afvar o T & niva w1 A9
T forrrr sl 0 F aw wveam g
fa otTT =7 ATE FT FEATHR T |

MR. DEPUTY-SPEAKER: Since
the hon. Member is very worked up
about this, he should be given some
attention. Every memher deserves
gome atbention. May I draw his at-
tention to the fact that this whole
matter was gone through first in the
Buslness Advisory Committes, some

152
Heences (Motn.)

agreement was arrived at by all sec-
tions of the House; then, I think, two
or three days ago, Shri Madhu
Limaye made a statement here, to
which the Prime Minister also respond.
ed. Therefore, do not rake up the
whole thing again. I would request
you to keep quiet. Let us proceed
with the businesg of the House.

SHRI P. G. MAVALANKAR
(Ahmedabad): On a point of order.
While the House is about to debate
a very serious matter in the form of
a motion by my esteemed friends,

/Shri Atgl Bihari Vajpayee and Shri
~" Jyotirmoy Bosu, today being the_last

day of the current extended Monsoon
Session, may I know at what stage
the Leader of the House will inter-
vene aad give a reply on behalf of
Government? We all know that the
hon. Speaker himself had to cancel his
visit to Shri Lanka because of Parlia-
ment being in session. The other day
the Leader of the House had said that
they had a great regard for the au-
thority of the Chair. Therefore, I
would like to know whether the Prime
Minister is going to intervene and if
so, at what stage, and if she iy not
intervening, whether she is in Delhi
and if not, whether she has taken per-
mission of the Chair to be out of
Delhi when an important business is
discussed in Parliament.

MR. DEPUTY-SPEAKER: In the
first place, I extremely dislike bring-
ing in any personal programme into
the proceedings of the House. (Inter-
ruptions) Order, please. I am on my
legs. Since he has raised this point,
I would like to say that it is extreme-
ly undesirable for anybody to bring
in his personal programme into the
proceedings of the House. It is wrong
for me to say, “I have this programme
or that programme and I cancel it be-
cause of this and this will go into the
proceadings of the House,” I think, it
13 not desirable.
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Secondly, with regard to the de-
bate, the Government can fleld sny-
body, the Opposition can fleld any-
body, to speak and to reply. For your
information, I have before me here
the letter which the Prime Minister
has written to the Speaker. She has
shown that courtesy to this House.

“I write to inform you that I
shall not be able to attend the
sitting of the House on Monday,
September 9, as I have to go out
of Delhi to keep certain prior pub-
lic engagements which were fixed
before I knew that the House was
sittmag on that day.”

We have to remember this....(In-
terruptions). Will you kindly allow
me to say in peace what I want to
say?

In the first place, this has been an
extra-ordinary session. From the 30th
July, we have had to extend it to the
9th. Who can anticipate this? No-
body could have anticipated this.
Therefore, 1 think we ghould not make
too much of a point of that, Let us,
every one of us, avoid bringing in per-
sonal affairs into the proceedings of
the Houre. I do not like this.

Shri Vajpayee.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): No personal affair.
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[MR, SPEAKER in the Chair)
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ST SYATerT g IR Aft SETeT

I wgr fr WY P w # oo &
wg, T &

Carriage tools, instruments, appar-

atus and appliances parts, carriage,

scientific and medical and surgieal 1n-
struments, motor vehicle parts.
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“All was done according to norm:
and forms and rules and regu-
lations”
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TR ATCOX §Y AX | TR WY W A
i fromd wr v QW @R 1 ¥ T
dad favgwat maw sqr & g &
wg FATed Wiy femar wgd § 7 ot
g WigT TR A w0 EA 20,000 A
Trfg? | wreh & wgr FW 21,000
Wh WA AR 1 21,000 TX
o 9% & foar mar ) 93 ¥ A0
gar fag & A & for war o oY
g gare fag < gq@ g W &
AAeg EETA WA &1 AN gT ABA
T gE g fog w1 v g &
IFT 1A g gA fag &
aefrie meamaa s Y 31 AT
FdYy 7 g7 &, wEedw avd = g A
79 | ag AfeweE ¢

“Attested]. Tul Mohan Ram
Certified that Surendra Kumar
Singh, Sarvashri Chandra Mohan
Eswar Prasad Singh  Post-Madhu-
b ni— Distt — Dharbanga — Passed
BS.S. exammation from our
school ”

T I wEERu § Al g ARGT TR
FT, gEFF o9 F A gF AT A
FY O ¥ W@ FAL TG Gx FA
fag am &1 &1 @¥HT AW T &
I FT AE AW |
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WYL A TFE THH WA O | AfRT
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T HE ey e d &w ot wfaw § 0
&% ¥ 7ft ¥uy fir 4% 28 sl W
& 121,000 °F ¥fAR Y Ffew,
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IA A qfrded #wz A oar @
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oF @7 #r ;fer ¥EOT WAL F
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Fifag fem 77 § @9 51 gT qgR UA
FOW T FO AT G a9 HL A
Fa.

ot wm wew e (F7I)
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[oft vew fagr®t wroddt]

R W Fafag o afn ar
fam & ) 7% wqagarT 3R wE
w3 a7 fag; awRT & 3gr fv gam
g —

ot Qo gAo fumy  far gad aft
FTEO | W FYrE WA e § afyw

st wTw fagrd woRdY  fov
T WEIT AT T Tro sy wady
FEH AT HIART Y RN ? gg
.91 &t F gur § 5 5R wgw v
At o Uxo fasw ¥ g faar | w0
ag waR & 7 w0 5 W wAw g fw S
N AF g ag waw w7 fear war
& 1 ANt ag s g wel Sy anda
‘wg 7 2 A AR H AW ¥ s
g ST | Faw =
W &3 1 waer @ wAva TE &,
TSy Ay & TR & vx fafrs
ot goor gra ot 7 % 2 fr @y
#ro fto mido Fr7T w1 AT Frfg
¥ % Al 1 ST w7 G

“CHBI cannot do it. We know the
CBI was headed by Mr, Darbari and

now he is in the Railway Miuistry.
Therefore, no more CBIL
be held by Parliament.”

Nt wmRa faw ﬂa’ﬂ"\'m-

Fir F1 7 fagra 77

st wew fogrd st gF
IAFT AT R ¥ 7T AP

Hraldt g 7g & f& wam q@
TR WIT qT gaw X aff A ) ww
I waafeafs ¥ gr v § 1 T
Hig agd  faar & ot w1 faqq a0
gl X uew A e £

It must
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® ®T¥ ¥ IA® AlwAve ¥ QT By
R I o B e @ ) W
et T wda wf ar fy 1w @
® AR Foagr a7 | e g Al
AT | wEEr § ST wT ag g7 o
AHFITFARIFGE ° IFA
el

“The Prime Minister yesterday
criticised the opposition parties for
raising the bogey of corruption. It
only detracted attention from the
grave economic and other pro-
blems facing the cowntry. She said,
‘after combing the length and
breadth of the country, the opposi-

" tion has found only four corrupt
people—myself, my son Mr Bansi-
lal and Mr Lalit Narayan Mishra.”

Wt mEe fam #m B onR
3

it wew fagrdt arwdedy
T I =], F9T A0

g

wa Sur 7Y A AT Ao
fag # A7 A q7 ] @Y & A
HrodYo wirfo H faell 1 fzws &1 waar
g wd faw® ST w0 wE 7 faw
%rr TER ¥ TAEY A w0 NF 7oy
ﬂfﬂﬁ FTET AN W T wAY

\FITTFETATNAIT & 1 Alo Flo wife

FA® WMAN T AR 44T W A
g

qlo Wle wifo ¥ FTAlyET Y
o &w N gl fanagdgfe o
on W w47 % fagy § 1 EW
TRFET AT g&w ®| feewr § TAH
fawary ¥ fom saiwedi wr g9 @,
W% & TrgdneT T & gro w7 faravn
¥ g7 ¥, oy weX w7 woavwwwr At
1 g A i da Y i
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Wwr b fomr w1 s osar
qw ¥ oy wiwwdt w1 ogqurw &7
w1 e dte mifo ¥ wYE day ey
7Y ¢ s s 37 qoav wfeer 77 faafe
F O% 7 I UEWA 41 9y A
wifw o A% nx  glfagoaw afa
WE L I H A AR wIET AT
TET | TANEWA TART AGAT FT TR
afr, swwr  Aurvsy T gfAm #F
TART TT4 FAAAT AT 74T AWM
HWAT T TE gzAT AT AT A o1
af &\ 1970-71 WY 1972-73
T #f1o dto mo 7 Fa3my & “Fréat
Wfwfrzwfes grodeq a7 ) 97%r
a7 Uw FOL wqAT EWIT )
a8 |rarT fana fama & fase sraear
FT & W4T AT 1 S WrATA V@Y
¥ faq aramgfae am aed @ o
fa=g g 78 & fr aen &7 s
Fv foar w3, % @Y 1 AW
gt forar v | a7 AT AWY A%
FIRRIEHT AR AT TRTR |
&Yo Yo @Fo QU Vo ¥ fyrd) wruiaey
A arg wE g4 faver 9 %1 foar
g1 fF |FmarT £ YF avg § ™I w7
maar ¥ | e v s g B
¥ fau 16 71T § AT
T &, TG AT FAMN AF @I WA |
w7 %7 a8 s qamn .y a3y ?
AT LH WA KT ATH F 9 AT §9
¥ a7 ¥ |1 0% oo faeds A gEA S
|YFT 3 ¢ W ATHTWTE 957 "
woAifan & wofga TEawedT &1 vIET-
S &7 24 | W1 39 oF ofemnEy
T ¥ ORAATC &) oY AR
faq Y 98 Fagem ) SEE Y
¥ & qur fir war dte ato wrdo fart
wA & fams W ST EwEr g 7
ot A7 ®7 IALG—AF | qE WA~
g A femrger & 1 Y &R qET
W Iw R FE ) IO WA I

Yeences (Motn )
Wt A A oy @ AT A ama
srgs AT T R gy
"dYo dto wrfo waT &Y smw @Y w7
aFqY At T9 AEAA ¢ gfy ey
AAY FT g1y A AY Yo Yo o $7 wrw
TR ? 9V fraza e fraq ammer &
|Y &Y wrg arfes omw Oy T &7
a%dl | 7 Ffosw RaEr 4r #re dve
wErreATy &1 Hgfd Y oawom s
STeaT g | wiwawa ¥ 47 3T &
uva qor af fr ;v ag 7w ¢ R Yo
Ao Mo & FalT ¥ F1w W
a2t wfawfrar & faeg dro Yo
oo 7 3§ WY &1 wrw &Y & &
IRE Tt K 0F GF &Y 3O
WTEAA ¥ § amas) $7 7 qE) wRRy
& FgA 9T AT IT ORI & A7 AV
Fam—~farzT WA Bt few SeamY |
Tt wRiEw ¥ wEr fr & &Y axfer 37
& yrafoa ¥ ¢, fr=g 973 1§ am@ &
A AEr & 7 37 F frdt grem w)t
At g AR | 7@ wRET
A qrar fear g1 fF 4 @@t &1 gar
aaredl | fag IFA qAT AEY AT |
afz aar s@mar av weT w) gfew oy
fear 1w g8 wTAR ¥ §8 W A
Wameam g1 2T H9 FT AW E
ared fawrdts for fared, =€
¥ foenr Fresme woits 7 oF qagdr
ARAAZT WATT ¥ & fAC 40 AT
fagut qar &Y egfa &y o) 7@
wgfa 10 sw@ET 1968 #T &Y af 4
freg o &Y faq am@ 40 TATTHY W
YT HT 2 W 92 FATC HT &Y wf g
w A g ? FTIw qg Faryy w4 e
%Y g A EFGE W E 1 ma
dq wror G 91 1 fRT WY weEw
2 fear 1 @ AredE &1 ey & waye
ATA & U STfwy &7 g9 97T | HTHAT
srefaw e ¥ farg dfte dto wrdo wiy
WO TqT | I ¥ wan ey fe A
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[ sz fag<y T99d)

wix ¥ ¥ ur Ao aeeg gafew ¥

o7 X QEE GO ®T AHE QAT TN

& garan aF Aent arfowe, &F @

sare 5t oF WrE g7 9z fEwar

o qro uro AfE TARE qg oo

AT 41 I & q9are §' AiX 78 &3

& mar f& @Y AT T 99T WIS

¥ faqr & 1 AT gETAT 4 Wi

|UT T ® 4T WOT T | TE W)

qutfong & T | W@ &Y @Y wiE &

wfasT 7 AR AL ¥ 9T HT IEWAT
W FT A qAAHT FE F GAT
Ay q) 9T Agr &Y €| 39 AW
¥ 3w WO Y w oW ¥ sfw
¥AY| ag19esATATE | AT

ag gut fi6 T 7 v Tar feay

7 €A WHHT 7 faedt ¥ qareen
%< fear mar | drodtonmie aF A&
| weeg & WA Y oW gy wI qw4AL,

qeq A AW ¥ Ay o qAY, IS
qIT T Q27 TG @ qEAT AT FAE H
RelY faca § a8 STHET HH dlodlowTE)>

¥ 3T TG-qvF 1w ¥ fag gt ar
§%aT &, 98 ¥ A% 7AW qwar |

9 WRT ¥ 99919 99 ®Y §yU
#aw wfyee ¥ W& &, Farw T
FERETANFIE 1 WX FETETT
@ & svifee 792 &g & ar smw
qifegrigt qef & 50 ¥aT faw @
wgl wTar § =7 WITEd AT WITT, )
uFR @ fg, ot ¥ w1 mfaw @
A sEA AN FI Hfaca 2 s3
o weer gadlr g@fafr &) @y

W EIgd | xF WAy A WA

29 WIET T QF ARE 458 s
fawz ¥ fog w@ere far & QY gk
sradY (rat g fear war qr | wEd

SEPTEMBER 9, 1874

Comm. re. grant of 168

licences (Motn.)
EfMam Ay ¥ quy 1o 9@ A
fog 1 T amwYy wY % @ 3o
FwarAmmag g

no-date-moved motion

*This House lves to appownt
a Parliamentary Committée to go
into all questions arsing out of
replies given to Starred Question
No 730 on the 27th August, 1974
in the Rajyn Sabha™

WY AN H1 §, GHTHTC 95T €Y
qq &, UIW SATHY FY ¥ 4 §F €F
gaa s R fe zoFe R aum Ay
aF AW 7 W1 §wa 9w g%
|t wrRAT oF ®udYy Atafa €1 4@y
|t ST

# WOAY 7T FT IEITT T AR
A AT ATGATE | A FW OIH ATHA
9T frar7 &7 a) €7 AT TIE A
qwe wrdr & 1 Y qEAe WY /o
FAgea @) A G ¥ R F AT
g | 3 =€ = qEREw ¥
gHYEz /17 $B TAWSU K I qAR
& faer walY Y qwyp & Faerrar =nar)
faa malr 7 faery & s=p17 ¥ fagm

st aoaw § (a4

“I do not understand why the
Bombay Stock Excharige members
should seek to make an appointment
with me through you I would
prefer to dea] directly with any
request that they may have to
make "

SHRI SHYAMNANDAN MISHRA
that was the Congress Party in those

days.

SHRI PILOO MQDY (Godhra): The
virtue lay in the fact that Shrn Desh-
mukh was not a Member of the Con-

gress Party.

St wew fapt WA ow
qITaW w7 g @@ qr | Wiy gy & fm



169 Constw, of Parly. BHADRA 18, 1896 (SAKA) Comm re grant of 170

ey sy w1 §1§ ot wrgdE W
fesffor  amar ¥Gew ¥ wwar
) 7w dgear §oafw SR
s ot ¥ qear § oY e 7
gty o & 7w & oo e qrEd
grar w51 gam fem g Afew
qfeq wETgT @1 Agw ¥ I WU
feat | sW 27 %7€ 1951 W AL
& A% w9 7 7 foar

“You suggest that an mquiry be
made by the Congress Party. I am
afraid this 15 neither feasible nor
desirable as the whole House 1°
concerned with {hus matter It is
not a party question ”

AT &Y A o wEmew ¥ AW ¥ I
AR (TR ATATETr FT AT AFT
721 fo o9 & faoms w9 v F
“grRrdty froveas”’ g1 /FA 2
qfes &1 7 ux a0 IASRT HATT
7 faar | w97 sETa 7 oA frar—
“] do not understand your re-
ference to ‘unforeséen repercus-

sions’ in the existing atmosphere in
the country”

WAt AT T At g3 F faeg ge1a
1T | Uw gRdq Afafa aw6 T, 34 w1E
T AT &1 1 (24T 747 | 98 &1
Wt ST qAT AHAT Y, fwaT o i
FY ATy 37 & fg TAT ww 6 )3
freh zxfrpa s Yl gEAH oY

99 T IEW q— ascertairment
of truth

fairplay and justice to all con-
cerned.”

W AT qTIX, §FIH Fa 4K
IT AT T wa™A AT WX qTAW 9T
gadry ary Ffag dqe WY AT R 7
AT Y WY W17 T B LT FE A
¢ fir g e ATl € 0 T oy

licgnces (Motn.)

TEewy fow ¥ aw ? v avaew vyt
919 Y ? 4 TRAWH TAIX $T WA~
AT #4 o? gy Teaww fEah oY
A5 FTIX | WG AT KT T T~
m#&a” Ao o wrEe ﬁ’i\’ﬂfﬂ'
7 gHT § |

faw fas g% wa= ¥ wEaTA wE
g Ty e g ¥ wema s wong !
T1, TAT Twaw 4t 5a AT faw e
WHAT S7 AQS T AEAT & 747 | 9T
AW FIAT F WA AET A 9T |
%1 famg grar =rfgr faedY qiedy oot
FI 919 #1 faga 787 | 7Y oF wHy
REY &, T% ¥ g7 7759 QAT %) faaar-
{7 mmia 7 wwnd Fmee I«
#1§ fammw TEw ¥ qrew wiesw
& WA 7 qW: ALY W {IAHA A 4D
FET & W 97 LA T T .40 §,
FIE TETHI TART I1F T €T AFAT
21 W5 3R 9TE T B A FETAT Sy
T 1 59 fam g AT AT FEw AEA |
AT T 4T WEAA AT, WOH
|1 ATAGT i I} TGV R AT TOHOY
& AN TAFRI AroATomTo F TYT 9T
B OW TR

7t &Y i€ AT 77 ¥ F @At
el 81 wmed QT w2 aww £
7% ore wAEwEr agT § 1 (Swww)
qwer ¥v% & §o fgl & wow w
s ot 7% o 7w 57 E}, wrw
T 78 g€ 4 | (vawAwTw) wEwaTRIY ¥
uF IATIT & T IC O AA NG,
o€ w1 wr @Y 4 vk, 7@ FA@Rrafy
e ¥ wmr war W @ ook
w1 wrs ow vk ) wedhr wfufe o o
7dt &% audt § € O Wk HY e 7w
ardt §

wh w ® arwfge & agwat
® 0 ¥ or §, 6w £ w7 W
ww v i &
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s w27 fagdy amrddy)

e s waAT v Wz @ #
7 & w9 @g garer 2 §F W g,
qF O W AATIAT T W NG T qT
at § Afew s & freed w1 9rEr
N §T @ & gy AT AT ¥ faar
war

Tvguaen g fr aw & =
A ] FT 972 § | 7 v qaAw
wd ¥ 3 ¥ wravry gAY ¥ T
RE R R o
37 Ft wfa=r rg 57 w41 &1 7
Wrprey TR T A ET o Q| W
wuIRIAl F1 AT TS TG w0@r
WA AL AT & wIT § &5
¥ afre foar ongr & ) ;g
7% faa 34 & f7 g w3 Tw a7
Fft gt wifaw $1 a7 ° wy g
afawre 261 & fr g @ ¥y M A7
¥ S aat F1 A RT AR AT GIIHT

g Tt ToE ¥ ;3T FT AR a7 fAalN

8 gaar fazfear gafora #37 oA
Wi § & ag w0 wewa amr g o

¥ woet foat § sz W@ g
o ot &1 waw wE & Twaaw
W Wi & afqt & a@a e
e ¥ w8 WA SEer v
I @ BT AT AT BT EIOT
& wT & A aFar, Awa=y Nfaa N
afr W A |

WIS HAF AHE AL AT § TIT
Wa9 987 g% § gaAfon 1 swrformay
W AT %1 ¥gAT gWT QNI ) ¥
EO &0 #3598 ¥ A¢ &¥ §, qWEW oA
¥ qmy g frawy ¥ afvoer § 1 A
7Y qrdRel wuE F oty mrT
oreft ? @ wraw ox fafy Wt & @
wr § & qoere fadnft o vy &0

SEPTEMBER 5, 1974

Comm re grant of 172
licences (Motn.)

v § W # wf PR v ot
, wAfezive wefie gvm aw der
arAm | fET wEd § AW A W A
¥ | foT vy arw ¥ Wy A Ar9w
@ Fwar § 1 AT T AN7 7@ & W
qX W 33w w W, dfew faf
qet & grer aR s awt A & wrwr Ay
AT 41 | T ATL A g o7 G & sy
W FT TN & foAg 1 T WY AEES
¥ I 9T X WA GF Y § Hfrw
FAAT A wATAG 7 AT W9 faTE
4 @t ¢ R are <fEam

MR SPEAKER Motion moved
[ER-——— [eS———Y

“That this House resolves that
with a view to ensure high standards
of conduct in public hife by Mem-
bers of Parliament, 3 Parhamentary
+Commuttee comprising of 11 Mem-
bers nominated by the Speaker, be
constituted to examine the entfire
imatter relating to the representa-

ftion made to the Ministry of Com-

merce over the alleged signatures of
21 Members of Lok Sabha the re-
velation made by the Mimister that
most of these signatures are forged
and the actual allotment of licences
to parties mentioned in the repre-
sentation and to make necessary re-
commendations m that regard”

About this motion, you will kindly
note that I have received a number
of amendments to the main motion by
Myee OneTs by Shn

maye, ore each, by Sarvashr
Bamar Guha, Banerjee, B V Nak
Janeshwar Mishra, Shenoi, Numbaikar,
Mavalankar, Sezhiyan etc

I think they are 18 in number All
them are treated as moved There is
not one—there are so many of them

SHRI MADHU LIMAYE (Banka)-
I beg to move
That 1n the Motion,—

for “thgt with a view to ensure
high standards of conduct in public
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life by Members of Parliament, a
Parliamentary Committee compris-
ing of 11 Members nominated by
the Speaker, be constituted to
examine the entire matter relating
to the representation made to the
Ministry of Commerce over the al-
leged qgnatures of 21 Members of
Lok Sabha, the revelation made by
the Minister that most of these sig-
natures are forged and the actual
allotment of lcences to parties
mentioned in  the representation
and to make necessary recommen-
datiors 1n that regard”

substitute—

“to set up 4 Committee consisting
of 17 Members, 8 from the Opposi-
tion including the Chawrman and
9 from the Ruling Party to probe
the following —

(a) Whether the signatures on
the memorandum recom-
mending grant ot licences
to certain parties allegedly
signed by 21 members of
Lok Sabha or any oif them
are genuine,

{b) Whether the applications
for lhicences of those par-
ties had earlier been re-
jected

(c) Whether an) irregularity
wa, committed by the
Ministry of Forcign Trade/
Commerce in amending the
notification with a view to
include some parts of the
Union territory of Pondi-
cherry for the benefit of
the parties,

(d) Whether the processing of
this memorandum of MPs
was done when Shn L N
Mishra was Minister of
Foreign Trade and whether
the decision to clear the
licences wag made in prin-
ciple during s tenure of
office;

licences (Motn.)

(e) the responsibihty of the
Minister of Commerce Prof
Chattopadhyaya, in the 1s-
suance of the lcences,

(f) whether any of the alleged
Member signatory lied in
denying the genuineness of
his signature accepted any
gratiication or otherwise
commitied impropriety or
misdemeanour,

{g) the responsmbihily of the
officers of the Commerce
Ministry or any other offi-
cer under the Central Gow-
ernment in this regard,

(h) whether the parties to
whom the licences were
1vsued were  black-listed

and wete rcported to have

doubtful antecedents by
any of the Government
agencies,

(1) whether these parties have
been tiafficking in ihe licen-
ce, and have violated the
conditions attached to the
Letter ot Authority or other
1ules

(3) whether the Mimstry of
Foreign Trade/Commerce
and any Member or Mem-
bers of Lok Sabha any
officialy, the licencees and
other citizens were involved
in the offering and taking
of gratification,

and other matters which in
the opmion of the Speaker
or the Commttee Chair-

man 1~ relevant
The House further resolves that
the Committee give a preliminary
report during the Winter Session

of Lok Sabha™ (1)

SHRI SAMAR GUHA (Contai) 1
beg to move
That in the motion,—

for “11  Members”
“15 Members". (2)

substitute
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That in the motion,—

add at the end—

“and for appropriate and ade-
quate examunation of the whole
issue, prelminary report of the
CBI m this regard and all docu-
ments connected with the case
which are in possession of the
CBI and the Ministry of Com-
merce be seized immediately and
kept 1n the custody of the Spea-
ker and all investigations about
the cases and other measures
thereof registered according 1o
different provisions of the Penal
Code be suspended forthwith”. (3)

SHRI S. M BANERJEE (Kanpur):
beg to move,
That 1n the Motion,—

jor "that with a view to ensure
high standards ot conduct m pub-
Iic hte by Members of Parhiament,
a Parhameniary Committee Com-
prising of 11 Members nominated
by the Speaker, be constituted to
examine the entire matter relating
to the representation made to the
Mimistry of Commerce over the al-
leged signatures of 21 Members of
Lok Sabha, the revelalion made by
the Minister that most of these
signatures are forged and the actual
allotment of licences to parties men-
tioned in the representation and to
make necegsary recommendations in
that regard.”

substitute—

“tg congtitute a Committee of the
House consisting of 15 Members, to
be nominated by the Speaker, to
conduct an inquiry to identify the
persons, circumstances and factors
that have tended tp lower the dig-
mty of the Lox Sabha as a whole
as a result of alleged association of
names of some Members of Lok
Sabha with the recommendation
letter for the grant of licerice to the
parties referred to in reply to
Starred Question No. 730 in the

SEPTEMRBER 8, 1074

Comm, re, grant of
licences (Motn.}

Rajra Sabba on 27-8-1974 gnd that
the Committese may submit an in.
terim Repori on the first day of
Winter Session.” (4)

176

SHRI B, V. NAIK (Kanara): I beg

to move:

That in the motion,—
add at the end—

“and that the eleven members.
nominated {o the Committee be those
who have honestly worked for their
living all their lives and whg wil}
make a statement of their financial
position before, during and after ihe
above parhamentary probe” (5)

SHRI JANESHWAR MISRA (Alla-
habad): 1 beg to move:

That 1n the motion,—
add at the end—

“and further resolves that the
Committee may submut its first
report before the commencement
of the next Session of Lok Sabha
and that the procecadings of the
enquiry to be made by the Com-
mittee be conducted as an open
enquiry (open for Press and
public)”, (6)

SHRI P. R SHENOY (Udipi): 1

beg to move:

That in the motion,—

after “mentioned in the repre-
sentation” insert,—

“and also all cases of licenfes
in various Ministries and depart-
ments of the Government of
India in which any member or
members of 5th Lok Sabha has
or have or presumed to have
made| any recommendation or
representation to any Minister or
official of the Government”. (7)

SHRI MADHU LIMAYE: I beg to

move:

That in the motfon,—

for “and the actual allotment of
licences to parties mentioned in
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the repreésentation and to make
necessary recommendations 1n that

substitute—

“the dctailg of the licences given
to the parties, the charges about
illegal trafficking in these licences
the question of gratification to the
signatories, justification, 1if any, for
the demands that the Minister con
cerned be removed from office and
officers 1nvolved suspended during
the pendency of the inquiry, and to
make the necessary recommenda-
tions 1n that regard with a view to
providing guidance for the future
(8)

SHRI SAMAR GUHA
move

I beg 1o

That in the motion,
add at the end—

“and for appropriate and ade-
quale examination of the whole
1ssue preliminary report of the CBI
in this regard and all documents
connected with the case which are
1in possession of the CBI and the
Ministry of Commerce be seized
immediately and kept in the custody
of the Speaker and all investigations
about the cases and other measures
thereof registered according to diffe-
rent provisions of the Penal Code
be suspended forthwith and the
terms of reference of the Parha-
mentary Committee should include
examination of, (a) the origwnal
text of the joint signatures and the
date and the names of the officers
who received the recommendation of
the 21 M Ps, (b) noting made over
1t by the former Foreign Trade
Minister, (¢) whether any venfica-
tion of the signatures was made be-
fore izsuing the licences, (d) name
or names of the officers who sanc-
tioned the licences, (e) whether the
Mimaster concerned was consulted
and whether he meade any not-
ing over the applications for
licences, ¢) names of the licences

submitted and whether an

preliminary report of

licences (Motn )

and the amounts of licences 18sued
In each case, (g) whether the licen.
cees were black-listed earhier and
if 50, the reasons fo1 1ssuing Licences
to them (h) whether the licences
were sold out, and if so, to whom
and on what conditions and whether
intermediary agencies worked for
transfers of such lcences and when
such licences were utilised for i1m-
ports, (1) why and when CBI in-
quiry for verification of signatures
of MPs was ordered and whether
the editor of Blitz was contacted
and if so the text of the report of
examination of the said editor, (j)
when prelimunary report of CBI wag
interim
report was also sent to the concern-
ed Ministry, (k) whether the Prime
Minister and the Minister of Foreign
Trade were informed about the mat-
ter and if so, their reaction there-
about, (1) why the signatories and
Parliament were not informed about

the CBI inquiry earlier (m) what

are the relevant papers and with
whom such papers have been kept,
(n) whether the CBI was given the
original signatures of the MPs
along with the joint recom-
mendation or their photostat
copies werc given to them, (o)
when was the preliminary re-
port of CBI received and 1t was exa=
mined by whom (p) the text of the
the CBI (q)
when fulfledged CBI 1nquiry was
ordered and registering of cases
agamnst the licences, (r) the text of
the order 1ssued for fulfledged in-
quiry into the matter and the terms
and conditions of such mguiry and
other related matters as may be
decided by the Parhamentary
Comnuttee " (9)

SHRI NIMBALKAR (Kolhapur): 1

beg to move:

That m the motion,—

after “nominated by the Speaker”
insert—

“who, in hus opimon, are ble
of  complete muttlﬂl;» le!

Justice ” (10)
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SHRI P G. MAVALANKAR:
(Ahmedabad): I b’f t6 move:

That 1n the motion,~—

for “11 Members” subshifute “15
Members”, (11)

That 1n the motion,—
after “11 Members"” nsert—

“representing various parties and
shades of opinion 1in the House”, (12)

That 1n the motion,—
add at the end—

“and, with a view to ensuring
further that the whole examination
by the said Parhamentary Com-
ruttee 15 independent and impartial,
all investigations and inguiries in-
cluding the one by CBI be carried
on under the direct supervision and
regulation of the said Committee,
and for that purpose, all necessary
and relevant papers and documents
be put promptly under the custody
of the Speaker, so that such a free
and fearless 1investigation into the
truth of the entire episode clears
the whole chimate fully and effec-
tively” (13)

SHRI M C DAGA (Pal):
to move:

That m the motion,—
add at the end—

“after the findings of the present
C.Bl inquiry have been announced
and the House has given its opmnion
thereon” (14)

1 beg

SHRI ATAL BIHARI VAJPAYEE
That in the mogion,—
add at the end—

“The House further resolves that

so far as Shri Tulmohan Ram,
one of the alleged signatories to
this representation is concerned, his
conduct ever since the revelation of
this licences’ issue amounts, prima
Jacie, t0 an admission of guflt, and

licences (Mdin.)

that, therefore, pending the com-
pletion of the probe Shri Tulmohan
Ram be suspended from thy service
of the House,” (185)

SHRI SEZHIYAN (Kumbakonam):
beg to move:

That in the motion,—

add at the end—

“and that the Central Bureau of
Investigation shall submit to the
Committee by 30th September, 1974
its report of verification/investiga-
tion in the matter along with all-
documents and evidence available
with them and shall render further
assistance as required by the Com-
mittee ™ (16)

s owdMAm Tww  (WETR)
qrgy 1 WA ATONdY Sh 7 S wEAE
AT § AY? AN T F Y X TEA
7Y 4190 7 foq qaat w amy &y g,
WET A% WG W7 TN FY IT GHI F
7ay ? fwg 7 amegw fom oA,
A oft 7 TAT T AT W EAHIS
fear § f¥ @A A T wramT 6
(vqarx)

st wew fagndt wreda: & T qeT )

ot weiE w3 9
¥ smareer 4 7g Ay o w & froaw
B FTOA QAT TC AEY Y | 7 ATy Y
af & f& a7 o9 fao® 14 79t 1, od
R ArgEe fag O, o an A A
G O v 3% arw e A g
&, so% A o gar § o ety
ot 34T gF &, N I witvec & 7
v fwar wifge | (sawaw)

o R I arady o
g @ €, I el & Qv A,
qg;gnﬁwﬁfqiu‘z&-mm
:glzmﬂswmeﬁﬂw

i

t
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q\‘“mm werer oft, 78
ag aft ¥ f& Foemr faerer
I FEI AT AgRE W OH WK
gAY AT W W & ger, & www
- § 9% ag a1 avw % fog o Adey
*1 it =g 6 o 9od Fad wewAY
7 fraut aar wrat £y #77 § afead
g wifEn | e gY ar wrd o sufer
&Y WY IAFY vy frAd § oar Iu
=9 & A ¥ geraeds faasw grar g
at ¥ avg w1 afrfeafrar d e 3
s gateage Zdr 8

st gAtew W St F oA §
qrodt o ¥ agy aex @ ¥ 1 9 AT
¥ qgelY a7 9g aew Wy & ) § qAww
g OF AAT 537 § Moy § 98 Ay
tw“{"’qaﬂr:ﬁr{m% wq TA
ATAAIT | & UF WA 7355 F AR
¥ I TAqvg #1 a9 ¥4 § a1 § IA9
ToILAT Y TERET FH € A #
qARAT  IAE NS 71 a7 FioT, IAET
T AATTO gRIY 1| IAF Tq qlE
& & st F fr A1 wmaTEe
ard, (AT T wEH AT A9 S0
FE AT UG T AT 8, 98 93T ®
e T 7 &, AWAT gadlgs a9
St ¥49 W 93 ¥ oF gIEg §, SAwr
T 0 T W1 9 oy fAe (smawey)
@ 8, 7 §, & T w8, A
& wrt waw ¥ gufeay +dt @ afwq o
o 35 g #1 Avaw BT R d ogw
are ¥t eerE & | Afa & 7 T g
§ A aredr ot 7 o et )
QAN TET § I weml W mEw §F v
& qrEA T WIC WY W 39 g swTor
f ag ST & | o o T S fr
o w0 O ot wrArT ST AT
© g w el aod e R @

mﬁu&mﬁm#ﬁ'ﬂm ;

g2
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W gy § gArd orrar o
HYHEIATHT, WTETHT WX wrwED #Y
afcar o1 sefes & | A 7g ATy Aot
g 9T |4 &, 7@ ¥ A @ a7 Ay
g S&dl | www ag 9ar grav & fr ug
T GIAT TEATT T 4T g7 F 7477
78 =T @, WAl AERY AT AL
Tl F1 gl @ T HT WY
e s AR # 78 wey a & v sawrar |
AT | TF GAT 1 AW AT 97 fF IE
areas faem arfgg gt 1w ag @ fr
HAT 3T & ®YE ArgEw f2a7 41 95 ¥ favmr
& frar T qf i AT (€67 g, ar
aarafay 21 saEl A UF WA X g
#7 faan 98 & g o wrgEw ¥ faar
T et st % 7 & anway g @ A
g Wl HET "gIEE aaj% R
& F1% weard 39 1 w9 8, ST AT
ALY S @G T AT FY AW g AT
¥ quwat g f5 ad Ama & fa gwar
9 W& F LUl F1 79 a1q w1 wfgwr
2 far ore w1 WY 99 & ar I W/
g w3 e gAE AT T @ gu 8,
HIR T AT ZHT § A1 GHTL FEITAT
FX d1 HEEE IF A7 AGTRAT FI7 F,
S 47 ENTAET ¥ @A T &,
T A AT A T @, FE WA
o7 TH T FaT &, & 99 ag wigFC
&, I T & F7E Tt AW A& & | Al
waraa ¥1 dY 9 FW ¢ F warag dae
Ter & foad ¥ @ wt afew qg 29
fa wgt ax w=arg &, wgr aF TFF A
arg 1 gF & % ag &9 I7 7 gav
I1fEd 98 wATAT FT AT TEATT ¥ H
e =gl |
17 hrs.

T 9T 9gd W TdY wgrew ¥ wr
2 e 3o €1 WETT w1 Fareew faem )
Ffer aerven & Sgre 9w afew
o KT AT T T HFA FAY Y ATEHE
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[t Wz ofrer graw)

fea wan | wus sg AT AT & A g
R 21 T AT AR ATAT) 21 20
AHAT H4EUt ¥ o0 §47 R QT A1 47
ag wg f& I gea wfY faq
uq qwAa g o 99X § fad
¥ 97T TN AfTE 99 T R gE
BT gaT wa 9§ & geanerT faar &
S8 38 T AT F SA4TO & Ay
g, ar St 9H 9ESEr WFHT AT
g wia Hro dre mrie & wmfwath
et T WX F& TE T A@
f1 aaera gt fs gmd  gEe
el w@Tw 97 & fag v IEW
g Agr (F9 @, Al 93er mEA}
faerd o7 97419 39 i § o far,
FTEM R fFogad gEmav A@
2

AT IzTEr T4, fF Ao dte g
#1 a7 fagi mar 7 w9 AT R Q6
HAGT A9 T W 7 TF 94 (7,
T FqA ;- & Cran, gAY 79 awar
¥ &1 adfwFuw s=0 § 7 forar ey
fe agrar asa g fedl & gearas
¢ 5 7@, zafn 33 o5 @@
oFET w1 QEEEiee § faw ®
TG W gRY § 1 gfem ¥ gre o
g § 1 &t Do o F gry I P
¢, @ wmfo fro ¥ qrar wrw Q1Y &,
IFN  ag qwwr fe v wAa @
wiwg o #fo wro & Uw sy
wiEgwsrdr & ow & faqg ¥ fawr
aY 20 HTW A QAT WAL HEAGI
I § o fisar fe gara s arn
1 W oW T AT A I & AR A
wai g ok @t 9gar wawy Ay
TR T WA N 16 O 6 Xaq
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o waww w5 &, g ﬁrﬁwq, g
g BATE, Ay

¥ 9 4 g & fe o o
T ¥ g s d® adearied v
TAAY O 77 WX w€ qlrer gy gwar
21 v gt g, W e weraf g
wE e yET A oar @gr g &
TgAr wEgar g [® F & o wro
qgE T4 TF OFo wro WiTo AT
AN IR Ferdfrgadm &
svadt 3f & 3@ F9 7 Hifer A
T T R (saeree )

st wq femd  weaw w=T, AT
qrgz e wEtd 1 fawAw dzagad
TudY W w9 5y 7 Hh i & FEc AT
f& mho wrge W.To Hrgm Fayr s,
#E  wEAgian  Afagr wwea
W1 Tho TS0 HATo FT HAT s A
REAAE HEed ¥ @r & ¢ ga At &
Ty & |y ad fasw ¢ ogw wEw &
g 9T ggr A @y W@ 7 I
g9 TETE T AF 4 484 FA0 W3R
a1 A9 A 927 wEAE WA w®
weq w1 3. qifgd qr w7 gq A H
a wfge ar | s g4 AWy #t
e frgrrd 7. ( sareaar )

st wew fagrd wwdd . iEl
Al WERT AT | FER
A TN Yo o WTo A Wy
forar nar g ?

Wt Wy fewd . gx W W
redy fawa  wifgd | Awi &
frolt ¥7 § FTeR ¥ qg AR TR
far § ok qgox o @ W @
g1 @ AW Qwo we Wi
HEAT WY |
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SHRI K P UNNIKRISHNAN
(Badagara) Sir, here 1s an allega-
tion which has come from Mr Madhu
Limaye It has to be 1epudiated
Now, Mr Chandrajnt Yadav has only
said apparently a forgery has been
<ommitted I come to the point FIR
18 a public document (Interruptions)

§t wg femd T IR
g ww &y ?  rEww G 7 gl
& ot ? groar T wfgy
(eTawrer)

ot wew fagrl T e
W, W TG QF AT AHA § 1 WAT
Q%o wmmdo wres afaw fyar war
2ar fafw ot % 2 Ao aga & s
femar ? 9 gz |1 A8 v >
sifo oA M Tm g1 W
ag A T8 THe HEo WT T IT &7
WNT & T T T F oA wI
4 TOW g ? o &@ Usav Frg
T TG ITHIST AT qT (¥ WER
Mg | fFramgaTarayy
st gafer g A @Y A ag
g« o6 w7V I faw (vw
™ g

SHRI SHYAMNAMNDAN MISHRA
(Begusarai) Sir, on a point of order
The point 1s this that earlier, we
had repeatedly asked thet hom Min-
ster-ot-Law fo TENl ut as t6 what
had-peer registéred and when But,
he refuted to glve us any informa-
tion~¥Bout that Now, 1t appears
that all that has been made available
to the Members of the ruhing party
The House has been meeting all the
time But, this information has been
withheld from the House I would
like to know, whether 1t wag pro-
per to do

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

186
lscences (Motn )

(8HRI H R GOKHALE) Sir, 1
have not REPTDEIFR EEVIhing Actu-
ally, when I dealt with thig matter,
on the earlier occasion, one hon
Member wanted to say and put it 1w
my mouth that the matter has gone
to Court I said, the matter has not
gone to Court, and fherefore, it 1s
not FavJudwce (Interruptions) You
are asking me an explanation and 1
am giving 1t What I said was, a case
has been registered in respect of
what appears to be commussion of
some offences, that a case has been
registered, 1nvestigation has com-
menced and that we have to await
the results of the investigation Any-
one who knows even a ltile of how
the criminal law 1s set m motion
would know that when a case 1s
registered in respect of certain offen-
ces, it always begins by way of first
information report I may not have
used the word ‘first information re-
port But, as I said, a case has been
registered, 1t has not gone to Court
Investigation has commenced Any
mvestigation can commence cnly on
first information report

SHRI SHYAMNANDAN MISHRA
Was 1t not the duty of the Govern-
ment to tell us what was the content
of the FIR, when the House was
seized of 1t? Why wag the Govern-
ment withholding 1t from us?

MR SPEAKER Now, any case
that is registered 15 on FIR The
FIR 1s an accessible document and
the rule on accessible documents 1is
that they are not produced in the
House

SHRI SHYAMNANDAN MISHRA
thus apphies to documents

Sir
VﬁnParlmment Library, not to docu-

ments outside

WAy fawd  ag UF EwA
¥ 2

SHRI SHYAMNANDAN MISHRA:
He did not want to give the date on
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ich the F.LR, was filed I ask 90T § | ©m¢ &a7 v o7 § )

u: did he not refuse to give the
date on which the FIR was filed?
He said- a couple of days ago.
Why was the Minister so hesitant?

wrr et s & wrwow sy
R & g1 g w1 e are frador
FUT ¥ qr WA W7 $3RZ gwT € A qEA

SHRI JYOTIRMOY BOSU: Al % W17 BT &7 ¥ ¢, wew ¥ frdwr-

that 1 want to know from the hon.  [WHTIY &7 H% § A IF%T 77 a7 AW
Law Minister is why he had chosen h Ty

to use the word ‘registered’ nstead ai‘lrr% ﬁa’;T e mg
of mentioning that it was the FLR. 97 § g " g & e o gdt arad

Surely, he knows how
House for a nde

to take the
(Interruptions),

SHRI NOORUL HUDA (Cochar):
Unless the FIR. 13 lodged in the
court, it does not become a public

o & wwe &w et gur &,
fhwme  wrhe gur & W17 ww W
lmas wrda & s w1 KT ?
oo F gr W A W @ F AeA

A}
A

document F T w€ RIF(ATT AT WOAALSE
gt FIAT g A gAY qW A AR
@t R — F@-‘ axvaariereT gy ar gfea g1 ar & 9 w

wferr femi & oY =Y werd f5 2@
gferd THAT & WX A A A [W@
M & | H@THT BERE I ASH X
A fer qga [ewa ot 7 qw fear
qr

ot vy fomd Auw o @A F
fAg A g 1 wAW 44O AT =
F&r w0

st wrsw araw gt wfuwv
1 I A gmzava g AR
o quar & 5 9q & wad, $ifer
FEOE AT PET T g fRo9w X
| wfed & AR g Wt wg T g fw
s R ARfERVR 9w W ogHarese
B 1 efew ordfaw & 0w
\ﬁm dz aT g7 T W AT w/A
fF foay & gamess € wg &
e A A N . 1
Fen g7 ot §1 wifeatar few & M
1 s w wiwerg af § fr oo

bay A ae @ o @ wrgn wiwe

g swar Ty wwiEdw ¥ qg
tofew arftmfz o ot welt  wed

g Al Sad A a7 g

a § afY 9.9 7g | fir d19 qged
A &) % STwr are ek Af &
At Y A agT A g v fag
¢ o w2 fowr 3 f5 aferumied
FHET FACIN | WA AgT 97 (A &
| WiWA ®1 AZTIC v&T 90T AT &4
gr ? 3R gEneT & or Ag) gAEy
T &la Fom ? o gewgfan qsaTE
N d IqH S FeoaFArE 1 8FT
W™ qEAre gr QA 7 73 4l @
s [ ot | qgeqt & aan fean
£ 3% %AQ v g W @
£

v g g § 5 o dftw aeew
g Smrdm o gaw YA
g 2 f® 19 g gEedy & W forw
feg o @, 99%  gemaT o W
faq g g1 wa frdy o1 At arw o
W7 AT AT, FAT FAT G 4, ATHRAT
o & forr wwe 4, Q| g wr forer
a4 v W B deew @ Ee
¢ fom & famdae ®H T &7 afl
]
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R ot ¥ g W ¥ wEeT A
wf o g ¥ wm wmew ¥ w
wefr e gAY A T ) Alw
LA U O
fefRas ee arese af 91 | oF
qee F aganfemrar e ag g A
wure q@, fafaeest & oy Priwdiae
w8, AN WY IAF 9T AR
s W Gar o & fag o A Ay
dqr M ) we %W X UF A T
qTHAT  FTHT  TAASE 47 | WA
1951 ¥ 919 9§ a4 §4 74 & AWA
Al IR EA g0 o & |
A Y AR A IAd ENA ¥ wTAr
w7 qF ¥ IFA g weT F
Y TEy ) €9 § A A7 i 7 qm
M FIF F AYr AGAT FT A F AWA
WA 7 flraw WA W qq
9T araRn A FEd 2 OfF A
giferaedy «%eY faar Q1 w¥ wwT w5
SHE U3 FC AT A g g #
(& Tt oft ¥y aga guadl 37% wrq
grd g guedl gt vl a@ g )
Fromat ot ¢§ wredt & (o #r gwadt
wa ¥ &y # wrlge . a8 (et
Wt oE F g 1 AfEA e guEdf
fram s afrd) swdargard fs
ol 9 GEE STArSRE § Fawm A A
F¥ AR §7 51T 57, G A9 ;o
vt quei€ gEd Qe & | gRO /qE
AR Age A T F
qg WY Pefrae whw fAg & 1 I
sra firg & Y 1 gfwa T v ar @
g9 WA A A | gEw & 9AH
#€ waww T 91 | 4% AR
H¥HE QT | ¥H IS FIA A IAHT
LUECH LR O

v ag v & fie dte dro o)
@ oww o gy fovarg WY B W@
waar woh, ey wrw Ag w4y
d ¥ At ¥ v frder O Fedar |

UHeences (Motn.)

T &1 w17 & & f sy fiwet oY -
ST BT AT FIA W BT G195 I
wfer & F9v, w7 g7 F FIE,
IaN faoqear & FTC AR BT UF
arEEr 477 O B T i w74
wiyat v qm oY foegr AT &1 A
qF Aefva 1 TR gAfar
o qam & A7 auet F wA FAET
FIF IART TLATH FA § HI0Aq B
T ¢, i safae § fr oZw /e
Ft afeq w138 qgEaAF {FA el
¥ omrfow w1 & AR forg 7 g8 A
& AT wooy (Far g, Ieer 9
ara I gt TRy, we8 A0
¥ wfge ¥ uow vvar g fr
I 8 IS9 wiuFa ¥ I 4g
Fvgr qmAt | Ao o wrEe ¥ Y
qt sfyerd qry & 7grar & guAa
7 Pr were a2 vy S g AT IS
T & miws 7 A4 A6 ST wRArg
T Jiv gesr R g owifeg fs
T& ¥ woqy g & o fsei g
ag §HA W /T GET @7 qF 3
& 9z ag wrw (Y9 Ty £ &1 St
# gAY aifge | g7 T §F T G
AT AT F AT g T wwfgT o
w1 FGT F ORIT AT ZAE0 qar
4w wilEe )

ug g war ¥ fF gard Al 17
@ @, IR 0 FE RN A
% guAn g {6 a4 A% & 9
o9 7g WA WA AT GEH ATATL
g faefy @t gad 9 oy qEae
FFIA B | GFEAT X A G A0
wfafrfr 4 WX I qa1T 74 B
A aX A @A | FaTA FAT A
A 7 AT @ W FrEaE q€
| wifaT oF qAF far § wW
A BT % o7 hawr w4 g awar &1
Frdft O X gEAgT TR F AR X
weqi wrAT A § 1 ag A
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[ati warofir tlmm]

avr & fF w wrdw WA WK
o & I fawrs e & fear
oY | I wEEq w1 o #rer faear
wrfey fis St wQT & TC & IAET
I TAE X AR | IAEET A W
Y AR 9 ¥ R0

@t Aomaw ey R
@Y WS S AT T )

off AT WA (TVEE 4T
o=iT ¥ oww

w5t Wtamam fag : T A
™y fam i

o Wl giaw: §ifagv grEsr
A & W @ WO feww o
T wifeg |

st AT fasy : feqrse w0 o
feqr %7 am 7@ =fm

st walanE WEw : fegr T ama
# At wgar g 1 & weT ara wEAT
gaforg W #1 @ Qar & 1 e fagrdy
FroRg Y oY 3 37 976 WY EAT & W
aa 3fg &1 g9 Fifeg o

ot sawmATY fasy ¢ QTR #T v
g 7

ot WAA.X QT : T F W |
gasgT s AY wrer Ay & o 91
g wW A w1 AT famar e
v (wrEwma). % Y &Y
Ty A TR Fr ge Hagr @
fis s fedy Gey ¥ ayew ¥ wTam
¥ |an & 15 ad)v @1y 4 o7 Wy

SEPTEMBER 6, 1974
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& oY wew fagrdy arorday o &
t & 3r ey oy & AT Y X
g frd s aw o §
ar Quad ata TG &, d uF Fardure
wfer §, IR 0F Ter TOA F arEy
@r g 9 & e waar g fr oo @
T ETRATAI @ G Far vy w
ara A< Forry 97 & vy 97 & 7@
WY F W I gET & T wr §
71 w19 #Y ¥ A, Wy gAY weaw
& =TT & 979 @ | WY & qTHA QF
ara wré 1Y &I W A 39 & FIC
FTAATE! ¥T | TEETT GOHETT A IH &
FIT FEAHY FY, $1§ gvET TWA AT
AT @Y ar | AfFT I A A Av 3@
Ft amw qeaty oF  fafs «0F &
Fraz & gHr wifgy AT eAitfem &
Feo g fr 7 ama & svrefawdig
FHEY wT F AW FATAT ACHT A
§ 9@ g% aeg ATHA AET AT A )
AT & I@MAT 77F TEY Far | qRiHA
2 f dYo dYo Tmo %) fru¥d s, I8
o dlo g A FOR g Fam a7
T arfaa @) fr aga @y aa gt o
aY &t ar€ gy FT wwA, A¥ WU qEEw
& Wr<7w %7 g3 & ar & ¥ 5wk I
I ¥ B T FT THAY, 9T FT AIA-
grfa &1 ware § aY | & A 76 F7
wFar, a7 & faiafasT &1 9@
& ar dvo dvo wro F® FE FHT AFAT,
gafag oq 4 qeg wAY 97 ATCH A
Iq w97 w3 AT Ifeq gA@ar ar
¥ wre %Y ag favara fearar gt g
fF 38 waq< & % q¢ a7 fet o A
qT g g Ifaw g e Jza A
F2EY g7 &7 & fag gavar asQr
ar gzt ®Y faq & aw gravew §
IT & 19 W) W (v v & fag
WX fara & wrao Qegwr Y av g
o wousY gy A 39 &7 Ifew qor
X ¥ forg s £ w¥dy garg o7 gway
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T3 FY A BT AIS A FWIE |
37} weal & wig ¥ gg wAAqr g %
39 arqd & AW qA AZN AT
arfgn | gHIX 20 GSFAT & AHIH A
e & | S W OF  ama
Far & | wfET aor awmy g, g
HIWT oY, §EF 919 9T G@I 9%
a¥Sa§ fau us atwgrwr § | T
W & &g ¥ mrwm F7@r g fF ow’T
Frorsy F oFm oafom § ST 0§
T FOAT FrawT qrfE d1 OF
AR 99 I & 9 #1 THE &l T |

¥ OF AT AEAT FIAT  ATEAT
g | =Y ATt Y 7w fF gonda
Fas AR I AT 1 gw AT AT
g 15fF7 yaa 1 agT A weeRAl
{1 & 1 AT T F ATINE AT W
I FIRHASBIE IAI $T T & 37 qA 1
9T @r s ar 3g gfqar & wfaw
frar & & goma & agax 318 -
dfas sqaear w€f & otv gfeg &w
FUST WM F uF garaifaF FAIEy
qeq] F1AT F1 g | gH d9AS & (F
ST BHTL I F AW &Y, 9H
aferr 33, saar & wfawrdr &7 war
g AT 9E & fau st 3w ofr  FwT
BN § 39 959 &1 fawmw fear %
FEAT Argar g o faidy zer &1 #1¢ oy
safyg gomad F1 T@ar & fog #IT 39
aeq ® af-qr & faw facay o AT
72T &, SHG F9 9 HIIF A F AT
T FAT AR & | N wedl & ATy
TAZ FEATHTZTIE (F ST VST T H1 59
FFq qg1 ®@rEre fwar s =g o

ot gew fagrdy aowEr o TeTe
TEiaa, 9t ard® g1 A A T4 A9 a4l
T AT @ FL T 39 & (@Y TEA
2 fF us a3 W & OF FEr T97
T 77 @l AT | 48 agT aEd § |

licences (Motn.)

SHRI SHYAMNANDAN MISHRA:
It is very material for the considera-
tion of the motion. Let them place
a copy of the FIR on the Table of
the House.

MR. SPEAKER: The Minister has
already informed the House of the
position, The FIR is not a secret
document. Under the Indian Penal
Code and the Code of Criminal Pro-
cedure, the practice is that when the
case goes to the court you can see
the FIR.

SHRI SHYAMNANDAN MISHRA:
We are not told about the date when
the FIR was registered and where it
wag registered. That is also not be-
ing mentioned to us.

SHRI SEZHIYAN (Kumbakonam):
On that day I put a specific question
as to when the case was registered
and the Minister said, ‘A couple of
days ago’. ‘A couple of days’ would
mean anything.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): I made
the statement on the 3rd and when I
was asked about date, I said, “Within
the last couple of days’....

SHRI SHYAMNANDAN MISHRA:
We want the exact date,

SHRI H. R. GOKHALE: At that
time the date and time of registra-
tion were not exactly known to me.
I can tell the House that the case
was registered on the 2nd morning.

SHRI BHOGENDRA JHA (Jaina-
gar): We gre not being told from
which court a copy can be had. Un-
less we get the case number and the
name of the court from where we
can get a copy, the discussion will
be incomplefe. . (Interruptions)

WETA UPNEF ¢ AT AG AF F
Fgd, 9A Affed & a1 # &Y 994 &
98 «ar |
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N W 72w fow 99 feT aw
A 7 FE aTT 3eA9T A, 7L 41 g9,
a1 fama 1, g1 Q@Y & 3 8
FATAT | TH @Y ZET IUT FT Fed
7@ | §7 W aNETE gW AT ¥ (e
€ P AT 7 & faw Aedl aref &7 1

SHRI BHOGENDRA JHA: He must
tell us the name of the court also.

MR. SPEAKER: Please try to make
use of every available minute. If you
start raising points of order, the time
will be over,

Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, at the very outset I must
express my disappointment at the
way Mr, Gokhale, a former High Court
judge and the Minister of Law of Gov-
ernment of India, has tried to take
advantage of the ignorance of law on
the part of many of us. He had
chosep, fo evade the gquestion which 1
had put to him repeatedly till such
time as my friend in the Hindustan
Times had made it a front-page story
in clear and categorical terms which
was the only indication available to us
which was acceptable. Mr. Gokhale
knew that, if he had used the words
‘F.LR., some of us would at once make
a move to get hold of a copy of that.
Therefore, instead of that—he had
chosen tp hoodwink us—he had used
another expression ‘the case has been
registered’. ‘The case has beep regis-
tered’, to a layman like me, could be
a case registered in a court of law.
could be a case registered by the CBI.
CBI itse]f taking cognisance? I am not
really an expert. Mr. Gokhale, taking
advantage of his knowledge in law,
has taken advantage of our ignorance
of technicalities of law. That is a
matter of great shame angd pity,

To say much on this issue, which
has been debated considerably will
amount to “guildinzg a lily”, because

SEPTEMBER 9, 1974
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such things have beza revealed dur-
ing the last seven duays. After that,
I do not really think that there was
any necessity for the Government to
put up a defence to-day. If I were
you, I would have boldly come for-
ward to say that a parliamentary
probe will be instituled, to put an end
to all suspicicn and contrcversies.

To-day, a day, when practically a:
no-confidence motion is being moved
against the Government, the Prime
Minister is away and her close partner
and confidant in those adventures is in
the dock. To-day, Mr. Vajpayee re-
minded us about her utterance in
Ambala in which she had chosen to
bracket herself with this Minister
against whom serious corruption
charges including the demand for the
one by the Commission of Inquiry on
Bharat Sevak Samaj are there.

MR. SPEAKER: The debate is pure-
ly on the licence matter but you are
going over a hundred and one things.

SHRI JYOTIRMOY BOSU: I want
to ask. Mr, Gokhale, have you
covered in the CBI or FIR registration,
the aspects of cheating, the aspects of
forgery, the aspects of IPC Section 162
regarding inguiry into illegal gratifica-
tion of MPs,, officials and others and
tell us how big the canvas of this
investigation.

The CBI, as it stands to-day, cannot
cover the Ministers of ‘Governments
which is so very important and neces-
sary in this case because Mr L. N.
Mishra is the first man who should be
examined.

I want to know whether you have:
told the CBI to submit an interim re-
port before the winter session so that
those who are in favour of the CBI in-
quiry, at least could see what they
have to say about instituting a parlia-.
mentary probe, but we are not in that
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category. We are strongly in favour
of a parliamentary probe.

Secondly, the day I spoited .he news
in the Blitz which 1 congratulate for
focussing the nation’s attention on this
matter, I immediately wrote to you,
Mr, Speaker and you wrote to the Go-
vernment. Then the CBI came into the
picture and they kept even the Spea-
ker mn darkness. Then five months
have passed_after 1 had “wniten, Only
when 1 mg_vei {he privilege mn-{TU'rr n
the House & case was registered.
Shame on them. In Tulmohan Ram,
he had broken down and confessed
that a lakh and a half of rupees had
come to his pockel. I want to know,
You have said categoric uly and clear-
Iy that you werc kept in darkness.
You were not given any intimation by
the CBL. Why is 1t Why have you
kept you them 1n darkne - What did
the Prime Minister do on the Blitz
publication” Now jou had flve good
months from nr March. “Why
1« 1t that now you are coming out with
a proposual for a CBI inquiry? What
were you doing during the last five
months? Is it a fact that you told
them to treat it as an unregistered
case and an unregistered inquiry so
that nothing, no document and nobody
would be caught Now, after you have
been caught red-handed here, you are
forced to make it a registered case and
yvou are enacting dramas and dolng
gimmicks.

These licences werr worth Rs 30+
lakhs and I am told ihe market value i
including the premium that goes with
il 1s over Rs. 1 crore I am also told
that Shri L. N. Mishra signed the file
onlv two days before he relinguished
charge of Foreign Trade Mimmistry

SHRI L. N MISIIRA Neo I contra-
dict it.

SHRI JYOTIRMOY BOSU- A parba
mentary prohe will liscover it
(Interruptions )

I want to say that this i» the reason
why the Lokpal Bill has been kept in
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cold storage because the Ministers of
the Congress Government must be
kept out of the purview of any inquiry
into charges of corruption.

Shri D. Sen, the present Director,
as a token for his services rendered,
has been promised an extension of two
years, but not at a time. It would be
one year and after seeing the per-
formance he renders for the removal
of Ganbi Hatao of Shri L. N, Mishra
and Shrimati Gandhi, he will be con-
sidered another extension.

Mr. Mishra considers Shri Darbart &
competent man against whom corfup-
tion charge has been levelled, I have
also written to the Prime Minister that
he owns an industry 1n Ghaziabad, he
owns shoddy mlls and own taxils In
Delhi. But nothing happened to that,
e has to look atter the interests of
Shr1 Mishra Letl us analyse the issue
now. What 1s 1t? Shri Chattopadhy-
ya said that seventecn parties had ask.
ed for the revival of hiences. On scru-
tiny it was found that six cases were
rejected. Whatever was allowed to be
imported by them wag not to the ful-
lest extent bul only to the extent of
50 per cent.

When this was pointed out by She
Kulkarni, a Congress Member, the
Minister was stating that by a mere
slip of mustake those indusirialists
woere not included. Wag 1t not a fact
that the verv industnalists approached
the Government in 1955-1956 for get-
ting the licences and the government,,
for reasons well known to them—I do
tfiot know them--refused the licences,
Then, -uddenly the uapplications were
received and Shri Miushra granted the
lLiences ‘There are rensons for it, I
would like to know froin the Govern»
ment what is the valid reason taken
mnto consideration for issuing the li-
cenmes.

Then, Sir, I want to find out from
the hon. Mimster whether these firms
are really owned by licPHsedpartter or
wHethar—tivese 'licences were sold and
the importers: themselves did not;
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import anything. Is it also a fact that
Shri Mishra’s contributors wanted tc
make use of the title that they were
established importers?

Also I want to know how many more
licences were issued to the same set of
firms. Also we want to know whether
this issue scame up before his three
predecessors—Shri  Manubhai Shah,
Shri Bali Ram Bhagat and Shri Dinesh
Singh. Is it not also true that this is a
case similar to that of Messrs. Tulsia
Stainless Steel Case—Karnataka Ex-
port—when my friend, Shri Mishra’s
vital conditions and opened the flood-
gate of loot favouring the importation
of the stainless steel by Shri Tulsia
Steel?

Is it a faet that all the three pre-
decessors had rejected their applica-
tions? But, all the seven applications
were rejected by Shri Manubhai Shah,
Shri Bhagat and Shri Dinesh Singh
after considering them.

Now I would like to know what was
the ground on which they had rejected
the applications? They went to the
Madras High Court where the litiga-
tion was going on for four years and
then Shri Mishra did a good job, In
that litigation case he made them with-
draw the case. What was the reason?
If I am right, was it for pre-1972 elec-
tion fund collections? May I put the
question? The Minister wrote that if
justice had not been done, licence
should be given. I want to ask both of
you a hypothetical question, Were
you in possession of all the facts be-
fore you? Then comes the question—
why a memorandum from as many as
21 Congress M.Ps. was necessary? Was
it to strengthen your elbow? It was
all very well thought-out and al! those
whose signatures are genuine are very
very close to Shri Mishra. Then, of
course, M. Ps. from Bihar were feeling
very strongly to help in the economic
growth of Pondicherry in Tamil Nadu.
It is very significant that Shri Mishra
is a mere comissar to put the needle
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and extract blood. The Hindustan
Times clearly said at least seven to
eight signatures were genuine. I want
to ask Shri Gokhale, the former and
the famous High Court Judge, my
lord, as he was accustomed to be
called a question. Did you bothes» or
advise them to refer the signatures
before they were stolen and mis-plac-
ed? Did you send them to hand-writ-
ting experts? You have got so many
hand-writting experts with you. The
answer is ‘n’. I guess in some cases
signatures have been forged because I
know at least one M.P. who does not
even spare his own brother. The
names of such M. Ps. have been in-
cluded in it with whom he does not
see eye to eye. He shrewedly killed
two birds with one stone. That is a
wonderful performance. He has fea-
thered his own nest and at the same
time broken the nest of his opponent.
It has become a standing scandal in
this country and particularly for the
ruling party going in for permits,
licences and favours.
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Sir, I know of one M. P. whose
brother is in coal business in Bihar
coal-fields area, He did not spare his
own brother for giving wagon permits,
He collected Rs. 30.000. There are
cases of cooking gas, petroleum, rail-
way wagons, etc. It has become a
‘Give and Take' affair, That is, Mr.
Minister you remain a Minister and
have the plunder but let us have a
little slice. Don’t forget the legs of
your ‘kursi’. Shri L. N. Mishra has a
scientific mind with regard to distri-
bution of power. His mechanisation
and arrangement in Parliament and
his arrangement in Patna are superhb,
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1 would like to learn from his me-
thods.

Sir, many of them pressed for a
Parliamentary probe but under the
Prime Minister's pressure they with-
drew. If you read the articles in
National Herald, Hindustan Times and
Part II daily one after another you
would be more convinced. Sir, my in-
formation is the whole thing was done
at Akbar Road residence of the Minis-

ter.

In one case-the paper was taken to
Nursing Home for signature and the
most interesting thing is the Congress
M. P. is closest to Lalit Narain Mishra.
Mr. Tulmohan Ram—Mr. Vajpayee has
said and the information was also in
my possession with photostat copy—I
am subject to correction, has already
collected and contributed rupees one
and a gquarter lakhs. To keep him
going with silk kurta and beautiful
hair oil, of course complexion does not
matter—why are you trying to dis-
credit your dead father? Why are you
allowing such people to build schools
and give honour to your father’s
name?

SHRI L. N, MISHRA: "How could
you say I have done it?

SHRI JYOTIRMOY BOSU: Sir, I
would like to ask one simple thing.
The matter came up in Rajya Sabha
on the 27th August and today is 9th
September. Thirteen days have pass-
ed. Where is Mr. Tul Mohan Ram,
Mr. Raghu Ramaiah? You have a
vanishing trick, I know. Can I not
demand that this Government was
responsible to produce him on the 28th
August. But, because of this conspi-
racy, which involves the fountain head
of corruption in the country, down to
Mr. Tul Mohan Ram, you cannot see
his face. He is under the protection
of the Government of India’s rubber
seal. You cannot apvroach him,

Sir, I am told that this man is repor-
ted to have confessed that he has re-
ceived a lakh and a half. I would like
to ask this question. Mr. Speaker,
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Sir, you acted on my letter and wrote
to the Government. I would like to
ask, what did the Prime Minister do?
She has a large establishment of in-
formation and broadcasting, who are
giving out paper clippings every day.
What did she do? Blitz is one of the
‘argest circulated weeklies. It came
out with a broad face that one of her
MPs. has taken money for sellil:lg
licence. What did she do? Nothing
was done. This shows, corruption is
from the top to the bottom, Sir, he
is shielded by very vowerful persons
including Mr. L. N. Mishra and he is
doing very brisk business in coal
wagons. He has mentioned about salt.
I will tell you the rates .....

Sir, I will take ten minutes more,
This is the last day. For two months,
I will not come near you. I assure
you I would not take much time.

MR. SPEAKER: You
three-four minutes,

conclude in

SHRI JYOTIRMOY BOSU: The busi-
ness in coal wa¢ons has become one
of the juiciest things. But, still, T am
told, the Minister is not very happy
because Industrial Development Minis-
try offers better scope for operation,
than Railways, Applications are be-
ing made ‘Let me be shifted from Rail-
ways to Industrial Development’, where
there is lot more money, no account-
ing, no hisab. But, you have fixed the
rates for Punjab and Haryana. For
one rake of 60 wagons, between 60,000
—80,000 tonnes, for Bombay, it is
Rs. 2 lakhs. Therefore, Sir, if Mr. Tul
Mohan Ram prospers, his master also
prospers and prosperity is assured.
Garibi Hatao is taking place; distribu-.
tion of wealth is taking place.

MR. SPEAKER: You confine your-
self to thq motion.

SHRI JYOTIRMOY BOSU: I am
absolutely on the motion. I would like
to ask Mr. Uma Shankar Dikshit
a question. Is it a fact that Mr.
Tul Mohan Ram was involved in the:
case of a car being caught smuggling?
Is it a fact that the car was taken im
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the name of an MP of your party,
Mr, Besra and that car was taken to
Bombay and caught smuggling? I
would like to know the details.

MR. SPEAKER: May I tell you this.
"Thig motion 1s very specific. If you
bring in any other MP or any other
1ssue, proper notice has to be given,
It is not a general debate

BHRI JYOTIRMOY BOSU: I am
only discussing Mr. Tul Mohan Ram,
Mr. Dikshit could tell us whether the
car was taken out of Mr. Besras
MPs' quota and it was caught in a
smuggling operation. Is it also a fact
that the car was given to a person—
gold or given I do not know—at the
request of Mr. Tul Mohan Ram? Is it
also a fact that Mr. Tul Mohan Ram
collected Rs. 24,000 from a Chandi-
garh firm with promises made to
them? 1 would like to know this.

MR. SPEAKER: Try be relevant on
the motion,

SHRI JYOTIRMOY BOSU: Sir, Mr.
Tul Mohan Ram ...

MR. SPEAKER: Call a man Tul
Mohan Ram and damn him. What 1s
ihis? You should he relevant to the
motion.

SHRI JYOTIRMOY ROSU: I am not
1alking about Misras, Pandeys, Jadavs
and Besras ] am only saying that Mr.
Tul Mohan Ram is flourishing under
the god-sent patronage of Shri L. N.
Mishra; he 1s a God-fcaring man: does
puja with talisman all over the body;
you cannot touch him. These are small
Iry; they are used as baits for the woll
and the wolf is silting opposite. Even
if you take Shri L. N, Mishra's per-
gonal explanation™of 29th August, 1974,
can he be absolved of the charges?
No. According to the Chagla Com-
mission report, 1t 1s quite clear. The
report says:
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“In my opinion it is a clear that
constitutionally the Minis res-
ponsible for the actions taken by the
Secrefary or other officers. With re-
Zard to this transaction it is clear
that the Mimister musi take the res-
ponsibility for actions done by hus
subordinates and he cannot take
shelter behind them nor can he dis-
own their actions. The doctrine of
ministerial responsibility has two
facts: the Minister has complete
autonomy within his sphere of
authonity, as ua necessary cogpollary
he must take full responsibility for
the actions of his servants. The
Minister must fully and squarely
accept responsibility for his Secre-
taryln

This clearly lays down that Mr. L. N.
Mishra cannot escepe responsibility. I
know full well, unless proved other-
wise, that he was he mastermind be-
hind this, The reverse process had
been started by him. We know his
misdeeds in the Bharat Sevak Samaj
and the Tulsian stainlesg scandal. The
file was burnt There was then the
rag scandal,

He wrote to Mr Tariq IMPEC to
give Rs. 80,000 to friends in Bihar
under pretext of some documentary
film Mr. Tariq refused and declined
to give money. He was afier Tariq. I
am concluding, Sir. Tariq wrote to
the Prime Minister with a photostat
copy When Mr, Tarq spoke in Am-
bassadors’ Conference about film
smuggling, Shr1 L. N. Mishra asked the
Joini Secretary, Sardarj, to write to
Mr. Tarig not to raise it because it
embarrassel the Government. He
savs- do not speak against smugglers;
Mr. Haksar knew about it. In an-
other case Mr. L. N. Mishra pressuris-
ed Tarig to give a big loan to a Hindl
film

MR. SPEAKER: This is a debate on
the licence issue. You are raising all
sorts of questions which have nothing
+o do with it.

SHRI JYOQTIRMOY BOSU' I only
want to say that the two reports of the
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Bihar M.L.As and the Committeb of
Privileges should be gone through, s A
parliamentary probe is necessary
because he is the master-mind. Whe
they asked for further loans from the
IMPC and those were refused, he
immediately started attacking the
IMPC and letters were written by
MPs of the Congress Party. I am
told that my friend Mr. Barupal can
say about this. So, it should be done
only by a Parliamentary Committee;
the CBI is totally incompetent to do
this (Interruptions).

MR, SPEAKER: The main motion
is about the licence issue. If you ex-
tend the scope I am afraid that the
Teal subject will be lost.

Shri

SHRI PILOO MODY:
Mohan Ram is already lost.

SHRI JYOTIRMOY HOSU: I men-
tioned only Mr. Tul Mohan Ram whose
immediate boss is Mr. L. N, Mishra
and the immediate boss of Mr. L. N.
Mishra is Mrs. Gandhi.

MR. SPEAKER: I think one day I
will allow you to say anything that
you want to say.

SHRI JYOTIRMOY BOSU: When
will be that day?

MR. SPEAKER: Sometime, so that
your main ambition may be fulfilled.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): Sir, I was
listening to the speech of the most
sincere and non-corrupt member, of
Parliament, Shri Jyotirmoy Bosu. I
do not believe that any Government
can rule a country by legal and con-
stitutiona] authority alone. It also re-
quires moral authority. Now, who s
the judge of morality? Morality can
be judged from the past and present
conducl of the party ruling the coun-
try and from that people can know
about their future postures In some
cases, specially in developing nations,
due to the monopoly press propaganda
or suspicion, efforts of character us-
<assination are made by a section of
vested interestc among the people
against a party or individual in  the
party. In such cases. morality comes
from within and that cannot be judg-

Tul
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ed by sayings of the people. I quote

Swami  Vivekamanda, who is the

fountain of our moral power:

“Let people say whatever, they
like. Stick to your convictions ali®
rest assured, the world will be at
your feet. They say, Have faith
in this fellow or that fellow’. But
I say, ‘Have faith in yourself first.’
That is the way, Have faith in your.
self. All power is in you. Be cOnsci-
ous and bring it out. Say, ‘I can do
everything’. Even the poison of the
snake is powerless if you can firm-
ly deny it.”

The haritage and traditions of the
Congress Party to which I have the
honour to belong are such that in
spite of some shortcomings and failu-
res, it had proved to the people that
it had never refused to face any
challenge and faced the truth what-
ever the consequences might be, on
the ground of ideology, rules and
principles. Members belonging to
Punjab will know that Mr. Pratap
Singh Kairon had to face a  probe,
although he had done so much for the
progress of the country. Similarly,
Mr, Bjju Patuaik of the Pragati Party
formerly belonged to our party and
the Congress Party did not spare him
from a probe There are several such
instances 1n the States where when-
ever serious allegations have been
made by the opposition parties or
even by the Congress Party members,
the Congres< Party had faced the
challcnge wilh courage and came cut
successfully in establishing the truth.
To give a recent instance, the West
Beneal Government has appointed the
Wanchoo Commission and the minis-
{ers are facinig the probe ordered by
ithe same Government. Mr. Vajpayce
was quoting with pride the Mudgal
rase whirh was—ordered to be en-
guired into by Pandit Jowaharlal
Nehru  From where did that heritage
and {radition come® It 1s from this
very Congress Party. Today when the
country is facing such a serious eco-
nomic situation, not only members of
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this House but outside people also
have developed some doubt in  the
general establishment because of their
many difficulties in regard to food,
shelter, accommodatlion, etc.,, and they
might have challenged the Govern-
meut’s authorily wm regard to many
questions like corruption, scandal or
any other thing. I do not like to deny
all those points But I would like to
submit that this Iarliament ha. ihe
authority of the Con-ctitution, this
House has the authority of the people
of this country fo find out the truth
At the same time, let us not place
ithis Parliament and its Members in a
situation where people will have a
doubt, a suspicion or dishelief and
musgivings about the very cxistence
of Parliament and the conduct of the
Members of this House. It does not
maticr whether a member belongs to
the Congress Party or any other party,
the moment he enters the office as a
Member of ParHament he undertakes
upon himself two responsibilities, one
to the people through whom he got
elected and another to the party and
the nation which he represents.

18 hrs,

While serving as a Member of Par-
liament in a mixed economy, in a
society like ours, can any member
from the opposition or the ruling party
deny that, in spite of his unwilling-
ness, he is forced to move, to fight for
individual cases, be it a person or a
company, where he finds that deliber-
ate injustice has been done in  that
case? It is not a question of what
Blitz published or what Shri Tulmohan
Ram did. Let us ask our conscience,
is it not &« fact that we have many a
time pleaded for this party or tihat
party, be it for an industrial licence
ar some other thing, to one Minister
or another, foir the people in our con-
stituencies when we felt that an in-
justice has been done? I am not ac-
cusing any particular political party
or questioning the bona fides of any
particular member. I am only stating
what is generally happening in the
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performance of his duties by a Mem-
ber of Parliament in this country.
Merely because the society hag de-
veloped a feeling of taking it for
granted that anybody who functions
will function only in a corrupt way
because of the feeling that political
people are generally dishonest, to say
that every member or the leader of
every party is dishonest is not pro-
per and I cannot understang this way
of looking at things.

I am extremely gorry that for the
last one week arguments have becn
put forward by the members of the
opposition on muny aspects connecled
with this licence issue. It is alleged
that the signalures of 21 members
have been found in a representation
and those signatures are alleged 1o be
forged. Is it nol a clear criminal case?
In the case of a crimiiia] ‘¢ase there

{ are various agencies of the Govern-
{ ment which will deal with it. It is
+ not the function of Parliament to en-
quire into criminal cases. Merely
because some Memberg of Parliament
are involved in 3 eriminal case, mere-
ly because some members belonging
to the rulkig party are involved in a
criminal case, why bring in the agency
of Parliament to enquire into such
cases?

]

Thig very Parliament itself, by its
own laws, set up various agencies for
dealing with various aspects of ad-
munistration, one of which being the

! CBI. If the Parliament is to take up:
all those functions, then let us abolish
the TBI, the Vigilance Commisgion,

} the income-tax department through
which Shri Ganesh is raiding lakhs
and crores of rupees by way of raids.
Let us also abolish the entire judicial
system and let everything pe done by
Parliament through a Committee, If
a theft is committed in the house of
Shri Jyotirmoy Bosu, the whole case
will go beforc a Parliamentary Com-
mittee. If there is a Yurglary in the
house of Shri Atal Bihari Vajpayee,
another Parliamentary Committee of
ten members belonging to a parlicular
party will look Intg it. If this ig the
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way we are going to runvtion:"?hen
what 1s the pomni in creating thoge
Vvalious agencies tor admunistering the
country?

Thepn «t 15 bemng alleged that the
CBI is being guided etther by the Con-
givsy Party or oy Shnmatt Indirg
Gandht Tne 1tdl test 1» how the
ruling paity or the Governmunt func-
tions 1 @ c118)s Can anybedy from
the opposition deny that in the hour
of cri1s, at the tune of war, the
Goveinment  tunctioned 1w a  way
which got utciaim fiom o'l sides ot
the Housc? When we fuught for ihe
hberation of Bangladesh, there was
praise {rom ail sections of the Housc
for the woy in whirh we functioned
I agree there ate bad oflicers, there
are bad policemen and bad political
leaders Nobudy denies that bacause
#t is that society to which we belong
and we are fighting to change that
society.

I do not know who indulged ip this
game of licence May be, it is some-
body who 18 not wanted by the people
or the House The truth will definite-
ly come out I know it 1s the charac-
ter of the Congress Parly that, whoso-
cver it may be and howsoever power-
ful he may be, it always takes the
stand by what people desire, what
people want, and not by the pressure
or counter-political conspiracy or game
of some mischievous political florces
who always take such issues and not
the issue of the people of this conutry,
J am not saying that Mr. Jyotirmoy
Bosu is # corrupt man, nor am I talk-
ing of what he does or he does not do.
Mr. Jyotirmoy Bosu always uses the
expression ‘I am 1old’ He says. ‘I
am 10ld that Shrimat: Indira Gandhi
ig deing this’. ‘I am fold that Rs, 30
lakhs have heen given' and so on. I
am also told Sir, in Caleuita he does
certuin bad things, I am 1old in Cal-
cutta that he i1s ip league with the
British conirclled business; he has
dealings with Hindustan Motor man-
agement. Does that amount to any
substaniial truth? If I sav that I am
told that some Members belonging to
CPM were Involved in employing

licences (Motn,)

gangasters to rob a bank, would you
agrce for a Parliamentary probe? Can
that be established? If I say that 1
am told thai three or four membels
sitting on that side are involved 1n
robbing the Nutional & Grindlays
Bank could th:t be proved? 1 can
take udvantage of ‘I am told' 1o malign
people.  (Inir rruptions) Why are you
getling excited, You go and hle a
suit againsi Indian Observer., (Inter-
ruptions).

SHRI JYOTIRMOY BOSU- Thatl
pornogropher has become the bio-
grapher of the Prime Mimister. Here
you cun sec Mr L. N. Mishra's photo

SIHIRL PRIYA RANJAN DAS
MUNSI T am nol taking advantage
of Indian Obserrer because I know 1its
tradition is to expose, to make naked
pictures, to publish vulgar things, and
if Mr Jyolirmoy Bosu belongs to that
category. vulgarily, I dp not find any
objection. If he doeg not belong to
that, 1 am glad . .(Interruptions)

SHRI JYOTIRMOY BOSU:. Mr.
Durlab Singh and Mr. Harbans Singh
have been paid by the Congress Party
to malign us..(Interruptions) The.
pornographer has become the biogra-
pher of our Prime Minister, How
many timeg have they been prosecut-
ed” (Interruptions) You find the photo
of Mr. L. N, Mishra. A shame on' you.
You are quoting the Observer,

SHRI PRIYA RANJAN DAS
MUNSI- 1 am exiremely grateful to
Shri Shyamnandan Mishre, Shri Atal
Bihar1 Vajpayee, and Shri Jyotirmoy
Bosu for their sympathetic observa-
tions. for their attitude towards the
members of this gide. Three or four
days back theyv said that it was not
that they wanted to fight politicaily,
they wanted to get the charges cleared.
I am grateful to them for their sym-
pathy towardg the members on this
side .

SHRI PII.OO MODY:
sympathy.

I have no,
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SHRI PRIYA RANJAN DAS
MUNSI: You were busy because in
Orissa the Swatantra Party's Govern-
ment had been trapped by the Kendu
Inquiry Commissiop for plundering
crores of rupees in which Shri Piloo
Mody has a lagrge share. Mr. Bosu,
have I done anything wrong to wyou?
‘Why are vou then interrupting me?

Interruptions
SHRI JYOTIRMOY BOSU. Your

Mr. Ram Gopal Reddy says something
in the morning and says ‘Galath’ in

the evening. Shame, shame. Dg You
talk through your mouth? (Inter-
ruptions)

SHRI PRIYA RANJAN DAS

MUNSI: Have I np liberty to express
my views?

SHRI JYOTIRMOY BOSU: A bunch
of dishonest peopie...(Interruptions)

MR. DEPUTY SPEAKER: Order,
please.. . (Interruptions)
SHRI PILOO MODY. The Chair

cannot be abler than the Member,

SHRI PRIYA RANJAN DAS
MUNSI: I am extremely grateful to
“hon. Members, Shri Shyamnandan

Mishra, Shri Atal Bihari Vajpavee and
Shri Piloo Mody for their sincere
sympathies for the Congress members
and they said that they want to pro-
tect the Congress Members from this
trap. I am grateful for this but I
would like to quote also one popular
shair in this connection. It says that
some members who have neither their
house nor shelter nor any protection
of defence do try tp protect those who
have found their establishment and
shelter. The popular shair goes:

7dl T (TR 90T A7 FGAT B T
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New. you know Shri Filoo ilody
the leader of the national alternative.
Sir, if this side is full of thieves. |
4o not know whether the national
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alternative is some better, dacoits or
not. But the national alternative is
also wedded to this demand. But this
national alternative should know that
the Kendu Leaves Inquiry Commission
has come out with the truth. Let them
have a look at that repo-: first...

SHRI MANORANJAN HAZRA
{Arambagh): On a point of order, Sir.

SHRI
MUNSI .
his party.

SHRI JYOTIRMOY BOSU: The hon.
Member said ...

PRIYA RANJAN DAS
This is not vour Party, but

(Interruptions)

SHRI PRIYA RANJAN DAS
MUNSI: 1 am not accusing your
Party. Why are you getting excited?..

(Interruptions)

Mr, Jyotirmoy Bosu, please do not
interrupt me. I will reveal the whole

thing.

SHRI PILOO MODY. Wcould you
not yield to me?

SHRI PRIYA RANJAN DAS
MUNSI: No, no. There are three
guestions. The first queslion is that

tull facts are yet to come ... {(Interrup-
tions) All the facts have co:me, nothing
still remains to he revealed, Every-
thing has been revealed.

The second question is: swhether it
should be a parliamentary probe or
probe by the CBIL I have not come
here in defence of CBI nor any officer
of CBI. I would like to submit, Is it
cur task every time to accuse and
condemp wholesale the agencies uof
ithe Covernmenti *who had <dfne come

good work in their respsei’s = fields?
Is it tnat the Members of the ana
Sangh are worried zboul the CBI
hecause the CBY is incuiring int~ the
Ananda  Marg scandal and RSS
affairs? Is it that the Cong Gy is

abeut the CBI terzuse it is
the misdeeds of Iits

worried
inguiring into
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members and also because it is going
to take up another scandal relating
to Shri R. N. Goenka? If they are
really worried about CBI and thatl
Shrimati Indira Gandhi is protecting
any officer, well, in that case, we have
no objection if, after the report is sub-
mitted, members find that they are not
. satisfied. They have every right to
demand again for the truth or the
revealations as hon. Shri Samar Guha
demanded the result of ithe Netaji in-
guiry. We have no objection to it,
but let the investigation be first over.

About parliamentary probes in Eng-
land, you know, most of the members
know and especially, Shri Madhu
Limaye to whom I have great respect
and I do take it as a privilege to learn
frum him about rules of procedure
of this House and those obtaining in
the House of Commons. I would like
him to enlighten me on one point.

Is it not a fact that in the House of
‘Commons, immediately after the en-
actment of 1921 Tribunal of Enquiries
Act there was a clear observation on
the point that in the case of a deep-
rooted nature where criminal things
were involved, there, even a parlia-
Tnentary probe was not sufficient be-
cause, in that case, political aversions
and political vendetta gre always re-
vealed and as such, this should have
been taken first for investigation by
a government agency?

I would also cite one case of 1912
It is known to Mr, Madhu Limaye It
is about the British Marconi Company.
The report of the parliamentary probe
committee very clearly revealed that
there was a tremendous fight not to
reveal the truth but to pull down one
political group or the other pnlitical

group.

T am not questioning that this House
i not above all. I am saving that
they are a politicn] wing and we too
are political wing. Some of our Mem-
bers will be in a Committee; some
Members on the other mde will also
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be Members of the Committee. 1t 15
a fact that in a parliamentary demo-
cracy, everybody knows that everyone
wants to lest everything. But, there
is a limit for this which is permiited
by the Committee. If a parliamentary
probe 1s conceded, who will examine
the forgery—will he be Shri Bosu or
Shri Vajpayee? They can at the most
have an interlude with Shri Lalit Babu
for their political gatisfaction.

afes a1q, s WAy fsam, g1 g1 @

I agree that we can dop this job
through an agency of the Government
since we have confidence in the agency {
of the Government, If the report of
the investigation comes before the
House and if the Members find that
there is something lacking or if the
Government has deliberately suppres-
sed anything, there 1s nothing to pre-
vent us from reopening the chapter.
What I would submit is this. It is no
good maligning the Members of my
party or the Members of the opposite,
Today Shri Tul Mohan Ram may be
a Member from this side and tomor-
row, he may be a Member ot the other
side.  (Interruptions) Why are you
laughing? He was once a Member «f
the Socialist Party. You were also
a member of the British managed
house. You are now nout even a
Member of the Communisi Party
(Marxist}). How does this matter? I
would submit one thing to Members
from this side as well as the other side
that thig Parliament should take it as
granted {hat truth should come out and
we must ask for the truth and it sheuld
not be suppressed. I do swear in this
House that if we find that afier the
investigation report comes that some
offence has been committed by the
Member, however powerful he might
be, the Congress will act as it had
acted earlier If things go on lLke
this, I know excepting a few
Member« from the Opposition, all other
Membhers of pariies are taking uy as
granted that the Congres: can he byl
lied hy character assassinatinn. They
started the charactler assassination with
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the Prime Minister not today but
even in 1969. That was the speech
made about her &y the Jan Sangh and
Swatantra Party. Even Shri Acharya
Kripalani made that in his speech,
And today there is no difference in
“it. Only the chapter is revised. It
was at that time a paper edition and
now it is a deluxe edition. Character
assassination will neither help us nor
you. Do you find interest if Prime
Minister is being maligned in Great
Britian, America, Poland, Soviet Union
and in West Germany as you see here.
What is the alternative that you have?
Are you sure about the alternative?
Is Shri Mody sure of that? (Interrup-
tions) Has he taken part in our na-
tional freedom movement? Or, did
Bosu take part in that in the British
days when they were ruling us? Shri
Shyamnandan Mishra has not under-
stood us by staying in the Congress for
a very long time.

If you go on maligning the Congress
Party—I do not mind if you malign
us—we know how to face it boldly.
1 have repeatedly heard in this House
from the Members of the Opposition,
particularly, the CP.M. and J.S, that
the Prime Minister had taken Rs. 20
lakhs; Shri L. N. Mishra has taken
30 or 50 lakhs; Congress Members are
getting money etc. I agree with you
on one thing that we are always less
than you. The question asked today
ig this that these charges made against
the Minister and the Member may be
fought politically or in a manner in
which country could have restored
their confidence in us. Today’s char-
ges against 21 Members who admitted
that we have not signed the press re-
ports are defamatory. I cite the ex-
ample of the incident of the girls in
the Bombay special train. Reports
carried that the girls were raped and
a serious defamation committed. When
I went to Bombay the girls came and
admitted before me that no such inci-
dent took place and they were surpris-
ed that womanhood is being charged
and insulted by the monopoly press

oLELEMBRLR J, 190%
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without any basis. How can the da-

mage be undone?

The moment TIndira Gandhi took
power. after 1969 elections they are
finding opportunity every moment to
malign the ruling party. I agree we
must be careful. I agree if there are
shortecoming we should try to over-
come. If we give contradiction of any
such defamatory news they will print
it on the seventh page after the share-
market schedule in such a manner that
nobody takes interect to read it. I do
not want to make any charge against
the journalists because most of the
time they “:ave to work under the sys-
tem and pressure of the monopoly

press. If they get some autonomy—
which the Government should con-
sider—I hope, constructive healthy

public opinion would be developed.

Now, about this whisky licence case;.
let us accept one fact—Mr. Bosu will
agree with me as he drinks whisky—
that whisky is sold at a shop and a
licence has to be given by some*
authority, The question is whether
the licence was given against the:
standing . principles or against the:
natural course of law. The fact should
be judged whether the Member of
Parliament, whosoever he might be,.
recommended the case with money or
without, These are the matters which:
are already under investigation. Is it
not a fact that the moment Mr. Bosu
wrote to the Speaker, the Speaker
wrote to the Minister and this Minis-
try sent the matter for investigation?

I am grateful to Mr. Vajpayee for
citing Krishan Kant's reference in
Rajya Sabha. If he rightly revealed
the truth nobody insults him and
neither our Party takes any attitude
to make him vietim but certainly we
do not make compromise with Mem-
bers on the ground of ideology. When
the time so comes we may expel many
people if we like. Take the exemple
of Prof. Balraj Madhok’s expulsion.
Why was he terminated? Is it
because he was truthful or Jan Sangh
did thing he was wrong?
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So, the charges should not be level-
led in that narrow angle. -There
should be dignity of Parliamaniary de
mocracy. The other day when Prof.
Mukerjee was making a speech I was
carried away by his speech as to why
we are not catching the thief, Basing
on that assumption we have not yet
been- able to project to the nation a
clear image and a bold character. If
_you want to improve the standard of
Farliament before the nation it should
not be an issue of 21 Members in iso-
lation, let the entire Members of Par-
liament decide their personal conduct
and personal life from all the angles.
I have said in this House... (Inter-
ruptions) The telephone and house
are given on rent, I know. No enqui-
ry was made. It is a fact. We have
to judge all of us, not 21 Members.
We have to improve the standard of
the whole Parliament, not Congress.
Congress may lose the election. It
does not matter. You have to come;
‘you have to rule the country, If i
level the same charge on that day, on
some fake allegation without any
authority or agency, would you agree?
You have not got that courage.

Sir, Mudgal case was referred to.
This is absolutely a civil offence. Why
don’t you understand the basic differ-
ence between a civil offence and a cri-
minal offence? Unless you understand
the difference between the two, what
is the use of passing the Criminal Pro-
cedure Code. Civil Procedure Code, In-
dian Penal Code etc. and then sitting
in the Select Committees non those
Bills and getting allowances? This is
-absolutely a farce. I submit with all
humility to you, Sir, that we do feel
‘that this is a matter, which is really
to be condemned and which is really
a matter for suspicion. It is very un-
fortunate. A stand has been taken
by the Government. If it is found
wrong after investigation, it is open
‘to the Members of Parliament to come
and take a stand in this regard. I
know confrontation within and con-
frontation  outside. The Congress
Party is not only fighting against
poverty, but we fight within also. We
have the tradition of leaders like Pan-
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dit Jawaharlal Nehru, Bose, Mahatma
Gandhi and others. A Party should be
judged by the nature of its work, It
is the Prime Minister of this Govern-
ment who took the risk without en-
joying power for one more year and
dissolved the Parliament. For what?
It is not the real test of the leader of
the nation? She wanted to take the
mandate not from two or three people
of her own Party, but, from the peo-
ple of the whole nation on a Dbasic
policy issue. Have we not tested our-
selves in the hour of crisis, in such
matters, in such cases and on many
issues? So many stalwarts from the
Congress Party, those who were known
to be corrupt, were removed, without
any enquiry simply on the report that
people did not like them. Today, for
the Opposition, there is no other way
to malign this Party, there is no other
way to pull down this Government
and there is no other way but to indu-
lge in character assassination. Their
target is not Mr. L. N. Mishra or Das
Munsi. Thousands of L. N. Mishras
and Das Munsis will come into the
Congress and go out. But, rarely, one
Pandit Nehru takes birth: rarely one
Indira Gandhi takes birth: rarely one
Bose takes birth; rarely one Lal Baha-
dur takes birth, Their target is Mrs.
Indira Gandihi, because she is sitting
on this side, and not Congress, They
want to demolish, destroy that image
in all directions without caring for
parliamentary right and propriety.
They want to put the country in a
mess. My submission in regard to the
motion moved by Shri Atal Bihari
Vajpayee is—of course. he is within
his right to move a motion and I have
no objection to that—he should not
pressurise: he should not stand on a
political point, on a point of prestige,
on a point of challenge. He should
withdraw it.
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SHRI DINESH CHANDRA GOBWA-
MI (Gauhati) Mr. Chairman, Bir, Shri
Atal Bihari Vajpayee’s eloquence and
oratorial ability has few parallels i
this country, I conceds that the flow ef
words from his mouth is like the flow
of the river \Ganges or Brahmaputrs.
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I concede that I lag far behind him in
his abllity as a Parliamentarian. But,
Sir, let me assure him and assure all
the members of this House that 1 do
not lag behind any one of them in
‘their concern for the mawntenance of
the dignity and decorum oi thus House
and also in their concern for the muin-
tenance of the honour and the prestige
of the members of this llouse. In fact,
I feel that my concern for mawntenance
of the dignity and decoram of mem-
berg of this House is much more than
that of the Members of the Opposition
who have preceded me, hevause thougth
Shri Vajpayee and the nthers have
many innings to play m thi, Parha-
ment and in the political life of this
couniry they have scored many runs
and some centuries. Bul 1 am a new-
comer into this House. Not to speak
of scoring centurivs, 1 have not even
been able to get a proper feel of the
wicket as yet till now. I feel that
many ¢f us new-comers not only nf
thig side of the House but also *huce
who are on {he other side of the Hruse
have taken great risks in our hife be-
cause 1n us, politics is not the be-ull
and end-al| of our lives. We came 10
politice fiom different professions, : k.
ing a greal risk of our career because
the water-shed of 1969-71 opened up
new avenue, for us. It created an at-
mosphere where we thought that we
should also make our contribution to
the nationa) reconstruction. Theretore,
those of us for whom ;clilics is not
the be-all and end-all of our life, we
want to go out of our purliamentary
life, whether it be in the next few
years or after many ycars. with our
heads high. Anything which creates
u cloud in our integrity, in our honour
should be cleareq and I am more con-
cerned about it than anybody else.

A question may be asked. Why is
it that when I am so concerned with
the honour and dignity of this House
and its members, I am pposing a
parliamentary probe? At one stage,
I comcede, many of us thought that a
parliamentary probe woulj be desir-
ahle. But, after listening to the debateg
<f the last seven days, I have come
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to the positive conclusion that a par-
liamentary probe is not going to be
the solution of the entire issue and I
am going to place before you my own
reasoning as to, why 1 have come to
ihis conclusion.

Of course, nobody can equal the
eloquence of Shn Vajpayee. Un-
doubtedly, in the parhamenta-y prole
some of his own Members or himsell
will be there. Now, he told the House
that he would bring all the materials
to prove thaiy Shri Tul Mohan Ram
was guilty, May I ask him? In the
parhamentary probe will you be a pro-
secutor or will you he a witness 9r
will you be sitting as a Judye or will
you act in all these capacities? What
will be the tasks of the probe? The
task of the probe will be to act as a
quasi-judicial body to find out the truth
and report the same to thmg House.
Shri Vajpayee said, ‘T have got all the
evidence to prove to guilt of the men-
ber.' Then, in that case, yvou stand as
ihe prosecutor. The momer* you say
that you have gll the evidence to prove
the charge, you have lost all your
rights tp be a member of tne prol.e
because you become not a judge but
a prosecutor or a witnass. .

AN HON. MEMBER" li¢ may not be
on the committee.

BIIRI DINESH CHANDRA GOSWA-
MI: But when you say that we are
being pressurised by our leaders. how
van we be sure that he will not pres-
surise his own members?

1 have heard the speeches ot Shri
Shyamanandan Mishra and Sar; Jyo-

tirmoy Bosu. I ask you again. You
have levelled a charge sgainst Bhri
Lalit Norayan Mishra. 1 am 1not

here to defend him. But will not Shri
Lalit Narayan Mishra to-duy have an
apprehension that if you are askeg to
judge his case, he will get a fair-play
and justice at your hands? Aftor you
have prejudged this case and becausr
of the fact that you have tried to make
a political game out of it, this House
has lost all its moral and legal right
as a parliamentary body to probe into
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this entire episode. Therefore, I feel
that on the first ground, I think this
Parliament has lost its right to act as
a probe-making authority.

Undoubtedly, when this case will go
before the court, I expect Shri Vaj-
payee to place all the material before
the courl. If a certain thing is found
against a Member of Parliament or
against a minister, or against anybody;
1 can assure you thai I shall lend my
support for taking action against that
member or Minister for the miscon-
duct. We do not want to suffer
becsuse of their misconduct. At the
same time we do not want top pre-
Judge the issue. Otherwise you will
iry to make a political gains out of it.
That 15 my objection.

We have seen from the trend of
speeches that the entire attack is dir-
ecled against the Prime Minister, our
leader. The opposition parties have
now come to realise that so long as
the image of our Prime Minister re-
mains in this country, ihey
cannot have a political base in this
country. You want to throw mud at
us. I ask: what qualificatioy, does
Shri Modi have to become a Prime
Minister except that his initials in the
name begin with P.M.? Coming to the
second point, under the law of the
land, every citizen has equal rights.
I can say that in matters of privileges
if, under the law of the land, a cer-
tein action is taken we cannot claim
any higher privileges than of any other
citizen. I may quote:

“Every detention, hy whatever
name it is called, preventive or sny
other. as was pointed out by the
Committee of Privileges in the House
of Commons, concerns the commu-
nity as a whole.”

In this particular case, we are nat
merely concerned with the mainte-
nance of the dignity and decorum in
this House. When we are crncemed
with a criminal offence, that is a crime
against a society and if it is a crime
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against a gociety, by any individual In
this country, be hwe in this House or
outside, has a right to follow up lhe
proceedings. We have got no moral
right to keep that within the pre-
gserves of our own. In that Commitiee
Deshpande Committee—in the Frst
Report of the Privileges Committee,
they say:

“It has further to be remembered
that the fundamental principle 18
that all citizens including Members
of Parliament have to be treated
equally in the eyes of law unless it
18 gpecified in the Constitution or in
law that a Member of Parliament
cannot have any higher privilege
than, that enjoyeg by any ordinary
citizen in the matter of application
of the laws.”

Therefore, what is the law of the
land to-day? The law o1 the lund is
that when a person commts an off-
ence, he hag to subject himself to the
criminal jurisdiction «f th.s c¢ountry.
We have np moral or legal right t»
claim a higher privilege than other
citizens of this country on this aspect.
Therefore, I feel that on thar ground,
we have gol np moral authority. The
moment it has been established that
it 1s a case where some criminal of-
fence has been commted we have to
subject ourselves not to the parha-
mentary probe, but to the jurisdiction
of the court. In the Mudpgal case, re-
ference to  which has bheen made by
many members, a commitice was av-
pointed to find out w~hether the con-
duct of Shri Mudgal was derogatory
tuo the dignity of the Houser and in-
consistent with the standards that
Parliament is entitled to expecr from
a Member. The facts of the cuse are
entirely different from the present case
as in that case po criminal offence was
commited but there was a breech of
parliamentary ethics

19.60 brs.

After all, these are two finer fhings
which we all must remeber—one is an
offence which amounts to a crime
against the soclety »nd the moment
it becomes an offence, it goez out of
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the preserve of us snd it beeomu a
) of the nation and the pther

ig the ethical guestion of thiz House
which i® not an offence. In such 2
case where there is a breach of the
ethics, it ig for:.us, the Members of
Parliament, to decide. I may give
numerous other examples. Take the
<case of a member of the bar. 1If a
member of the Bar is found guilty ~f
hig professional misconduct, which
does not amount to an olfence it i8
for the Bar Council which has got
the right to try him for the breach.
If a member of the medical profes-
sion has committed a breach of medi-
cal ethics, it is for the Medical Coun~
cil to try him for the professicnal inis-
conduct. Similarly, in a journalist
has committed a breach of journalist
ethicg it is for the Press Council to
try him as thig is primarily the con-
cern of the Press Couacl. But of 2o
criminal offence is committed all there
bodies do not come (ntg the piviure.
The law of the land comes into opera-
tion as the matter comes under their
Jjurisdiction. Similarly, if a e¢riminal
offence is committed ind Members ot
Parliament are involved 1n it, with
all the rulings of this House ard the
constitutional provisions that we have.
we are no better than ordinary citi-
zens and in such cases, only a crimi-
nal court can try them for such cri-
minal offences. We are entitlnd to
maintain the interests just ag the
members of the Press, Bar or medical
profession are entitled tp, maintain
the interests of their own. Otherwise.
presmmen may say are we in any way
inferior to the legisiators? In the
same way. even if an offence 15 com-
mitted by a member of the Bar Coun-
<il, the Bar Council may say—you
cannot go to a court of law. So, my
submission will be this. On this count,
that if it is a crimina] offence, the cri-
minal offence must be tried in a court
of law which has got the criminal ju-~
risdiction. We have got no authority
to take the entire case within our fold.
I do: agree that when the report or
when the judgment connected with
the cm.he criminal case comes if the
M m te a conchmion that
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which does not constitute offence but
breach of Parliamentary ethics, then
this House can sit in judgment and
find out itself as to what punishment
can be given to such Members. At
the same time, when a case is under
investigation, we cannot take one
part here and another part there.
Therefore, my submission will be that -
apart from political] considerations,
from purely legal considerations also
1 feel that this case cannot be tried
by a body of this House. During this
Debate, Shri Vajpayee and others
said that they have no confidence in
the CB.IL They referredq to the
cases referred to the C.B.l. against the
officials. In eriminal cases when the
officers are tried by the C.B.I. cannot
a Member of Parliament be tried for
similar offences? You are saying to-
day that you have no confidence in
the criminal courts even. Cannot an
ordinary citizen come and say that
you Members of Parliament have
framed IL.P.C.. Cr.P.C. ete. and when
you do not have confidence in the
court of law, then what moral autho-
rity have you got 1o ask us to be
tried by the same court of law?

By so saying you are not only creat-
ing a cloud in Parliament but you are
also unconsciously hitting at the con-
cept of rule of law of our country, My
objection lies there, The feeling of
Shri Vajpayee is that for all times to
come, his House will ask for a refer-
ence of a case to the CBI. The CBI
is a beautiful organisation. And so
far as officers are concerned, cases are
referred to thisz organisation. But, 1
object to this case being referred to a
Parliamentary Committee for a probe -
on this ground alone, I want to em-
phasise once more with all the em-
phasis at my command that if a Par-~
liamentary Probe is agreed to, then
we want that the cloud hanging
over the names of these 21
members should De removed.
We would strongly urge  that thoss
who are guilty should be tried and
punished irrespective of the fact whe-
ther he belongs tu our party or to-
any other pu-ty. urge upon . the
Government. to taks steps to  dispose
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of the cases as expeditiously as pos-
sible. After this 1s done, then the
enture case record may be placed be-
iore the House and at that time if we
iee]l that there are certain matters
which the House should deal with
apart from the legal jurisdiction we
whall consider 1t at that stage. I feel
that it 1s essential for every Member
ot Purhament 1o maintain the dignity
and decorum in the House and we
should not allow the reputation of
thiz Parliament to go down. There-
fore, 1 plead for strong action in this
case. For all the reasons that 1 have
stated, I feel from my heart of hearts,
irom my own conviction, that Parlia-
mentary probe is not a desirable
course at this stage and that is why,
1 am opposing this motion.

SHRI SEZHIYAN (Kumbakonam).
Mr. Chairman, Sir, this sordid affair
of the import licence scandal has done
incalculuble damage to the presuige
of the House, to the confidence that
people have 1n pirhamentary demo-
cracy In thiz country Sir, in the last
imrtcen or fourteen days, legislatures
and legislators have become fit sub-
jects for c¢artuonn and  caricatures.
Take any paper. You see a cartonn
hike this  In one cartoon, a group of
legislators are coming out, I do not
know whether they are Ministers or
not. The cartoon says ‘Yes. They
are calling us crooks and gangsters,
but. just don't pay any attention
Otherwise, our name will be in mud'.
Another one says ‘1 cannot say whe-
ther the signature is mine or not; I
change it every day to guard against
forgery’ To this extent, legislators
have heen brought down in the esteem
of the country, have become the
laughing stock of the intelligentsia in
this country The feeling is Don't
pay attention to any of these charges;
It will die down of its own accord;
Another crisis will come and this
will be forgotten’. This s the pet
theory the other side is having. I am
not able to find any Jogical and
plausible reagon why the Members
on the other side are opposing this
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motion moved by Shri Atal Bihari
Vajpayee. Sir, in this case, it is not
important whether the gignatures
are genuine or not, whether they are
forged or genuine ones. This ig only
secondary. Even granting thet all
the signatures are genuine, are you
going to accept this position that
licence can be bartered?—if it is 20
signatures—Rs, 30 lakhs and if it is
40 signatures, Rs. 60 lakhs, More
than individual Members, it is the
system, it is the attitude of he Gov-
ernment, which 18 under guestion now-
It stands discredited this day in the
cyes of the pubhic and unless it 1s re-
trieved, people will lose all confidence
in the working of parhamentary
democracy in this country. Sir, again
and agawn, I say, it is the attitude of
the Government that T worsening
the entire situation It i1s the attitude
of the Government 1n sulking, in
refusing to give even the basic de-
tails thut the Oppnsition has been
wanting alf these days, which 15 in
yuestion now Even to know when
the case has been registered, it took
seven davs for us He savs ‘within
a couple of days’ Why not give the
exact date? By refusing to give all
the details. what happens? 1t gave
more room for speculation, Tumours,
more slander and slighting. This has
happencd  inside {he country. The
Members who  pteceded me Mi1.
Gnswami and others. were again and
augain saving that this House cannot
take notice Somebody said it has
lost its moral capacily 1 do not want
him (o judge by his own standard
the entire House.

SHRI K. P. UNNIKRISHNAN:
DMK's standards will be traglc.

SHR] SEZHIYAN: Mr, Chairman, T
am ready to face any of these charges
that is claimed against DMK. DMK
has never hesitated to place the facts
before the House whenever any
charge wag brought. Even mow, 7
would ask, If any of the Congress
members have the guts 10 come
fore the Assembly of Tamfl
and ask for a legislative piobe,

1is
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ask my party to subject atself to
that. Do you have that guts?

SHRI K. P, UNNIKRISHNAN
(Badagara): You walk along the
streets of Tamilnadu; it stinks...(In-
terruptions)

SHRI SEZHIYAN: I belong to a
small group here. Please come and
see the Tamilnadu Assembly; when
the Members of the opposition speak
we patiently hear because we pelieve
in debate and 1n democracy We do
not go taking petitions to other places.
I am glad that they are not com-
placent. It 15 also hurting them in the
most despicable way That 1s why
Members are coming forward like this.
It 15 not the Tamilnadu Assembly that
15 In question here.

Some hon Members say that the
CBI 1s the most appropriate machin-
ery Yo 1investigate They find fault
with Mr Vajpayee and others for not
relying on the CBI But even before
Mr Va)payee could speak, what did
your own members m the Rajya
Sabha say® Mr Krishna Kant in the
course of the debate in Rajya Sabha
said “If they are genuine signatures
Parhament should go in for an en-
quiry CBI cannot go into it We
know that the CBI was [1~aded by
Darbari and now he is in the Railway
Mustry, Therefore, no more CBI;
it must be held by Parhiament.”
Again on the 28th when this question
came up here, Mr. H K. Singh said:
“lI most emphatically demand a par-
lLamentary probe into the whole
issue,” He is still in your ranks Shri
Inder Malhotra said that a special
parliamentary committep be constitut-
ed to go into the entire episode, Even
today in the amendments given to the
main motion, Mr, B. V. Naik has come
with an amendment, saying add at the
end—"and that the eleven members
nominated to the committee be those
who have honestly worked for their
lving all their lives and who will make
a statement of their financial position
before,  during and after the above

Parliamentary probe.”
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That means he sccepts the basic re-
solution. He differs on the composi-
tion.

SHRI B. V. NAIK (Kanara): Why
are you prejudging me. You are a
seasoned parhamentarian. Doeg an
amendment mnvariably means accep-
tance of a resolution? You are for-
feiting my right to participate in the
debate Kindly wait for sometime.

SHRI SEZHIYAN: I cannot pro-
phecy whati he 15 gomng to say, I have
only read what he himself had writ-
ten. 1 do not know whether he holds
the opinion that there 1s no Member
inside the House who fulfils this quali-
fication.

SHRI B, V. NAIK: I do not hol
that opimon,

SHRI SEZHIYAN: Shri Shenoy has
moved an amendment Shri Nimbal-
kar has moved another amendment.
They are worried about the composi-
tion of the commuttee. Now let me
refer to the charges which have been
made ‘Their main objections are
these. Before appomnting a parlia-
mentary commttee, we should first
have the investigation done. Second-
ly, unless a prima facie case 1s estab-
lished, you cannot have a parliamen=
tary commuittee. Thirdly, there are
other parties involved and s> a parlia-
mentary committee will not satisfy
the need of the situation. Fourthly,
this case 18 different from Mudgal's
case That was a civil case; this is a
criminal case They ask, if a doctor,
after committing a serious crime says,
“T would not allow myself to be exa-
muned by a court of law; I should be
examined by my own tribe”, will vou
accept it” To this my reply iz, we are
not concerned here about the criminal
act of individuals, We are concerned
with the conduct of members in their
capacity as MPs, As MPs thege 21
members hqwe done something which
hag roused mmdon. Even now
1 am not -mllte i thay may all be
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honest, as honest as Shri L. N, Mishra,
if not more. But in the mind of a
normal person, some suspicion has
been created. Otherwise, this Govern.
ment would not have ordered a CBI
enquiry. Prof, Chattopadhyaya never
used the word ‘investigation' in the
other House; he was very careful to
say ‘verification’.

I will take their objections one by
one, TFirstly, the attitude of the Go-
vernment is changing. When certain
charges have been made against MPs,
it should have been the duty of the
Government o go to the Speaker be-
fore taking any action. That 1s what

happened in Mudgal's case. Pandit
Nehru said.
“When certain information was

brought befors me ag Prime Minis-
ter, 1 gave carefu] thought to it and
I proceeded to draw the attention
of the hon. Speaker to that infor-
mation On his advice, I moved the
House in this matter so that a com-
muttee of enquiry may be appointed.”

It is not as if he rushed to the CBI.

SHRI VAYALAR RAVI (Chiray:n-
kil): In that case, other members
complained to the Prime Minister that
Mr. Mudgal was mususing his member-
ship of the House. In this case, the
concerned members have denied the
charge on the floor of the House and
said their signatures were forged.

SHRI SEZHIYAN: It is not mere-
ly forging of signatures; it is much
more, The whole country is agitated
over the way the import licences are
dispensed with, In that case, before
referring it to a parliamentary com-
mittee, Pandit Nehru thought whether
he can hold a secret enquiry, but he
ruled it out. He said:

“l can either myself make an en-
quiry publicly or secretly in Bom-
bay or elsewhere or come to the
House for a formal enquiry rather
than any kind of secret enqulry
msy get going and then

;
i
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not have been fair. I thought the
best course would be to place ali the
facts before the House and ask the
House, if it so chose, to appoint a
committee to go into the matter...”

Thereiore, 1t 1s not as if he wanted
to have his own enquiry, He did not
use the CBI before coming to this
House. He said that whatever facts
are before him he will place before
the House and 1t 18 for the House to
judge it This s what Shri Jawahar-
lal Nehru said as Prime Minister, He
said that even though he 1s not able
to prove it Prima facie, since there
18 room for turther enguiry, a proper
enquiry, he could not think of any
other wav of holding the enquiry ex-
cept by bringing such a motion before
the House

Heie [ want to 1aise some funda-
mental questions Firstly, we have not
been given any material worth the
name It took us seven long days
to find out that the case was register-
ed on the 2nd of September We
could not have even the FIR before
us The House 18 naturallv very
much concerned with the basic facts.

1 would here very bnefly summa-
rise the case In 1955 addiuonal
quota permits were given, as rightly
pointed out, in Pondicherry and
Karaikkal, omitting Mahe and Yenam
In 1956 the rectification came, but it
did not help, because there was dis-
continuity, Then things went on for
some time In 1959 it was made a
uniform policy so much so whether it
is Karaikkal, Mahe or Yenam, they
were merged into one pattern. After-
wards, they were applying again and
again. Writ petitions galore were
filed in the courts of both Madras and
Delhi. They engaged the best talent
in the legal profession to fight and
the Government was also fighting. 1
have got some friends in the Madras
High Court. Late in 1971 or the
beginning of 1872, when litigation was
going on, suddenly one day It was
called off. They said that they were
withdrawing their cases. How did
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happen? I want to know why these
writ petitions were suddenly with-
drawn. BSecondly, I want to know
who were the persons who filed wnt
petitions 1n the High Court, who wath-
drew them and how many of those
who withdrew their wnt petitions
were favoured with licences. It would
be interesting to know this,

Then, towards the end of 1972 or
the beginming of 1973 some tup offi-
<ial connected with the sanctioming of
import licences specially went to
Pondicherry and went through these
applications and after he came to
Delh: the licences were issued, I
want to know whether it 15 a fact or
not that a top official trom the Im-
port Controller's office went to Pondi-
cherry.

Then, 1 have been told by some
people 1n Pondicherry that one ot the
signatories 1n the long list, 1n fact the
very first name, Shrn Tulmohan Ram,
had earlier written an indivxiual
letter on the same subject Then, what
was the need for hum to write an-
other memorandum, securing 20 more
signatures® Then I want to know how
the officials of the Ministry come to
doubt or suspect whether the signa-
tures were genuine or not. Who
told them? It 1g not the CBI that
moved in the matter first. It was
some offictals in the Minmstry who
rang up Individual members tu find
out whether they had signed the letter
or npot. I want to know who gave the
clue, where it started. The CBI came
later. I want to know why, after in-
terrogation from the officials or in-
vestigation or verification by the CBI,
the concerned members did not come
to the Leacer or Speaker from whom

licences (Motn,)

the import hcences were issued, whe-
ther any inumation was gent to the
member;, who had signed that letter.
More than these things, I want the
file to be gone through very carefully
because I understand from a person
coming from Pondicherry that he
came all the way here, He says that,
about a few days before February 6,
1973, one of the top officials conneciled
with the Minuster and the Mumstry
sent a nole to expedite this case It
1s not as if the Miuster himselt had
put the endorsement It has been
done three times, 1 am told These
things will be there Please find out.

Therefore, the question 1s not mere-
ly whether these yignatures are gon-
uine or not That 1s only secondary for
me. I want to know how these licences
came to be issued, why a particular
member who first wrote g letter
thought it fit to send another letter
with the purporteg signatures of 21
MPs, why the wnit petitions  were
withdrawn, what was the understsnu-
ing, written or oral, why those persons
who contested the case in the court
came to be favoured with litences
later on. These are all things which
oniy a Parhamentary Committee can
Eo through  These things cannot be
left to the CBI The CBI is only a
creature of the Government. The
CBI. rghtly or wrongly, has been
asked to investigate or verify. There-
fore, i1n my amendment I have said
that the following be added at the
end of Mr, Vajpayee's motion:

“and that the Centiral Bureau of
Investigation shall submut to the
Commuttee by 30th September, 1974,
itg report of venfication/inveshga-
tion i1n the matter along with all
documents and evidence available
with them and shall render further

assistance as required by the Com-
mittee.”

If you want that Parliamentary demo-
cracy should continue, you
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by a Parliamentary probe. That was
what Prime Minister Pandit Jawahar-
lal Nehru did 23 years ago. Now, 23
years later, things have changed. What
a fall in the standards!

THE MINISTER OF COMMERCE
(PROF. D' P. CHATTOPADHYAYA):
Mr. Speaker, Sir, I have carefully
heard the interventions made by the
Hon'ble Members on both sides of
the House, today and over the last
week or so, on the ‘import licence
issue’. The numerous legal, adminis-
trative and other aspects of the issue
have been commented upon at length
during the earlier part of the debate.
I would at this stage like to set some
factua] aspects of the matter straight.

After the merger of the former
French Possessions, viz., Pondicherry,
Karaikal. Yanam and Mahe, with the
Union of India in November, 1954,
the Import-Export Control Act and
the Orders issued thereunder were
made applicable to the said terri-
tories. Of these territories, only
Pondicherry and Karaikal were ports
of call., Government allowed addi-
tional licensing facilities to the for-
mer French Possessions, and the first
Notification in this respect was issued
lon June 11, 1955. The caption of
the Public Notice was “Grant of
Additional Licences to importers in
the former French Indian Establish-
ments for the period January-June,
1955”. In the said Public Notice it
was mentioned that additional licen-
ces would be issued to the E'stablisn-
ed Importers in Pondicherry and
Karaikal, while no mention was made
to Yanam and Mahe. The importers
in Pondicherry and Karaikal were not
satisfied with the facilities given and
a Publie Notice was issueq on July 14,
1955, giving some further special aadi-
tional licences. Again, Yanam and
Mahe were not mentioned. This con-
tinued to be so in the announcement
made for the ensuing period on Nov-
ember 21, 1955. The importers of
Yanam and Mahe had been represent-
ing their case for the social additional
licences to the Government and Gov-
ernment ordered in the Publte Notice
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issued on December 20, 1955, that the
facilities given to the importers ot
Pondicherry and Karaikal should be
extended to Yanam ang Mahe for the
first time,
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Hon’ble Members will appreciate,
therefore, that the rectification of the
Public Notice has not been done re-
cently but was done as early as in
1955. Some importers of Yanam and
Mahe, who had offices in Pondicherry
and Karaikal, could avail themselves
of this facility. However, others
could not, for the last date prescribed
for filing applications under this
Public Notice was December 30, 1955,
leaving the intended beneficiaries
scarcely ten days to apply and the
Christmas holidays intervened. Later
on, it was decided in 1964 that any
application received between the Ist
and the 31st January, 1956, would also
be  considered. Unfortunately, this
administrative  decision was of no
benefit to the importers of Yanam
and Mahe, who had not applied prior
to January 31, 1956. The policy for
the next ensuing period was an-
nounced on May 10, 1956, The im-
porters of Yanam and Mahe could
not take advantage of this policy be-
cause only those importers whe had
obtained licences in January=-June,
1955, and July-December, 1955, were
eligible for licences on a ‘repeat
basis”. The licensing policy on “re-
peat basis” continued till September,
1959, and thereafter the facility for
special additional licences was abo-
lished.

During these years, the importers
of Yanam and Mahe, who were left
out, have been representing off and
on for securing additiona] special
licences for the period 1955 to 1959.
Government continued to take the
stand that since they were not eligi-
ble for securing these facilities on a
“repeat basis”, their claims coulg not
be entertained. Accordingly the
Ministry answered a Question in Par-
liament in 1967 to the effect that no
discrimination had been made against
the importers of Yanam and Mabhe.
The representations from the impor-
ters of Yanam and Mahe, however,
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continued. Some of the importers
had aiso filed writ petitions to the
Delhi High Court. During the pend-
ency of these petitions it was not
possible for Government to take any
decision on these representations
After the writ petitions were with-
drawn the Ministry re-examined the
matter from a point of view of whe-
ther the denial of these licences was
consistent with the principles of
equity and justice. In this connee-
tion this memorandum which has
been the subject matter of our dis-
cussion for the last few days, address-
ed to the then Minister of Foreign
Trade, was received on November 23,
1972. Even prior to the receipt of
the memorandum three other repre-
sentations on the identical subject
were received in the Ministry and
were under examination. The earlier
representations of the importers of
Yanam and Mahe and this memoran-
dum were duly examined and proces-
sed in the Ministry and in the Office
of the Chief Controller of Imports &
Exports. After a thorough examina-
tion we came to the conclusion that
some injustice had been done to the
importers of Yanam and Mahe, even
though this was not the intention of
Government. 1, therefore, decided in
September, 1973, that some relief may
‘be accorded to such of the importers
|of Yanam and Mahe, who fulfilled
the rules of eligibility. While taking
this decision. I was promoted only by
the consideration that when a case
of injustice causing hardship had
come to the notice of Government,
the hardship caused thereby should
be removed to the extent possible.
However, while granting this relief,
certain special precaution; were taken
and conditions imposed, circumscrib-
ing both the monetary ceiling and the
permissible items of imports. I would
like to submit here, Sir, that these
firms were not black-listed, debarred
or non-existent.

| Sir, after the issue of the licences
i reference was received from the
Lok Sabha Secretariat raising suspi-
tiong about the matter. Immediately

Comm. re. grant of
licences (Motn.;

the matter was referreq to the Depart-
ment of Personnel which is the admi-
nistrative Ministry for the CBI A
preliminary wverification was wunder-
taken. The preliminary verification
of the C.B.I, which contacted the
Hon'ble Members of Parliament, their
statements before this House, and the
letters which I have subsequently re-
ceived from them show that their
signatures were not genuine. Only
one of the Hon'ble Members concern-
ed, Shri Tulmohan Ram, has admitted
his signature according to the C.B.L
report. (Interruprions),
gatefy #8@a : A A9 F TT-

zred 4g g fF wasr manw g zEw
e 91¢ "2 feu wu g, ZrgH  FIET
g1 AFT 2 AT AT TT3W 93T F9 & |
F AT dm 7ETa &1 Aver 21 5 fafa-
TTT GeT Fr WIF F qE STH ID
Fd fefEFomT £ a8 |

SHRI D. P, CHATTOPADHYAYA:
I received the Report of the C.B.I. on
the 31st of August and I passed
orders on the 1lst of September for
the registration of a case on the basis
of the preliminary findings of the
C.B.1. 1 woulqd like to add here that the
investigation by the C.B.I. will cover
all aspects of the matter. If any
malpractice come to light in the
course of the investigation, necessary
action will follow.
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I would like to emphasise that
whatever I said in the other House
of the Parliament on August 27, 1974,
was not intended even in the faintest
manner to show any disrespect to any
of my Hon'blej cBlleagues, Members
of Parliament, or to impair the dig-
nity of this august House. T am just
as anxioug as other Hon'ble Members
to get to the root of the whole matter.
Our Government and I are committed
to uphold the values of Parliament-
ary democracy and to maintain the
highest possible forms of administra-
tion and public morality.

stwy femd ¥ @A a8 @
fF g Fgr qar faua & aR 7 @
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fog2wr wi@ & | &Y fex /Wt &
uyaT  Fw@d fegr g, WY T 9w
F #rw wwr AT U ger % s
4, Wayd a1 waEmA ?

u gaw ag fe 9@ smedw @
Qemafmar ¢ 1 9 |1 w® I
Tefows s Ewa § 7 wIT A w@r
fe ag 3% faczewa oy &1 dfew

1 a9 A AEr @ & & gAAE ¥
ﬂ‘e‘ﬂmﬁ;ﬁﬂm% ?

SHRI JYOTIRMOY BOSU: 1 re-
peat my question. How many years
did litigation continue? Who took thqg
initiative fur the withdrawal of the
cagse? What was the basis and rea-
song for the same? Three predecessors
of Shr; L. N. Mishra, I am told, re-
jected the applicationg of these people
and that one what ground and on
what grounds it was reversed As
far as CBlI enqury & concerned I
have suggested four dusfinct items.
When he says all aspeots does ha
mean all the four things are covered?

SHRI K. P. UNNIKRISHNAN:
Would the bon. Mimster clarify and
state whether it is a fact that a
former Member of thiz Parliament
belonging to Communist Party (Mar-
xist) was the first to put in repre-
sentation with regard to these licen-
ces and whether he is aware of the
allegations that he had also taken
Rs. 1§ lakhs for the same.

waefy w9y w1 Al
wara T )

st wem fap Oy wragwt  orary
% 4T 3% % AT A YA 1 Ao
WENATEATHR ¢H AT T AFTH A wTOT
fe g awr % o wor & 21 weedy
AR F ogs I T el ¥
A wT & 9% TOT WNA AT guw
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w o frar e g & & fomit @
weray Y § oY framt F et £
w1 7y 7 § fy ow SR Tow Her
¥ aurer w7 warw fegr o IA% WA
dYo aYo mrfo Y oy #T P gt
qr ? ST mrr gy & g fa aw
waf ford 7 wlzwrawg 1§ § fr weey
£ afer Y var T wER &)
STHY af AT A L, FT  WT
F FT AT A FT QT AT 7

SHRI PRIYA RANJAN DAS
MUNSHI' I want to have a clanfi-
cation whether in this particular case
the Ministry acted on the merits of
the lwence holders or just on the
memorandum of the MPs?

SHR] PILOO MODY: I want to
know who fabricated this fairy tale.

PROF. D P. CHATTOPADHYAYA-
I will be speaking first from Mr.
Limaye’s—questions. To the best of
my memory and recollection
One of the previous representations
was gubmitted by Shri Tul Mohan
Ram. Sir, then, the question of er-
gratia. .., (Interruptions). I am say-
ing, Sir, that one of the representa-
tions was submitted by Shri Tul
Mohan Ram; the other two by the
importers themselves. Sir, in. regard-
to the question of trafficking, this
possibility, I have taken care of when
1 said that if any malpractice comes
to our notice, we will take care of
it.

SHRI MADHU LIMAYE: No other
Member wag involved?

MR, CHAIRMAN: No discussion
please,

w17 Y wen ¥ wpwfir A Ceed
ol e § 1
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ot wa fewrd : wwrefir Tvew,
g ¥ gd Y o1 91w = Iw AvgA
I F aumEr WY feel dT oW
s g *

FROF. D. P, CHATTOPADHYAYA"
Sir, they have raised some points. I
am answering them. But, beofre I
finish, i they start rising, how could
I fimish? Nothing to our knowledge
has been broiughf ralfing or waranting
any doUbf "that these licences have
been traficked Into. If it is Brought
to our notice, we will look into it f

b

SHR! MADHU LIMAYE: I have
already brought to your notice

PROF. D P CHATTOPADHYAYA-
Bearing that 1n mind, 1 am observ-
ing this

Sir, 1 now come to the question of
Mr Jyourmoy Bosu. Once in 1882
or 63, the Dellh Court, that 1, the
Deltn Bench of the Punjab High
Court, went into this matter and then
it was setiled later on

SHRI JYOTIRMOY BOSU: When”

PROF D P CHATTOPADHYAYA-
Thyy is 1in 1862 or 1963.

SHRI JYOTIRMOY BOSU- When”
was it settled”

PROF D P CHATTQPADHYAYA.
It s a fact 1 am answering all the
facts.

SHRI JYOTIRMOY BOSU: When
was it settled and on what basis?

PROF. D P, CHATTOPADHEYAYA,
The basig is not known, People have
withdrawn cases. That is the end of
the story. As [ smud, between 1967
and 1071, cases were pending in the
Delhi High Court and they were
withdrawn and cases were re.exa-
mine, ag I s=aid. (Interruptions).
8ir, the other question was this. 1
have seid already that when I passed
those orders on the 1st September, 1

licences (Motn.)
impose certain conditions and restric-
tions circumscribing monetary ceiling
and the items permitted. Er gratia
is not on the full value of the en-
titlement. If they had been given dur-
ing 1955, only 50 per cent of that
entitlement would have been given, on
an ad-hoc basis and under conditions,

SHRI MADHU LIMAYE: What
about exr gratia?

PROF. D, P CHATTOPADHYAYA:
What is wrong in ex gratua?

SHRI JYOTIRMOY BOSU:
gratia means out of gratitude,

Ex

PROF. D. P CHATTOPADHYAYA:
Laterally, it may mean so.

But, on the basis of equity and
justice, 1t 15 possible, Tg meet the
ends of justice and equity we could
do I would like to submut that it 1s
wnherent, 1t is constitutionally inherent
in the power of the Government or
and organ thereof to review its deci-
sion and if necessary to reverse it.
One genileman raised this question,
perhaps 1t 18 Mr. Unmkrishnan, This
matter was also represented by an- -~
other Member, by name, Shri V. P.
Nair

(Interrupnons)
SHRI JYOTIRMOY BOSU: When?

PROF. D. P CHATTOPADHYAYA:
It is during third Lok Sabha.

SHRI JYOTIRMOY BOSU: Sir, hon.
Minister has misled the House. It
was not the CPI(M), at that time. It
was the undivided party.

(Interrupnons)
MR. CHAIRMAN: He is answering.

SHRI JYOTIRMOY BOSU: It ia nok
the CP(M).

PROF. D, P, CHATTOPADHYAYA;
When I answered the gquestion, I have
just mentioned the name. 1 did not
question the right or compefance of
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the Member to represent a publib
cause. I find nothing wrong thal a
case was represented by a Member of
this party or thet party. Let me make
it clear.... (Interruptions). Mr,
V. P. Nair who happened to be an
M: P. represented the case of the
importers as an advocate, during the
Third Lok Sabha. Shri Vajpayee
asked: while I arfswered the question
in Rajya Sabha on 27th August, had
I at that time the CBI's report with
me? answer _js no. Therefore,
‘I did nol know anything about the
posesible outcome of the CBI report.
About the fairy tale, I do not know
about fairly tale,

SHRI JYOTIRMOY BOSU: Shri
¥. P. Nair was not in our party.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, the
House has been treated to a most
amusing and interesting phenomenon
by the hon. Minister of Commerce.
The parties to whom they were pleas-
ed to grant licence now have been
painted as paragons of good conduct.
In effect, the hon. Minister said that
the Government had been wrong over
a long period of 18 years. What the
hon. Minister has said amounts to
this that all the Ministers who pre-
ceded him including my hon. friend
who sits by his side, namely, Mr.

. N. Mishra, B. R. Bhagat, Dinesh

ngh and Manubhai Shah were devilg
who did not grant licence to them.
This is what you have said in so
many words, This is a very simple
question. Why was gp much resist-
ance put in the grant of licence to
derelict in its duty for 18 years,
these 7 parties over the course of 18
years? If this Government had been
whose fault is it? Have you taken to
task those officials? Although Mr.
Mishra has left the department, there
are officials who are steeped in these
seanidals and they have been making
money and leading the most scandal-
ous Hves possible.
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The ruling party ia. hell bent to
defeat this motion by physical force.
They speak the language of numbers.
Our language might be feeble, but it
has the strength of logic and reason-
ing. If a secret ballot is taken in
the ruling party, the majority of the
ruling party would be in favour of
this motion. That is what we find
in the Central Hall. Although this
motion may be defeated in the Lok
Sabha hall, it has already been car-
ried in the Central Hall. All your
members would not hesitate to exer-
cise their conscience, because consci-
ence once aroused in 1969 cannot be
expected to be lulled to sleep. Why
are they coming in the way of pass-
ing this resolution? It would have
redounded to their credit and to the
credit of the parliamentary system as
a whole, The hon. Deputy Speaker
made some ringing, resounding ob-
servations the other day:

as53

“I am deeply and personallv in-
volved in this matter for the =simple
reason that I am the Deputy
Speaker. When the names of hon.
members are besmeared and when

+ the whole country is talking -ibout,
Y it. if we are not concerned, who
ge'lse will be?”
i

He went on to say:

“It #s alsa to be considered whe-
ther MPs. could ahdicate their
authority when something affecting
their dignity is concerned and hand
over everything to some other
machinery outside the House"

But this has been completely lost
on them. Any such reasoning and
logic is lost on them a; water lost
on the back of a duck, What kind
of regard do they pay to the House?
The opposition must be satisfied in
such matters, that is what has been
established in the U. K. What did
Mr. Ma: Millan say to Mr., Wilson
in the Profumo Affair? And, mind
you, this is no less stinking thsn the
Profumo Affair, When Mr., Wilson
ratsed the question of security in the
Profumo Affair, Mr. Mac Millan said:
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“I have been thinging about our
talk on Monday., I am sure in my
own mind that the security aspect
of Ward's case has been fully and
efiiciently watched. But I feel it
important that you should have
doubt about it."

Here the entire opposition is full of
doubt about the way they are proceed-
ing in this matter, But you have abso-
lutely no regard for the views of the
opposition, you have no regard even
for the views of the hon. Members of
your own party. They have been
living from one day to another There
‘were these glorious 21 and the other
glorious 51 have represented to you
that there must be a parliamentary
probe into this matter. What are you
doing about 1t? You did not heed to
the voice of the chair, the hon.
Deputy-Speaker, you did not heed to
the voice of the opposition, you did
noi heed to the voice of a section of
your own party. That is how you
have been behaving in this matter

20 hrs,

is
no

SHRI DINESH CHANDRA GOS-
WAMI- Do you heed the advice of
the Chair?

SHRI SHYAMNANDAN MISHRA:
Now, because of the most irresponsi-
ble attitude that the ruling party has
taken in this matter, the entire Parlia-
ment is in the dock, the entire govern-
ment i in the dock. You hear the
worst speculative allegations against
the entire fraternity of Members of
Parlament and the entire parliament
is now living under a cloud of
innuendos. Who is responsible for it?
12 you had agreed to a parliamentary
probe right in the beginning, all this
speculation would wot have beep rife
in the country. I must repeat this is
all because of the kind of irresponsi-
ble attitude you are taking in the
matter.

Are you saving the reputation of the
21, or 21 minus 1, Members of Parlia-
Thent? There is bound to be a pen-
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umbra of speculations around their
names. Unlesg there is a parliamer-
tary probe in THiz mATLEr; dirty allega-
mgf;w?ﬂd'&r%ue to dog their
namBf “There can be absolutely no
doubt about it. And the impression
in the country is that groups of MPs
are on sale, they have gtuck up on
their heads the banner “come on, we
are prepared to sell ourselves to the
highest bidder.” This is the unfor-
tunate impression you have created
because of your approach.

Should it be an enquiry of the kind
that they are now suggesting? Would
a CBI enquiry be enough? Would
MU RINa o Thquiry be full and suffi-
cient for vindicating the honour of the
Members of Parliament whose names
are alledged to be associated with the
letter? This is a very basic guestion
to which you must address yourself
as this is not going to clear their
names, whatever vou might say
Therefore, one is bourid to ask is this
enquiry meant for the satisfaction of
the Ministers and the members of the
ruling party only? If that is your
limited view if that is the limited
dimension in which you are looking
at this problem, 1 think, you are
bringing the whole Parliamentary
system into disrepute.

The real question. therefore, 1s how
to restore the confidence of the people
in the honotr ahd Infegfity of Parlia-
ment which has been so rudely
shaken . . -

SHRI PRIYA RANJAN DAS
MUNSI: By going to the people.

SHRI SHYAMNANDAN MISHRA:
Yes. Come to Bihar:

Has not a reasonable belief been
created that there has been something
unsavoury and shady in this matter?
What did Lord Dennnings say in the
Profumo affair? The crucial question
was not whether Profumo had slept
with a girl, the question was whether
there were circumstances in which a
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reasonable belief could be ecreated
that he had indeed, slept with a girl,,
(Interruptions). Bimilarly, the question
here is whether, in the given ecircume-
stances, a reasonable belief would be
created or not that certain shady
things had taken place in this matter.
And who has deepened the suspicion
regarding the involvement of the
Members of Parliament in this matter?
It is not the Opposition which has
deepened the suspicion about them;
it is the ruling Party and particularly
the Ministers of the Government who
have deepened the suspicion about
the conduct of these 21 MPs, even
after many of them, about 18 or 19,
had specifically and categorically dis-
owned their signatures The Govern-
ment’s statement is tantamount to say-
ing with a degree of plausibility that
there is a prima facie case established
after Favestigution that ‘X’ number of
embers of Parliament seem to have
K mmitted an offence. That was the
statement of the hon'ble Law Mijnister.
He Tas said that, after investigafion
by the CBI, a prima facie case has
been established that a certain number
of Members of Parliament seem to
have committed an offence. ,

AN HON. MEMBER: No.
been corrected,

That has

SHRI SHYAMNANDAN MISHRA:

I am giving the correcled version. Let

us see what the authoritative state-

ment from the Law Minister was. He

hac said that the CBI has come to the

prima facie conclusion that some off-

ences seem to have been committed.

Then he said something which was not

correctly reported, according to him.

So, he said on the following day, after

correctkrg this, when he was cross-

examined, that what he said was; as

a result of the investigation, it had

been found that the persons who

| might have commitied the offence
ymight not be all Members of Parlia.
\ment of the House; the argument that
be was developing was that outside
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persons could be imvolved. Now the
propoaition that the hou, Law Minister
established was that there might be
X' number of Members of Parllament
involved but there was an extraneous
element also. So, it might be X plus
one or Y. So the hon. Law Minister
has definitely deepened the suspicion
about the conduct of many Members
of Parliament and there can be no
gain saying this.

Then, the view is taken—the
contention is—that a prima fecie
case must be established before any
other step is taken. But what is
a prima facie caze? I ask. Is there
egtablished in regard to two possible
offences that might have been com-
mitted in this particular context?
Whether forgery was committed by
some elements—is that not now clear-
ly established?” The hon. Members of
Parliament have said, one after the
other that they did not append their
signature to any such letter. Now,
if that is so, then the plain fact of
forgery has becn established as also
the fact that somebody had organized
the forgery Is that not a prima facie
case” If that is a prima facie case,
what are you doing about it? _Who
orgamzed the. forgery? It is not a
matter which is comlng out of my
head It is on the record of Parlia-
ment; they had said the same thing
to the CBL. These hon. Members of
Parliament had said earlier to the CBI
what they told us the other day. So.
the point_is_cleasly established That
these ion. Members have disowned
their_signatures. And, as they have
disowned their signatures, it means
that there was a conspiracy to forge
their signatures If that is so, that
must be gone into. The hon'ble
Minister of Commerce had also said to
the Rajya Sabha to the sime effect
they had disowmed thelr signatures,

Now, I _come to the other part of
the offence.” 'Whomdthe signa-

tures?

256

MR. CHATRMAN: Please try to con-
clude.
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BHRI SHYAMANANDAN MISHRA:
You are feeling uncomfortab'e?

Now, who could be interested 1n
forging? So the question is whether
the interest could be at the Mimms
terial level—and who could exculpate
the ministeria' level in this matter so
easily, whether the interest in thc
forgery was evinced at the adminis-
trative level; whether the interest was
at the level of the parties who wanted
to get their licences cleared and,
finally, whether the interest could be
at the level of the hon'ble M Ps

MR CHAIRMAN The hon Mem-
ber's time is up

SHRI SHYAMNANDAN MISHRA-
Mr Chairman, with regard to both
these offences, I have still to go over
and cover a great dea] of ground

These two offeices have already
been establisheq prima facie about
forgery and about the interest 1n the
forgery and they are required to be
gone into.

When the Mudgal case was being
debated in this House, I happened to
be a Member of the House at that
time and I recollect how the hon’ble
Member, Mr Frank Anthony had
pleaded at that time that there must
be a primg facie case before the
matter was referred to an ad hoct
Committee of Members of Parhament
And our great Prime Minster, Mr
Pandit Jawaharlaj Nehru, said 1n
effect "Whatever data we have, just
establishes a prima facie case’ So, 1t
is for the House to judge whether a
prma jacie case 15 there or not So,
even that point at that time was effec.
tively met and the House said, ‘Go
ahead with the appointment of a com.
mittee 1n this matter’

A grest deal of =iress has been laxd
by the Government the executive, on
the CBI—it can play an adequate role
in this matter. That creates a lot of
suspicion about the role c¢f the CBI

licences (Motn.)

What, after all, is fiie reason that you
are laying so much of stress on the
CBI going ahead with, this matler!
You trust the CBI mose than a Com-
mitiee of Members of Parliament?
That 15 your scale of values (In-
terruptions) So far as we dre¢ con-
cerned. we do not, for a moment Ssug-
gest that there could not be certain
agencies employed for the purposes of
investigation  Ceriain agencies could
certainly be employed but the whole
question 18 under whose aegis and
auspices? If the investigation 18 cone
ducted under the ausoices of the pre-
sent execulive we are having doubts
that they would be able to create an
atmosphere in which the CBI would
be able to function objectively or mm-
partially in the matter

After all the auspives ynder which
the investigation 1s conducted makes
a world of a difference When there
1s a corrupt minister, the entire de-
partment functions 'n a corrupt and
inefficient way but wnen there 15 a
clean and honest mumster the entire
aepartment functions 1mn a different
way

It has been suggested that 1if there
1» a parlhiamentary probe that parha-
mentary probe would bar prosecution
in & court It has never been suggest-
ed that there should be no prosecution.
What happened in the case of Mr
Nixon® There the matter was proces-
sed at the parhamen.ary level in the
first instance Later, the matter was
to be taken to the court This morn-
ing’s news 15 that the U 8§ Presmident
has granted hum pardon because he
did not want Mr Nixon to be tortured
In a court of ]aw So. there the court
of law came later In the case of the
American watergate, the matter was
first processed at the parliamentary
level
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SHRI SHYAMNANDAN MISHRA:
I have been always interrupted. 1
know that my observations are very
inconvenient to them.

An impression has been created that
the C.B.I. has not been allowed to go
ahead in this matter and that they
have been stopped and prevented from
going to the logical end. Otherwise,
how do you explain that for the last
five months, the C.B.I. could produce
the result of only veriiving the signa-
tures? This is the only precious result
that the C.B.I. has "“een able to pro-
duce.  Yrhere they sucking their
thumb?
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MR. CHAIRMAN: Mr. Mishra, you
have taken twentyfive minutes. Kind.

ly conclude.

SHRI SHYAMNANDAN MISHRA:
Mr. Chairman, Sir, this is a very com=-
plicated matter. One cannot nazke
broad remarks and go away.

They have been prevented. Other-
wise, the CBI would nat have produced
only a mouse of the result which it
has been able to produce during the
course of the five months.

When they came to know about this
Blitz report, it contained a serious
allegation that one hon'Lle Member of
Parliament had received a bribe of
Rs. 150 thousand, I putl this question
squarely to the hon. gentleman on the
other side—this question was evaded—
What did the hon'ble Minister do n
this matter?

When there was such a definitle
allegation about it, what did he do
with it? Later it came to be establi-
shed that the hon. Afember had also
admitteq that it was his  signature.
Then what step did he take? That
was precisely the guesiing which scem-
ed to have heen evazded. Sec, I would
like them tp tell us why chould we
believe the C.B.I. in the kind eof con-
ditions in which you a:k them to func-
tion? It has been rightly pointed out
by my hon. friend, Shri Vajpayee, that
when I put this question 1o the head
of the C.B.I. in the Select Committee
en Foreign Contributions (Regulation)
Bill in this very building as to whether
he could not proceed against the Minis-
ter—the question was relafed to some-
thing I had at the back of my mind—
the answer wag 'No'. The question
and 1
was told clearly that CBI need not go
into the conduct of tha Minister.

In this case it is being said that a
criminal offence, :f any, has fo be
prosecuted in a court c¢f law. Is it
altogether a criminal cflence? [t is
an amalgam of both. It is a misde-
meanour on the part of arn honule
Member and definitely c¢n the part of
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the Minister concerned too Lecause
the Minister failed to pose to himself
the right questions when he was con-
fronted with the letfer of recommen-~
dation. Why this letter comes to me
from MPs of far off. Why did not
the Members from Pondicheriy or
Karnataka or Tamil Nadu recommend
the case of these gentlemen? Did the
hon. Minister or Ministers pose to
themselves that there was something
fiahy on the face of it. So, it would
seem that they have bLeen waorking
hand ingloves with of the Mem-
bers who have commiitel this misde-
meanour.

Therefore, it is not & pure undiluted
case of criminal offence, It is an
amalgam of both and the Parliamentary
«®Committee also could have separated
the two aspects and wherever prosecu-
tion was required to be launched in
the court of law, the Parliamentary
Committee would certainly have gone
ir for it.

Finally, my humble submissicn to
you is to consider whether Government
in this matter is acting honourably
and justly, whether it is acting with a
«certain degree of political prudence.
About political prudence, of course,
they are the masters but the House is
entitled to know whether this Govern-
ment whivn has been given the funec-
tion to rum the countiry of 600 million
is acting honourably and justly in this
matter and you must consider whether
‘this Government which has destroyed
the probity of the administration and
political system is not out to destery
the probity of the Parliamentary sys-
‘tem as well. We are deeply concerned
with this aspect of this matter—the
probity of the Parliamentary system
which they now seem out to destcry.
Therefore, my submission would be
that the ruling party must agree to
heed the voice of reason ang should
not try to vote this motion out. This
is a comprehensive motion and will
try to do justice to all concerned if a
committee is appointed. They wmust
not hesitate to agree to the constitu-
tion of the Committee.

Comm. re. grant of 262
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SHRI B. R, BHAGAT (Shahabad):
Mr. Chairman, Sir, after hearing the
debate for about four hours I come to
tnis irresiibie conciusion that the hon’
ble mover, Shri Vajpayee, and other
Opposition Members have used this
ocecasion for framing out a catalogue of
charges against the Government. It
has been their star performance in
tne past and even today. In his
speech, Mr. Vajpayee said that he is
worried about the decline in moral
values. My esteeped friend, Mr. S. N.
Mishra said that the question of the
whole future of parliamentary func-
tioning is involved and that there is
no party consideration. I would like
to join issue with them on this matter,
because it has been said in this Fouse
and outside, and particularly my
friend, Mr, Hiren Mukerjee, has been
saying there is a decline of parlia-
mentary system. But, in matters like
this, when you, leaving the most ur-
gent problems, national problems of
the country, use certain occasions,
either wpublic discontent or certain
other trival issues, to beat the Gov-
ernment and bring charges with a view
to lowering the prestige of the Gov-
ernment, either, whollv or individual-
ly, it shows your distrust in the whole
system, in the functioning of the Gov-
ernment, in the various instruments
which that system has created, with-
out which no system can be effective
When you bhasically distrust the sys-
tem, destroy the instruments, I think
it is the best way to bring down the
standards of parliameniary function-
ing. Sir, parliamentary system is the
highest form of moral system, because
it is based on the trust of the people.
It functions in an open manner. Now,
a reference has been made about
Watergate. The main reason why the
higest executive in that land had to
go was, hg tried to subvert this sys-
tem, he tried to subvert the Constitu-
tion. I do not lay this charge against
the Opposition. But, inadvertently,
because of raising certain false issues,
because of raising certain irrelevant
issues, they are bringing down the
standards of our functioning and they
are contributing to, what Prof. Muker-
jee calls, the decline of the parliamen-
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tary system. When I say this, I say
this because of my past 24 or 23 years
of experience and the privilege of
continued membership of this House.
I say, every fibre in me is full of the
highest standards of dignity and de-
corum about this House, and there-
fore, when I see certain things which
contribute to the declining of this
system, it hurts me and I think it
hurts every damocrat in this country,

In 1971, elections were held and
what was said at that time? Because,
people voted in a massive manner for
our party, it was sald that we won
because of the invisible ink. It was
said that we rigged the elections a=d
that we wused official patronage. 1
have the experience I was then a
Cabinet Minister, having a lot of
power. But, in my constituency. I
know that because I represented the
weaker sections, because I represent-
ed the poorer sections, in 50 of the
booths, votes were captured. I could
no do anything. In my own district, a
national leader, a man of national
stature, Shri Jagjivan Ram, was con-
testing. In his constituency, booths
were captured. By whom® By the
affluent gections, by the dominant sec-
tions and even though we were power-
ful people, we could not do anything.
Therefore, it iz not the Government,
it is not the power of the Government
that ig rigging ....

SHRI PILOO MODY: Who did it”

SHRI B. R. BHAGAT: Your friends,
the landlords and the affluent sections,
The danger to our Government is from
the vested interests, in this country.
They say, it is because of invisible
ink, What happened in the UP elce-
tiona? We got 32 per cent of the voies,
But, all the parties said that we rigged
the elections.—But, the pogition is, the
elections. But, the position is, the
Opnosition has failed to provide the
alternative, they have falled to raise
national issues on the national sphere
and they have falled to provide the
ed in this Parliament—this is an
national alternatives. They have fail--
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importanl  point—to create a coh-
sciousness in the country. Becaude
they have not been able to do any-
thing at the policy level, they are in-
duging in mudslinging and character
assasination. They have started- from
the top because they think that by
attacking the Prime Minister and the
leader of the country, they will create
distrust in the Government. Similarly,
about the CBI, oftentimes Members
come and say: sent it to the CBI. Why”
Because it is an instrument of investi-
gation and that is the way parliamen-
tary system works, Who gives facts?
It is the Government which has the
agencies; they give the facts. If
any hon. Members has+ defferent
facts, they should be giv.a to the
House so that the House may judge
them. But the point is that the finali-
ty about any facls afier investigation
is that of the Governiment. There is
no point in confusing issues. Mr. Vaj-
javee gave a catalogue of charges and
he himself says that it reads like a
detective novel: he savs they are all
true. Whether it is true or not, that
is a different matter Whatever Mr.
Vajpayee or other Members have said
does not justify in any manner. even
remotely, a parliamentary proble, A
parliamentary probe is beset with
various difficulties. In our 25 years
of history, we had only one instance
of Mudgal case, That did not involve
any criminal offence or any subver-
sive or senret act. It was a bonafide
transaction. A resolution was there
money passed through cheques. The
director Mr Nandkarni reported to the

Government that a resolution was
there. After Investigation it came
here. The stage is important. The

facts were all known: they were mot
contested even by Mr. Mudgal. The
House decided it was a specific issue.
This case here is not like that. It
is alleged that a representation haw
been made by Members of Parliament,
In the firt Lok Sabha threr is a ruling
hv Speaker Mavalankar on how
Members can represent individual
cane or collective casey or cases frour
their constituency, There is » clearly
laid down procedure and anvy Mem-
ber whether from the Opposition or the
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ruling pasty can represent a case lo
the Mimsters. There is nolhung wrong
about il. The pont is that while do-
ing so, the conduct should not be un-
becoming of a member, 1t should not
be done for personal gain. Now that
is a point to be lovked into Twenty
maembers out of 21 have said that
their signatures were forged It 1s
asked, why did they not raive it it
an injustice had been done to them”
The hon Members can say thal they
ghould raise that issue

1, that a point against membLels
whose signature~ have been torged?
When this mafier was first raised 1n
the weekly, 1t was the Congress Mem-
pery who raised it in the other House.
We do not treut 1t as a party 1s.ue
1 am sorry opposition members have
brought 1n political considerations In
this atmosphere, any .mpartial inde-
pendent enquiry 1s not possible Even
when an enguiry had to be conducted
into the activities of a member of the
Cabinet, it wag conducted under the
Official Secrets Enguirty  Act The
wame was done in the cases where
wome Chief Ministers were nvolied.
Never a parhamentary probe was
conducted because it was mit con-
sidered feasible, This has been our
experience

What 15 the exaperience of UK
which has a longer experience of
parhamenfary system®” The Royal
Commission on Trnhunals of FEnywiry
sald that for almost 300 years from
the middle of the 17th century until
1921, whenever any matiers of pub-
lie disquiet about alleged misconduct
©of ministers etc. were raised, thev
used to appoint a parliamentary select
commitiee to go into 1t, but they have
reached the conclusion that such a
committee of enquiry had no claim
to impartislity. It was actuated sole-
ly by party pohitical motives. So, this
js what is going to happen here also
it you appoint a parliamentary com-
mittee. It cannot be impartial and
independent, It will be governed by
party political motives, which 15 the
characteristic defect of such commit-
tees enguiring into matters of this
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kind. 8o, in 1821, the British Parlia-
ment gave up this practice. There
was a very inferesting case relerred
to by Mr. Das Munsiu also. !n what
was called the Marcoms Scandal, a
tender was accepted by Government
and some irregularities were founu 1o
that So, a committee wds appointed.
The voling in that commuttee went

exuactly along party lines The Con-
servative majority exonerated the
mimsters 1he minuniy said, the

mitusters were guilty When 1t came
to the House, the same thing was re-
peated So, this 1s exactly what wall
happen here also if a parhamentary
committee was adonted A reference
was made o the Watergate scandal
and the judiciary committee 1n the
US Their system 1s difterent irom
ours, although both are demociat.c I
happened to Le there when their judi-
clary committee went into it. I saw
the strength of public opinion there.
But 1n US the parhamentary com-
mitiee functions 1in a d.flerent way.
The votuing curbs across party lines.
There thev do not funclion on purty
lnes as it takes pluce here Even 1n
the Judicial Commutiee as many as

11 Republican Members voted tor the
motion

SHRI ATAL BIHARI VAJPAYEE:
We are also in the Privileges

Commitice we do not go hy the party
lines

SHRI B R. BHAGAT In the United
Stutes they make this departure,
which 1t i< very important that we
should take note of. Even though a
parhamentary committee may be
functioning better n  the United
States, there 13 the famous case of the
assassination of President Kennedy
which was no. .2ferred to a Congres-
sional Committee but an_putside com-
mission, the Warren Commussion, be=
cause it was a highly political matter,
80, even in the United States they
made a departure,

I welcome the opposition members
saying that this is not a party ques-
tion. But the whole ethos of their
political functioning, the way they
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have been functioning, shows the
utter frustration of the opposition
members, Because they find that they
are mot able to unseat us, therefore,
instead of evolving an alternative
policy or system, they are trying to
bring motions like this.

» SHRI SHYAMNANDAN MISHRA:
I ask you with folded hands, because
you were also a Minister in that de-
partment, why did you not grant
licences to these paragons of virtue?

SHRI B. R. BHAGAT: 1 do not
know what I did five years ago. For
that I have to depend on the hon.
Minister. So, this is again ignorance
of parliamentary practice. The Minis-
ter today 1s the custodian of not only
himself but all his predecessors in
office.

So, let us not depart from the
pailhamentary practice, I say that in
the present climate let us build some
conventions, no{ on party matlers but
on national 1ssues, on 1ssues of war and
peace, Today when the whole country
ig taceg with a serious econormie crisis,
fet us try to strengthen the moral
values, of which the hon. Member
speaks, let us strengthen the parlia-
mentary institutions, instead of bring-
ing such calumny of charges, or cha-
racter assassination or catalogue of
charges. Let us have a national plat-
form in which all these national issues
could be dealt with, That is how we
can strengthen the Parliament, or the
moral values, or the political values in
the country.

Of course when I say that T do not
mear thst what they have said is not
worth probing info. It iz, and 1t wiil
he  But, let them not mistrust
the GCovernment. think the
Government is shielding somebody.
There btre ways of doing it. We
have the Commissions of Inguiry Act.

SEPTEMBER 0, 19 ' Comm. ve, grant of 468

licgnces (Moin.)

The hon. Member was saying that.
he asked thy Directer of the CBI in &
Committes whether he can deal with
the guestion of a Minister, Well, if I
had been in that Committee, T would
have immediate:y asked him whether
he can deal with an opposition Member
of Parliament. I am sure the answer
would have been “No”

SHRI SHYAMNANDAN MISHRA:
What happened in Bihar? (Interrup-
tions)

It s the Corruption Bureau of
India. ... (Interrupticns)

SHRI B. R. BHAGAT': I do not mean
to gay that any Minisier or Member of
Paraament i1s above the law. I am
not going to say that. IL 13 a highly
poiitical matter when you deal with
a Minister If some irregularities have
been commutted by a Minister or a
Member of Parhament belonging to the
ruling Party or a Membher of Parlia-
ment belonging to the Oppusition, it
cannot be left to an officer. 1t hag to
be decided at the political wevel. If
it is a case of Minister, the matter is
brought to the notice of the Prime
Minister, She has to decide wnether
her colleague has done somettang
wrong and if she finds that he has
committed something wrong, the
Minister goes awav  Similarly, in the
case of others, it has to be decided st
the political level (Interruptions) I
am trying to elear the mess that you
have created The CBI man has
honestly gaid that he cannot deal with
the case of a Minister. (Interruptions)
That is the difference between demo-
cracy and despotism, Our instruments
are correct. The support of the Oppovia
tion is needed to strengthen the CBI
sn that, whoewer commits an oflence,
whoever it may be, he may be dealt
with under the law gf the land. And.
in this matter, as has been pointed
out, the Prime Minister has clearly
said that the CBI 15 ennuiring into
this matter. Action by Parllament
is not foreclosed. After the inguiry
report comes, if there hes been a
breach of privilege. if thers has biém
a misconduct by any member, if thery
bag beepn a contempt of the House—
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certainly, forging tne signature of a
member is a contempt of the House—
and if these facts are established, at
that stage, the House can take a
decision so as to protect the dignity
ang honour of the FHouse, so as to
deal with even a member or any cther
person who had tried to invade on the
privillege of the House, whos2 conduct
was derogatory. Therefore, my apreaj
is that this is not a party issue, this
i3 not an issue in which a Farlia-
mentary probe can be undertaken nrow
because it cannot lead to a fair and
impartial inquiry. The whole politi-
cal atmosphere is difierent. There-
fore, we do not add to the dignity ol
the House, we do not add to the privi-
lege of the members, we do not
strengthen the roots of Parliamentary
system, by demanding such a prone
because it will not he possible to deal
with the situation at tbis stage in the
light of the facts that I have stated.

MADHU DANDAVATE
Mr. Chairman, Sir, when
I participate in this debate, I do it
more in pain and sname, than in
anger because, when many of us gc¢
out, we find for the first time that the
entire Parliament is completely deni-
grated. Irrespective of the fact
whether one belongs to the ruling
Party or to the Opposition, people out-
side have starteq feeling that the only
sacreq instrument of Parliamentary
democracy that existed in this country
is also vitiated, that instrument is
also denigrated. Let me make it
explicity clear at the very outset that
while I express my views in support
of the motion that has been moved
by Shri Atal Bihari Vajpayee, I am
not interested in carrving op character
assassination of individuais. None
of us is interested in character
assassination. But, we are interest-
ed in cleansing the corrupt system in
this country. If we have raised the
issue regarding the forging of
signatures ' and the licensing policies,
we have done it not merely on ethical
or moral grounds hut because az a
result of this particular malpractice,
on the one hand, the instrument of
parliamentary demoscracy and the

PROF.
(Rajapur):
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instrument of Parliament is being
undermined and on the other hani,
we find that if the present corrupt
system continues as 1t is, if the mal-
practices are tolerated, if there 1s no
probe by a parliamentary committee,
in that case, there are disastrous
economic conseqguences of this corrupt
system ang that is thez reason why we
are discussing and debhating this issue
very seriously.

When my hon. colleague, Shri
Madhu Limaye and myself repeated-
ly brought to the notice of the House,
the lapses on the osart of the Govern-
ment in not submittiag certawn revorts,
it was not merely a orocedural wrangle
but because the nsn-submission of
those reports has economic conse-
quences and as a result of that, there
are distortions in the prices. As a
result of these economic consequences,
we have made this issuz and it is only
from this perspective, to defeng the
economy of the country, to remove
the distortions in our economy that
we are pressing this issue.

It is not merely a technical prechlem
as to who has forged the signatures
and who are guilty of mal-practices,
but we have to view this entire pro-
blem in the context of a series of
malrpractices that are taking place
in the country.

20.52 hrs,

[MR. SPEAKER in the Chair]

I do not agree that this particular
issue is restricted merely” to forging
of signatures. The problem is far
wide. It is an integral part of the
wider conspirficy that is going on in
the country. It is not merely this
scandal that is there. It is part and
parcel of a series of scandals that
have gone on in the country. Not
only there is the Pondicherry licence
scandal. there is the Karnataka Export
House scandal, there are the barier
deals scandal of STC and MMTC in-
volving millions of rupees ang the
diversion of steel, cement and other
controlled items which have also re-
sulted in a number of malpractices. . ..
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SHRI PILOO MODY: There is a
conspiracy going on even now.

PROF. MADHU DANDAVATE: My
friend, 8Shry Madhu Limaye bad
brought before this House four im-
portant documents. (1) He has pointed
out to the House that there 18 an
engineering unit in Punjab which
managed to secure imported wool and
polyester fibre though these raw
materials were not required by the
unit,

(Z) He has brought to the notice of
1his House that two small scale indus-
trial units acquired licences of a very
high value by taking undue advantage
of nomination facilities.

(3) He had brought to the notice of
the House that an eligible export house
acquired licences of a high value and
used them for obtaining stainless steel
sheets,

(4) Fourthly, he has pointed out
that an exporter indulged in over-
invoicing in order to obtain a higher
entitlement for sensitive items.

These are some of the malpractices
he has mentioned. ...

SHRI P. G. MAVALANKAR: On a
point of order, Sir. Prof. Madhu
Dandavate has just now, while refer-
ring to the general guestion of licens-
ing, referred to as many as four cases
and he has referred to four docu-
ments. 1 recollect very wividly that
earlier in the House, from this side,
my friend, Shri Madhu Limaye had
referred to the same documents.

Sir, I would therefore like you to
direct Shri Limaye to lay those docu-
ments* on the Table of the House.
Under Rule 368 these must be made
available to this House because
Members are referring to the docu-
ments and we do not know what the
documents are. I am referring to Rule
368, You will please direct Shri
Limaye to lay them on the Table of
the Flouse,

- e .
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MR. SPEAKER: 1 cannot agree with
this unless 1 see them.

PROF. MADHU DANDAVATE: Sir,
as 1 was pointing out to tne House,
tnis is not merely an isolated scancal,
Untortunately, both inside ine country
and also outside the image of our
entire gystem has ceen denigraded to
a very great extent. 1 jusi now made
a cursary reference to tour importunt
cases 1n which aouse of the powers of
licensing had been indicated. Those
papers have already been laid on the
Table of the Hous~ I wish to pomnt
out to this House, while we discuss
thiz scandal regarding the licensing
policies as also the misuse of powers,
we shall also remember that in coun-
tries outside to-day we find that there
18 denigration of the image of our
entire system. We find for example
that the agencies like the S.T.C, are
suspect in the eyes of a number of
countries. The MMTC officials in vari-
ous countries have been declared
persong non-grata, Some of the
embassy staff 1s suspecied of smuggl-
mg. That is the reputation that we
have built up and :f the debate in this
House regarding the icensing scandal
also goes wbroad with all the details,
the prestige of the country will go
down and it will demoralise those who
sympathise with our country.

The hon. Minister,
padhyaya had brought before the
House a certain written statement.
For the first time 1 came across a new
definition for the old concepts. He
tried to explain to us what was the
meaning of ‘ex gratia’ licences. Ac-
cording to the dictionary meaning,
‘ex gratia’ s something that is given
ag a favour; something that is given
ag a gratitude, something that is given
as & grace. For the first time I hear
that the concept of ex grafig is linked
up with justice and equity. It is a
strange paradox that a concept of ex-
gratia is being linked up with justice
and parity only to cover up the lapses
on the part of the Government. In the
course of the debate, it has been ex-

Prof, Chatto-

*The documents were laid on the Table. {Placed In Library. Ses No.

LT-8419/74]



273 Constin, of Pariy. BHADRA 18, 1806 (SAKA) Comm, re. grant «f 274

plicitly made clear fthmt Shri Tul
Mchan Ram had admitted before the
CBI of having signed the memoran-
dum.

I would like to know from the hon,
Minister whether he has admuitted only
regarding his signature or whether he
bag also admitted before the C.B.L
that he had received a ceirtain amount.
If he has admitted that, then I would
like the Mini-ter to te'l us from which
particular source he has recenved this
amount Will he throw some light
on that”

There 15 another imporiant aspect
of it ta which I would like to draw the
attentionn of the House It seems from
the discussion and {rom arioug infor-
mations that have come betore ihe
Heuse that Shri Tul Mohan Ram 1s a
signatory not only to one memorandum
but also he 1s a signatorvy to another
memora dum Here Shri Tul Mohan
Ram ;s a signatory along with others.
This itself establishes a primag facie
case and, M a prima facie case is
establishbed 1n that tase, it 1s better
that we allow the entire matter to be
wmvestigated by the Committee of
Parliament

it was tevealed vy an hoo Member
that as tean a8 UK, was conierneq,
this paiticutar moduy operand: or a
piuoe vy 4 ratuamentary Comuntlee
nas comipletely fasled He has given
naol a cympiete truth but only a half-
tmth. As far as UK s uvaperience
regarding parlamentary probe 18 con-
cerned, politically motivated decisions
have been armved at But, at the
same tine, when he has tried to quote
one aspect of democracy in UK he
has forgotlen to guote the other im-
portant aspect. In the UK we have
found out that when a pnma facie
case hag been established agminst a
Minuster 10 the House of Commons,
regignation is not demanded but om
their own, suomoto the Ministers m
U.K. tender their resignations. I wish
that when the ruling party quotes
ecartain precedents from the UK's ex-
perimentsz, they should also quote the
pescedents In which the ministers do

lwcences (Motn.)

not remain stiff in thewr chayr, Here
people have expressed their vocilerous
feeling against the malpractices, but
still tne Mimsters jemamn stiff. As
regards the umpartial character of the
Parliamentary Comunittee, we

are
proud in thig Paibiwment that our
Parliamentary Committees have a

glorious tradition We have a Com-
mittee calleq the Committee on Wel-
fare of Schedulea Castes and Schedulea
Trives If you go through the proceed-
ings, of this Committee, vyou will
find that whenever cdses of atrocities
against har jans and adivasis are
taken up, irrespective of whether those
who have committed the atrocities aie
the supporters of the Opposition or
the supporters of the Congress, they
are discussed cutling across the party
lines This Committee on the Wellare
of Scheduled Castes and Scheduled
Tribes has developed a procedure
which transcends all po'itical con-
siderations

2100 brs.

We have the Privileges Committee
and 1t has heen the experience of the
Members of the Privileges Committee
whether thcy belong to the Opposition
or the Ruling party that on a number
of 1ssues they had risen above the
party-loyalties and party considera-
tions There fore, the tradition in all
the Parhamentary Commttee has been
that we had taken ap attitude whach
18 unbiased and impartial The demand
for Parliamentary probe should not
therefore be rejected on grounds of
fear and partisan attitude

I warn this House that if you reject
the demand for a Parliamentary probe
then the out-moded devices of um-
peachments which prevailed till the
nineteenth century in UK would be
revived. 1 will conclude by quoting
from May's Parbamentary Practice
(17th Edition), page 39:

“In impeachments, the Commonas,
as a great representative inguest of
nation, first find the crime, and then
as prosecutors, support their charge
before Lords, exercizsing at once the
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functions of a High Court of justice
and af a jury, try and also adjudi-
cate upon the chargeg preferred.

Impeachment by the Commons,
for high crimes and mis-demeanours
beyond the reach of the law. er
which mo other authority in the
State will prosecute, might still be
regarded as an ultimale safeguard
of public liberty, though it has not
been empolyed since the beginning
of the nineteenth centuary. .

Impeachments have directed 11
particular against Minister of the
crows, but the growih of the doc-
trine of collective cabinet responsi-
bility, and of the resignation of the
Cabiret following a successful vote
of censure, against a minmster, re-
sulted in the decline of impeach-
ments in modern times."”

in India by refusing parhamentary
probe of such a serious scandal shail
we introduce outdated concept: like
impeachment by Parliament, a dewvice
not brough into effect after the be-
ginning of the nminetcenth century. But
if you do not want to adopt those out-
moded methods 1t 1» hetter the demand
for a Parliamentary probe should be

acceptad.

I want you to look at the history
of corruption in ifferent partz of the
world and you will findl that where
Government refused to have a probe
inio enrruption 1in a numter of coun-
tries that led to revolutions. The
French revolution was a product of
ramfunt corruption. In Soviet Rusia
ogain it was the corruption of Czar
which resulted in revolution. Likewise
in Chianq-ké-Sheik's China full of
corruption, there was unprecedented
revolution, In Sockarno’s Indonesia
there was an upheaval agairst the
corrupt regime. If the present ruling
cligue refuses a probe they will also
£o the same way as of Soekarno and
Chiang kui-Sheik.
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I will conclude by appesling mot to
the ruling party, not To the opposition
Members but to the conscience of this
House, which I hope is not yet nation-
alised, to support the demand for par-
liamentary probe so that the honour
of our Parhament as an instrument
of democracy s vindicated. Parlia-
mentary democracy with all its fafl-
ings and shortcomings, among all the
existing political systems, is the best
becauge it gives expression to the
spirit of man, his hopes and aspirs-
tions.

In that spirit 1 againi appeal to the
conscience of the House to adopt Shri
Vajpayee's motion unanimously so
that we go outside this House with a
shining face of our Parliament.

SHRI M. RAM GOPAL REDDY
i{Nizomahad), Sir, on a point of order,
Four hours have heen alletted for this.
We have exceeded this Limit. We do
not know up to what time, we have
to go on.

MR. SPEAKER This 15 not a point
of order, Mr. Ram Gopal! Reddy, you
could have otherwise asked. Why do
you use a point of order for this
purpose” Mr Bhagat

SHRI H K [I.. BHAGAT (Fast
Delm) Mr Speuker, Sir. net even
tonnes ol strong words and senti-
mental outhurst~ con make a weak
case a strong case. After listening to
the speeches made hy  the various
Members of the opposition today om
this subject, T found, they were divert-
ing from the suhject, they were digres-
sing from the subjert and they were
trving to use this motion virtually as
some kind of a No Confidence Motion,
nnt really concentrating on the issues
which they have raived through this
motion. M=z, Jyntirmoy Bosu very
clearly &aid that this motion was some
kind of a No ConAdence Motion. Str,
the verv fact that they have dirresserd
they have diverted from the motion,
bringing in all kinds of other thires,
repeating thinre which they hive safd
earlier, shows that the case which they
have brought through thig motion is a
weak case, and as I said, no Nmount
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of strong words, not even tonnes of
strong words, would convert a weak
case into a strong case, Just now,
Prof. Madhu Dandavate was very
seatimenta! in reminding us of the
UK traditions of parliamentary demo-
cracy and making an impassioned
appeal to us I believe he 1v a very
sincere man, though somewhat hyper
emotional I would hke to ask him
this question I am not talking of the
18th or 17th or 16th Century I am
talking of the 20th Century [ would
like to ask him or Mr Shyamnandan
Mishra or the laborious Mr Madhu
Limaye, who always goe- and searches
one thing or the other, mayv he rele-
vant, may be imlevant sometimes he
is irre'evant I would like to ask them
how 15 1t that atfer searching through
the May’s Parliamentary Practice, and
after searching through the various
debates of the House of Commons,
they have not heen able to—] chal-
lenge—find (ut a «ngle case where
the Mother of Parliament, the British
Parliament has ever entrusted the in-
vestigation of uny criminal case to any
Commuttee of the House® I woulg hike
to know that Any single case? I
challenge them  Thev ¢amnot Iet
them quote anv <ingle <¢ave where
a case of this tvie a cise of this na-
ture has heen left to a Parl imentarv
Commiltee to i1nvestigate Now I
come to our PDathiament I know voi
are not refer ing to that case

SHRI MADIIU LIVMAYE What about
the Mudgal case”

SHRI H K I BHAGAT 1 am
coming to that case You have refer-
red to It vour fHiends have referred
to it, vern fve'Iv I am going to refer
to it moie Shn Shigmnandan Mishra
it 10 1egard to what he descuihed as
Profumo case Was anv suggestion
of involvement of any offence made in
that case” No Not at all What s 1t?
The difficully with the opposition 1s
they want to make all kinds of charges
all kinds of allegation= all kinds of
ineinuations with all the inferences
But, they do not want to stick to 1t

m:-e the consequences In the
or discussion in this House
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Now, Bir, what have they said’ They
have tried to put beiore the House—
1 take them by their words—tnat a«
forgery has been commiited, document
has been used, that there was a con-
spiracy, that the whole thing was
fabricated, that money has been taken
that money has been passed at various
levels and that it was a big conspiracy
to do this and that and so on The
Opposition Members have shown an
astomishing ignormance of law, parti-
cularly crimingl law They make wild
allegations, they have not produced
any primg facie ewvidence in support
of them. The only re evant ewvidence
and important evidence 15 that 20 hon
Members of this Parliament have said
that their signatures were forged by
somebody My fmends say that a
parliamentary committee should probe
into 1t I have great respect for Shri
Vajpayee and I want to know from
him He has shown absolute lack of
knowledge e¢ven elementary knowl-
edge of crimmnal law  Supposing
somebody 15 charged with commuting
torgery, A o1t B You have got to take
their signatures compare his admutted
signatures Even the opinion of the
hand-writing eapert is not conclusive.
Courts do not treat them ag conclu-
sive If anvbodv can e convicted of
the offence of forgert it 15 on'y the
tourt of law which can do 1t Mv
frieni Goswami said that prosecutors
<hould not bhe judges and witneses,
hoth ™ 1= not a case of mere prose-
cutors 1t 1x a case of persecutors
they are trving to become judges

Let us assume for a moment that
Mr Vajpavee becomes the Chief Jus-
tice or the chief presiding officer of
this committee I am going to ask
him some inconventent gquestions. Sup-
nrose you say that <o and so iz gulty
ol forgery Suppose that man goes
to a court of law which 18 the compe-
tent authoritv to say whether some-
body has commitied forgerv or not
and that the court <avs WNo. what
happens? You have not ralsed only the
question of dignity of the House I
will come to the question of privilege
and I shall refer to the Mudgsal case
in a more detailed mannher. ‘The facts
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are inter-dependent. Whether the con-
duct of any person will lower the
dignity of ine House or whether he
has committesl a breach of prnivilege
or not, whether he has committed an
offence or not is all dependent on the
ascertainment of certain tacts.
Whether somevody has forged and if
so who has forged, whether somebody
has taken money or not,—who will
decide this and how are these things
to be decided? They will have to de-
pend upon the aid of some agency. We
s1it 1n the Privileges Committee. What
do we do® Even there we want facts
to be ascertained; we take the help of
others, either it 1s the police or some
other agency. Even if such a com-
mitiee were to be constituted fhey
will have to go to the police or the
CBI to go and ascertain facts. I do
not remember who said 1t but 1t 1s
probably Shri Shyamnandan Mishra—
If 1 am wrong, I will apologise, Leav-
1ng aside what was said in the House,
I was surprised some newspaper edi-
torials also were saying that the CBI
can investigate under the supervision
of Parhamentary Commiltee That
again shows an astonishing ignorance
of law, whether they are newspaper
editorials or Members of this House.
Because nobody can interefere with
the investigations. Once the case is
registered, it would be absolutely il-
legal to do so Parliament can change
law but parliamentary committee
cannot influence the course of
investigation in one way or the other,
Suppose a Parllamentary Committee
is there with Mr. Vajpayee sitting on
one side and Priya Ranjan Das Munsi
sitting on the other side, what direc-
tion can jt give to the CBI? There is
an amendment to suspend the investi-
gation by the CBIL as if this House
has the power to do {t! This House
can change the law, but even Parlia-
ment {a governed by the law it
makes. The Cr. PC.. makes it clear
that once a case is registered,
only the court which can
can be withdrawn only wi
thing my hon. friends do
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misgion of the court. This simple
stand.

Mr. Vajpayee says, he has no faith
in the CBIL In this very House
severa] times the opposition mem-
bers have demanded inwestigation by
the CBI in so many cases. But now
CBI has become particularly incon-
venient for Mr, Vajpayee, after they
started investigating the great cor-
ruption in the Delli Municipal Cor-
poration 1 have great respect for
Mr. Balray Khanna and 1 do not mean
any disrespect to the dead. But I
have some very inconvenient ques-
tions for Mr. Vajpayee to answer.
How 1s it that he committed suicide

and why did he choose his yarty
building to do 1t? There are many
wishpers around Even committing

suicide is an offence I do not know
whether the police or CBI have
taken cognizance of it, though 1 am
not asking for it, CBI may or may
not have investigated a case properly
but to condemn CBI outright and
say that we have no faith in it s
not fair to them and to the country.

Mr Va)payee quoted only one part
of the Mudgal case. He said. Pandit

Jawaharlhial Nehru was asked, “why
not have a probe by the Congress
Party”" and he replied “No; thal
will not he desirable” 1 am happy
Mr. Vajpayee is quoting Shrl
Jawharlal Nehru at least after his
death. He has become wiser. But

what is the relevance of his quotat~
fon? Nobody has asked for a probe
by the Congress Party in thiw case.
Then, in the Mudgal case, it was 32
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motion for enquiry way given to Mr.
Mudgal and he spoke in the House.
Now, in this case, there 1s no soecific
name mentioned in the motion. They
say all kinds of things. They want
a motion to be adopted in this House
without giving any opportunity to
anybody, without the ascertainment
of facts by anybody.

Then, Shri Madhu Dandavate—he
iz also a lawyer, I believe; I do not
know; he is a Professor in any case;
I believe he knows a little bit of law
—1] am surprised that he has agked
fn a motion that the Minister must
resign, without hearing him. The
Mudgal case stands on a different
footing because there iz no criminal
offence there.

The tragedy is that one can under-
stand ignorance. Ignorance is very
dangerous, but where ignorance and
malice are combined, it becomes,
well, I do not know what to say. The
trouble with the opposition is, at
least on this occasion, they have
shown complete ignorance. With
that malice iz combined.

I find that Shri Jyotirmoy Bosu
has gone away. He asked why the
Prime Mimster has not come to  the
House and why she has not spoken.
The Prime Minister is a responsible
leader of the nation. She hag mot to
weigh every word before she speaks.
She has to ascertain facts before she
apeaks. She is not like this small,
mini, fake addition of fictitious Jamea
Bond.

PROF. MADHU DANDAVATE:
Mini and small mean the same thing.

SHRI H K. L. BHAGAT: He says
that mini and small mean the same
thing. The difference between mini
and small is the difference between
himself and Shri Jyotirmoy Bosu.

You can act like a drain inspector
and spread rumours. We cannot help
it. Shri Vajpayee described this as
the Watergate of India. My respect-
ed friend and his party has been in-
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fluenced by the perpetrators of
Watergate, but not those who stood
agairgt him. Shri Vajpayee was
shaking in his legs when he said that
the Bangladesh refugees will never
go back. Then he had in mind the
threst of Mr. Nixon because he was
afraid of him  We never bothered
about 1t because we are not afraid of
him. You are thinking of a fictitious
Watergate. But you will never be
able to deceive the people. You are
only deceiving yourself and nobody.
Ultimately, you will find to your
disadvantage that these theatricals,
these antics, these dramatics do not
help the opposition. The question of
question is why during all these 25
years we did not have an alternative
in this country. Ii is because you
behaved in this manner. You have
not behaved in a responsible manner.

Lastly, as somebody was saying, it
is very sad day for this country thst
we find that the opposition iz not a
vigilant instrument of defending dc-
mocracy, upholding democracy. It is
this opposition which by its irrespon-
sible theatrical behaviour is trying
to tarnish the image of democratic
institutions in this country You sre
responsible for this.

Mr. fnend has expressed concern
for “20 innocent Members of Parlia-
ment’, They are innocent. Shn
Vajpayee gave a very curious argu-
ment. He said that these 20 mem:-
bers have denied their signature,
therefore there must be somethung ir.
it. He 1s a very great political
leader I hope he will not mind my
personal remark that he is a great
political actor also, a political leader-
a great hero. I have never aeard
more gueer logic—because they have
denied their signature. therefore,
there must be something in it. They
are innocent, but the sympathy of
Shr1 Va)payee for them is pot gen-
uine. 1 think, the very fact that they
have themselves diverted from the
motion shows that their motion 18
weak, without any precedent, with-
out any cogent arguments, and, there-
fore, it deserves to be refected
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it awewe fow (yEETETE)
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fadw srwTe wal & fawms oF wiifewe
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285 Constn. of Parly. BHADRA 18, 1806 (SAKA) Comm re grant of 286

wg ot 7t vy fir ¥ ager wovere @Y
ag ¥ wd g, A gy yET wEAr
o g frer afady o st T saet
oY ? w1 awg } fr faw afew
wiew aroaw frm acdl geTr ==
woT 7 wdr ey w aTow o
T ¥aT & WITH RgUT IwT wIM
& wagd qum wat oY g@WE A A7
¥ FarA 3. feargur ar foms ary o
waat ¥ WY T 9t frogAc aiw
WX guaw & g frg 5w
®qq7 Fred A T LAeIr fwET o
JAET W1 HT A0 NVIAET A BW
afer swmmwv Sifa #1 AT gEA w0
WY faer, qa ol AT AW FAX ® A
faen, frgrror qam ¥ AT g
& faary

fearvor oo #1 amr mEq W
agt fumy, =@ dre wRo WNT Fy AW
g™ w1 F3r fmEr 67 | nar Sy
afea arw fea e § T P w0
W1 fwr? (sawwer ) 377 9 fvae
A qaY q2¥ & qur AaAY A & fev
82 afaa) av AfFw «aw st afer
AT fas & arv | & 991 IwAr
¢ sutlw g gwAv AR < Tt s
&\ (swaqA) [ o A ATY A
w $E B weAr g fr W At e
@ g AT 37 faers ¥ wzAT w1
g AT, AT AT WG Warq
QT I g1 A AT 7 OAQ
WY Wi grY ar

Y AW gEEIgT TF & Ay
o Wk IAF ¥ ¥ guw FETAN
nar fig [T8 o W & W7 ITRM
&6 UFg I WO fomr 8, 5 EwTT
T ges & fgew & (Waaw)
was ¥ @ § 1 Afew IR Wi
wify § mgeaw £ AT A

Heences (Motr )

forw Brer® wrarr s fow fpar § 37
o ¥ oW fazdt 44 & At
FTWIT TIAT 4T AANRA TOHF 7 39
grnw § A &1 ww 7 rodEy o
V7Y 4 A1 BRETW BT 479 & dur
guT 411 ¥f7d A1 ¥ HIEY ATAFTIY
¥faa gz fazst = 71 wwfan?

7T ATH BRI ATATA A AT
/Y G FHT Tie AT ¥4, fLaEY
12 ¥ ¥ | Aty T wEATH AT
FIT GUTITFIH 4 RIT {T AT 97
w.igx o 37 fegr svww
A GEN | RT IW ATF BT AW
% fos w97 qF AT A5 ¥e HYe Y
Mz ferqY ¥ ITTeARTA ®  Omr
HIT®M1 I9¢ $B a1 A AQ
ae¥7 WY g 57 fEar W@r| Ao
2o THo Y smary §r wfwew ¥
Q% 7Nt At fomy v gmer wawr
e gy g faar 1 St amsz oW,
n¥e Gfe & JPT ¥ WIAT  TAL
A WET AR 8T 4T ATRERA TTH,
mHe qte  TfrgT 7 ?'ﬂ-ﬁ' ¥y
ET 17 ¥ wreeTAe frar | qA v
at a3 ge’r 71 faAw ¥ fo7 fxay
gYr a74 g B4 & e wam o
I9% TAT¥ TAN 9T WA WUF &Y
WrZar &7 FEMA T AMM 16 4 2
szar warm a9 fwwg q1 fremy
33 800 XY BT AT

weog W . i IR0 A ¢af
F1 WREA &4 & «1¢ ¥ g AIWA 9IW
2, 9% I 7 §9 ¥few, @y W
TR § NI FETH & W |
PROF MADHU DANDEVATE He
came along with Tulmohan Ram

SHRI 8§ M BANERJEET Mey 1!
draw your attention to my amend-
mert to Shri Vajpayee’s resolution?
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oW wgew: IERYEA W 6T 0y
oy voT ¢, WNR ARY gy OF
A wrar v graw Ao §), e R
™ arTA, AT R ATy A N
aT T Afew ot Wi & Swax
o ar £8 w7 |

SHRI 5. M BANERJEE' Why do
you not read it? It is there already.

TR Agea
LL

& & sy T

ot W T firgy R TR A
T Y oamge & famw At @
Tl W wgar T )

THIET U $a¥ A qa9  fordy
), a1y I ¥ far UF @R EAA
®RE 1 ¥ amAw wrE ¥ f
T ¥, Tk og¥ YAy H§ @ I
WY %@AT q3ay | #9T amamdy A ¥
YT 9 AAHIET Ty Ay AfqT AT
frr A & frar A & Ay 97 wex
#a ¥ oF st & | wa ¥
Q¥ e guaT wrgarg, fagray gy
At S 7 gear @ A THHAT ¥
wr, 7g ©)f forarfew @ aar, & 3%
AR ST AATAT AT 7 (I7AATH)
oty WY I agw woAT IJug 9T BAY
@Y WIfF g7 o w7 T weEl
g arga Ay o o g ET Ay o F i
griv & &Y ;R Wy gwr wT
7 wrew AT & Awr At €
s Avey s arfes & ot WY
ar w7 A § gARrQ ¥ amq ?
g7 Amy & i gwrt e ot
W ww FET ART § wWirT ZW
WY swr 7 fawdt g o WY
YWY 7T wrw wrT ag Ao (st g%y
& sqifF Ay v wef W oAy AR

SEPTEMEER 6, 198

Comin. re. grant o7 288
licencer (Motn.)

grr & wg wrer el wolff ¥
famTs Saw TINCT  WITHT WHTT
Tt € 7ot & fawrs w7 wAvAw
& oF famr o AQ §F T @
I fewa Yy & fo aropy woAf &
faars wofy ®ow wor "k W
gwgy Tw Ay wEy & ot wary Aa
St oY T &0 (A A § W
w9 | gt wgRge waf fawd ol
¥ oare ¥ Wy gy gy & QR A
QTR HIA AAT WA G AT QF O
% uguwEeT ®r WAt & ) JR
TR AR §r T At 0w aw W@
¥} fr gy S e Y & ATeww
sY % fomfed & ford  evrawe
¥ w vt naw wvw w arfan ww
@

Y F qTHN & AT A Y g8 dAy
1o QY fae 7 & aw wsw
(wrawrr) W ww A Afaw ATOTY
R aT IaqAT IT QT AT—-AIT N
TG G ITTN GRT 43 AT (¥
oF TqTAar AY A W FTRAT SREQT
¥ faez ¥t fr zg Ay gy ¥
qifefade &%« TEr SRR TREw
Y are fedl g & oW A @
forr A 40 W7 & A7 ¥ Ryt
afex Igmeww AgEw & Iaw AW
5K QW |

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K
R4 GHU RAMAIAH): Sir, I am very
sor:y that my name has been brought
in 1 have myself told the Depuly-
Spcaker that he can guillotine the
list ‘The list was given immedistely
afier the debate was taken up. It s
not true that forty names had been
given just to scuttle the debate (In-
terruptions),
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srwAvec fam twz A q [
et rgearTmaw d ™I

SHRI K. RAGHU RAMAIAH. Sir,
aboul the Prime Minister, the matter
came up before the Business Advis-
ory Committee I myself made it
clear then that she would not be here
today and all the Members said that
even if the leader of the House waa
not there, we would go on with the
debute So, what the hon Member
sald just now was wrong

ot wAsee fasg : fafir oot o 3
e X urkT 97 ¥ 7F g% fame O
qewr AfFrde €1 gaem & TAc M
ML WA AEy S sEr
gy ¥ fr g wrvem wAyfew @ o
T ZA G IEH T 97 9% | g ALY
Yl goed W ¥ “fegen” A
T oft & 5 wam F& a1 g @0
dfr wrag ardf WY aedig Trdte § A%
7 T RAIETATT7 g AT
f50IH 921 T AR FT7 AZAH FUE T
27 ¥ § ARG IAT qwaT fearanr
A E K AT AT AT AT A @ R

MDIR SPEAKER- May 1 tell you that
the etter of absence of the Prime
Minuster gt this stage was sent to me
much earlier before the debate was
fixed! This was then referred to

this Committee. Please do not refer
it agsin,

Y wwew T fem W wE wERew,

Y 7T §Y wray § 1 Wy AT A weerT

Heences (Motn.)

iz qwme ¥ @, W@ AwEdw qmEr
YT 9 @ W17 AT W0 qey AT
" 7R 1 uz A AR A wwAr
21 (wwww) @@ & wpw fw
ff QF aXs &1 W9A &2 & Am 9%
TH I @EEr 2 W
qT WX A & AT O BT @
Q. . (vowam) & sgar § o few
frg 73 Tl W a@ =X §
wifs fggem w1 wer 38 wor
fowr w7 & mw & 1 (vweaw)
Y W e o AN & e
g qraddy off ot sevw agr Ay §
IwT A TET F A1 gl & qy
A rl | (sawm)

ft e ¥ qAT 33 oA
fo s § a1 WY, 489 TT A
afgy % € o ks F wrw
o wfge @ aedw =fufy € e
Zet wfgg + (swEm 7

st WY faw W weTET
BT gre T @e dYo mée Wiy
¥ A8 A qR owew a@ A
q T W AT I, I F GAHAE
HTAX § ANET # ITW 9T 7 o
¥ fe o dte wi€o WA W.iEwy
# fgors o 74 FT AW | e
fra & sz @ g 6 urd-a widH
o W IEer o g 77, wear
A &3, Tor B ooy ¥ frove *
o ge wfafefir foek w3 3.
2 q¢ wgn g f6 o qwer § Fax g
ar T o R € T e ¥ W
gorrd SR W W g € wg w W
WY o) e w vl € T W
e o 't e il me srow cy
o et wa e | e el
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FAA N oA H qOCEE A F W
e F 7T & AR g4 A W
#1 g 7T 2 )

st swe T fay (W)
weay oft, g @ g% i fawr qx
frac @) S gE R T ?
f¥ fow wofrear ¥ faat g w1fE®
o7 IH T F1 Fardy @ A gre-
Tz &= fear ¢ 1 T AT faew
& WU FY A TF 97 1 W H Qg
TEICET ¥ A #7 wrawEar Tg g
AT AT mRWIFIR
WX T ¥ wFT & T AT X &
qram st frager g (wm-
7)

ot wiwe fom : firft o o
L 9 TGy W1 OO A A ¥ g
oA wat #Y A ot qge A ¥
e )

v wteg ;99 w9t ame
*fEd e gea @ 7 e e g
2

st wwr e fag : weme off
WA A e W A )
o N 7% § fr o iy wreen wew
* ama ¢ forw qrqRAmel e i &
T I Hro #o wrie W A wllY
Ir% FHA @ & foal ¥ "qw F fad e
1T o o Tt wrwer ey @ W e
¥ W afw 27 oy A Ry o
& I WG g o w A W)
wuTY ¥ Iut e s g k) ey
T T Yt wer fis gt fronft o
& Fow war wpeT wTgd § o« are A It
X oy weT vy fr oo o sfivey &
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Fadr w're et oy sy & ford gadie
wfafe ®1 v gy wigy | dfew &
SrAT W § 6 A o wiar Wy aw
fesra av@r st I@ ®Y A @T TR
@y Aoy A fredt s Arfw W gEA &
qTRA WY foar o8 w7 37 ¥ waer w
wfamra § 7

weqer oY, gRQ avr av fE ey
¥ o warvfa Wt 9w w1 sfwsst o
gers a7 @y &y A€ | AW adt ot ¥
i wrey & sfer srgraifr site gt &1
afer wgrpwfe v gwedf & @ av
F® I AT oA WY AT AT
g T AT HLOAT AT AvTAT ¥ 7

& ¥ 31, A7 AT FEAT ATEN
WX AT qEAE aveRdr # 8 T
fi§ = s aawEr ot 1 o A
gamt fiw wds wu g, AT ARTA H
w7 T & o §, T o w8 amnT R
T H A W ¢

qWT §3F0 QENAT A199 § NI9-
T FT I9q &< MY 70 WS 097
aro-fafgez 11 weemy o nF Afafr
afsmw & s ' wemer WY, wrn
TR off sred ¥ v 11 awe wret
oz wfafr wfs7 &1 €@ aa 1 SoN
11 ¥few 20 TN X AT AT Y ¥
wgT fe S & TraEn Aret e i @
W WY 20 AT T qAOE A AT oY
11 SEEIT ¥ qTE Y T} IT FIEN
X oz wemwr oft ¥ e fraww foean &
fir Tt el FERTA arr Y ¢, T
a wit & ¥@ wrtandy #90 wigw
N ax 20 Myl Ay F OY 11 Wy
Wfewr wy § ? sy, o
oFh wr ot qw e fer @ AT o
X qgrr fr 11 & Wi 20 ¥ g
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ey §, o & 9w 11, 20 WY AT &
g g & A oy ofr g7 Y O
T|IE w AT )

T W IXT, WIT A% o Ao urf,
# T § wrw gEA B T A I
@A wa iy et v o g€ R ww
AT A Ay a5y &, WhEw fandt @7 &
wefauy & arv 1< 9% o @ f ww Ay
A Aro dro wrfe gy AWr Iifgg 1
a7 AT v § & AT & T ¢
&% £ #Y 9= @Yo a0 o F1vT F1E
HAE | W W AT #W Hvo o wido
T AT FU R G TOAT AT R
¥ i @ oawd w1 ografa w4,
frezr a Y SrErRt F JIEAT a=wen
ST AFAT &, AfEA qAANfA FT oA
qET FAMAT AT GEHAT B )

ssaeT ST, TE wANE ST
fraar favam 2 st afaaw & wfa
fwa#r wafer & w0« *% are wTwiw
Ay IAF L1 5 farmmT B Sy wEw
7 vz g% “wfiaw” vy 1 A%,
g “sfrag” & ot AHrew 4y 9W w197
¥ i Far W AT fmy ¥ ofa
TFT & T o AL AL TR &
S®Tag wIAr §E 6 AN H mEA T
TE AT WY WiT 7 AT ST TR ¥ o
¥ @ qw ¥ frer Wiy 39§ oA ow
safe X, 9 s frowd ofr o1 Tagr
et &, v Pe qreril =g ferdt w1 g
APy & wwdr syt #F var ¥ oy ag
qT W 9T, AWt w73 & ¥ g W
Wity g Farsw o
TYY WA WO, AT & oww &
% 0¥ wwiy ¥ forw & e A @
ot faary afew wod FwT 9T EART
T A wT & Ty O (e faewrd, sw A
o & ag W w1 e off, 99 Iw
REAT &7 A7 gAY P W WX M %
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gra v faar 4% ff 9w ot ¥ 9w
HEAT B G F W9AT 7 AT v far
&% g1 A% & W G g TR W %
wfod 1

THTY ®THE AT W § | nE qUW
AT AR GEA A AT SW W
Fiq ot aw g ¥ A afsaferer
g% & &% a7 demn gar @ AnaE §
form St A7 7T gAT ¥ I9AT TR0 WA
FHU GAT ¥ THAT WG OF W7 TH |
fs7 7eRN ¥ AN AN GER AT TE ¥
IgH o9 YT WT @ O A7
el & aAr geETRT A oaw X
07 IAET AT IR TH A GHT 797
trdaemzfear A Fr A Oy
I N AT AT I HEI ¥ AT ¥
art 7 A% F7 AT wwEd AR
fam &t #7 o7 afgd mfxr a7 ¥
T 97 FTE IUAT 7 FOT FH | HAC
WT9H ORT AFY fway &1 T vy vt wFT
gfer 1976 ¥ o499 A% T=# 19 77
AR TEU | WIS &1 &F qATH H F
93 Mg WAL AT KTATT X7 /T H qq47
war wrfed fa fa= & s+ grama
FTH FOT &7 ST AT frav man #
§ fAle § sHaT T weATH Ars Wy
@ 2, T Adt & W W 7 G-=HE
TR WEST FT ATH 90 &7 I IAS0
7QTET gFw FIA K[ ZAT O | IEH
|TY AT A T TR srerarat & fae e
gt =g =7 Wi 8 av s gr
IuST weaTT F1 e o g ¥ A
ot STfed

araddy o 7 wg7 for ¥ 7 A
& #7 agw 7wz § | Afww { 1@
fis weler %7 ofi age ae7 AEE # Wi
wafwy fr ¥ fov o2 ™ waw w7
% A qAfes gror & T WA 9v ar
Mfer wrar o O IF ¥ o wrAv
I wEhw ¥ W geR fiw oy
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ﬁqﬁ#&uﬁtﬂﬂﬂ %’m F-s
I g Tl wCART A § WroRan
& g5z *r Ta& watar s gy dfFw
wag ¥ wuter oT € I FETET
forar wre s wadta woveft &1 sfrer
forar wTaRT At IRAT I§ A T qHO
w&Y frar arqar | ATAA A A FE-
e & ag sgaay fx dag Tt 171
I § | WY TE A AT A fwar
qFX §, 1§ aE HT W7 FT YOI FT
a5 § afew gw AW W TR WD
|TAT ¥ AW AL F &6 § 1

e & 7

: ¥ ¥ Al &gT

oft giwe Tavw fay : WO T
ViR A gArEem ¥ A fawpe
TER X g F | qY 4T wWrew &
& X O 97wy § Aafew I wA
¥ 7 ey gT a8 9

st d2r grar & fr ey gravar
3% gu ght \ &fes 2g Fam= w7
21 nadr Y T § Az wg & fe e
azet 7 xg fam R fx e ma
Y qEra Adf &, THA gETIT Ad
feg & 1 wa dudrg gt a7 g
qgi o ZrAT 3, AEI AT EATE AT R
Tz Tafex § oYX THX I@ T NN
7RI AT A4 & 1 W IC T 58w
g fF ot § gemar At & &Y oW
SO TRET SO Y T Y A TG W
1 umer TE 97 faww #T ®A
g + o T Wi Wy Afa
& afaw Y § W pwT @
T o & & Gar o gen ?
¥ e owr % QR v Wi
* qenwr 73 @ frawr o @ 7w
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ﬁg@awwmrg#‘ﬁqzw
T & 27 79 we BT ower
T T GETAL) W) JWAT AT §Y HOWT
Eff o & & 9 o 38 &
wE TG |mmir&r&=nt fir
o Mo wrEe & PIYE WY wY &Y,
s 7 g A7 & ek aE gw m
q-cﬁrmma'?r& t

I weEi § A ¥ oH I A
fadta ﬁ*ﬂgtﬁvwmmmw
uuanum§ fw ofir 7 ofie
T A FIF [T A0 ﬁtf‘{mﬁ'
F qIH qTF 9T W |

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, 1 have been in this
House for nearly two years now and
I must confess that I have never felt
more sad than I do today. The whole
debate in more than one sense has
been curious to say the least. Many
members of the ruling party have
tried their best and utmost to wuse
their debating skill and logic such as
they possess, to rebut the main argu-
ments, But, Sir, we are really dis-
cussing not so much the question of
alleged forgery of signatures of 21
members of this House. That inci-
dent, unfortunate and sordid as it is,
has only given us an opportunity to-
do some hard and sincere and .com-
plete searching withiu. Instead of
doing that, the ruling party members
are making fun of the whole thing,
When 21 members of their party. are-
under severe attack not only by this-
House but by the entire country, they
should have fielded ' their spokesmen
in such a way that they will cgme
out candidly with their arguments:
instead of making fun of the sttuation..
Enough has already been. sxid on both
sides In favour. of .one_ 5%
fact, namely, the prestige of the whale
Parfiament is at stak@., Thesdfore, "Wwe
must take 8 whole wiew spd-nel. va
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partial or partisan view of the entire
gituation

Sr dwing the debate several
scandalous points and events have
been narrated and 4 number of skele-
tons have been broughti out of the
cupboards and dissecied on thc floor
of the House The entire thing had
thus started stinking in ims House
itself Now instead of mdiculing the
whole thing, we <hould have started a
criticdl self-analysis to find out where
we, individually and co lectively have
gone wrong and we should then applv
ourselves as to how to restore the
ciedimlity 1n the public eye of this
august Parhiament 1 have no desire
to add to the number of nudents
narrated mm such a flonery language
nor 15 1t within my power o1 tempera-
ment {0 do so I have been watching
the Government side Those n the
centre uf not attraction hut attack are
sitting here almost from 4 o’clock con-
tinuously Some have chosen to be
absent may be because of prior en-
gagements 1 chould have thought
however that no prior public engage-
menis can have orecedence over the
engagement in Parhiament All public
engagements however important they
may be they should have a secondary
prioritv  The first prioritv for ever
hon Member should be to remain pre
sent here and heten and 1if necessarv
speak So while T do mot want to
meke an igsue of it I should have
liked the Leader of the House to be
present here and replv to all the points
herwelf

T find the Ministers particularly one
Minister who has been attacked again
and again—I do net know whether T
should admire him or marvel T
eapicity but T must certain’s sav that
T am both amared and amused—T am
sorrv to say that he 13 unnerturbed
Tt ir <ald of pohiticians

2200 hre

MR SPEAKER What do vou fhink
we shiuld do—weening the whole
night”?

Comm, re frant of 208
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SHRI P G MAVALANKAR 1
should have thought that a Mimster
who 15 under aittack would at least
1ot take thece things hghtly or in a
casual manner But the Congress
Members are taking this matter casu-
ally and gracelessly

It 15 not this or that member who
has been discredited The entire
Parliament haz been utterly discred t-
e’ This 1> not character assassind-
tion of thug or that individual Membher
of Parliament or of this or that polLti-
cal parly It 1s the character oi tne
whole Parhament that has been as-
sassinated 1n the country at large
today Should we then, take a parti-
san vlewpomnt? All of us have bLecome
suspect 1in the public eye Do we want
to tolerate this” Are we not bothered
about this blot on Parhament? Should
we ot remove 1t immediately ond
affectively?

The other day 1 happened to over-
hear the talk of some secunity guards
of our Parhameni It was very pain-
ful but interesting to hear what those
security guards said And they are
the secunty guards who are watt hing
us guarding us both our phvs cal ani
moral gelves One of them said .n so
many words nowddays do not laxe
anything that .» happeming in ra ua-
ment seriously’ All of us Minivte's
and Member have become the target
of eriticism  This 1s the view of an
ordinarv man in this country about
our behaviour about our functioning
The people who are away perhaps we
can fool and deceive them, but the
people who watch us every minute,
what we speak inside the lHouse and
what we do outude the House we
cannot deceive them They are the
petter judges So I want to ask
whelher you are going to take these
thungs Lghtly Only a full and an
independent and a truly full-fliedged
parhamentary probe can repair the
severe damage that has already been
done

MR SPEAKER Why do you involve
the ~taff here in vonr discussion” Thev
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[Mr. Spesker)

have no business to talk like that :nd
you have no business to quote them
like that.

SHRI P. G. MAVALANKAR: 1 am
only giving expression to what they
have been talking dbout us. Some of
us may deny it. People are afraid
of saying these things because of the
question of parliamentany privilege
But the fact remains that millions of
people are openly talking without fear
of what is happening in this House.

Now, Sir, my hon. friend. the Com-
merce Minister, Prol. Chattopadhyaya,
intervened in the debate, But instead
of clarifying the points, he has only
further deepened the issue. Instead of
giving all the details, he has brought
in more involvement and morc _com-
plication. He has left many things
unanswered or half answered. There-
fore. I ask: can we at this stage take
a merely legalistic view of the matter?
Do we want to get bogged down in
technicalities® Should we nnt lift our-
selves above party warfares and legal
squabbles?

I would not deal with the 21 MPs’
alleged signatures. Many members
have done that.

I want to pomt out that, when the
Commerce Mini-ter gave one name of
a member who, he said, allegedly be-
Jonged to CPM—some friends here
challenged it—, when the Minister
gave the name of one former Opposi-
tion MP, the whole group of Congress
benches became very jubilant and
started jeering at the CPM mem-
bers....

SHR! 8. M. BANERJEE: Sir, I want
to make a submission. I was not here
when this point was raised. I came to
know that the hon. Minister, Prof.
D. P. Chattopadhyaya, mentioned the
name of ghri V. P. Nair and said that
ke wag a member of the Third Lok
Subha. Shri V. P. Nair was not in the
Third Lok Sabha at all. He was a
member of the Second Lok Sabha. In
11857 he whs Just an independent, sup-

Comm. re. grant of
liconces (Motn.)

ported by the CPI; he was an associaile
member., 1n 1862 he wag asked not
to contest, but he fought against Shri
Sreekantan Nair, a candidate of the
United Front. The Party disowned
him and threw him out of the Party.
Now, are vou in a position to throw
out Shri Tulmohan Ram? (Inderrup-

Hons).

SHRI P. G. MAVALANKAR: My
point is that, when one name of a
former Ogposition Member was cited,
the Congress Benches became very
jubilant. Is it something to be happy
about? Whether it is a Congresg MP
or an Opposition MP, whether it is &
sitting Member or an ex-Member. it
15 the dignity of ihe House which is
involved. Therefore, we should not
Le happy about it. Here, the dignity
of the entire Parliament is involvel .

MR, SPEAKER
cludie,

Please try to con-

SHRI P. G. MAVALANKAR: 1 ame
concluding., Sir. The Mudgal case was
referred 1o ond 1t was argued that
there was no parallel. Maybe or mayr
not be. But whvy can we not our-
selves take today the only bold step
available to us, mnamely, -constitute
forthwith a Parhamentary Committec
to probe into this? That 15 why, I
have also moved three amendments.

My good fuwend and a former Mims-
ter. Shri B, R. Bhagat, said that never
befrre was a Parliamentary probe in-
stituted. Perhaps he is right. But
then the answer to Mr. Bhagat and
his friends is thai never before such
a scandal of gigantic proportion and
multiple (dimensions took place. That
is why this Parliamentary probe be-
comes essential and obvious.

My friend. another Mr. Bhagat, also
talked about some other things. He
has said that the CBI enquiry is going
on, and he then asked as to why do
we demand a Parliamentary probe, It
is not that, when a Parliamentary
probe fs instituted, the CBI inguiry
is ruled out. As a matter of fact,
what the Parliamentary Committee
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will do 18 to have all these govern-
mental agencies come directly under
1ts ocontrol so that Government wall
uot tamper with any documents The
people at laige will have confidence
not in a governmental inquiry but in
4 Parllamentary inguiry That 18 why
we want to have it that way

I conclude by saying thal, when
the 1ssue at stake 18 one of character
and integrity of the whole House and
of the Parlamentary institutions 1t
cannot be the prerogative oy a veto
of the majority to view 1t as a partv
prestige matter or a government
prestige issue, and Government should
not stand doggedly against having a
Parhamentaty probe So, I hope that
Gavernment will take a fresh view ol
the whole matler and will support the
motion so ably and so objectively; and
s riovingh put before this Hou ¢ by
Sh Atal Bihan Vajpavee

THL MINISIER OF HOME AF-
FAIRS (SHRI UMA SHANKAR D'K-
SH11) The question has been dis
t1ssecl ve1y comprehensiely In the
course of the debate many members

hawe biought matters—some partl
relerant some remotely some others
having no relevancy at all matters

te sting to other States and to othe:
otcatnns
that every aspect of the guestion has
¢l remarked upon

1 feel that the case of the Opposi-
tiun has bLeen best put ba three or
four membeis by our hon friend, Shr.
Atal Bihari Vajpayee who moved the
resolution, Shri Shyamanandany and
one or two others I wall refer to them
briefly, but before | enter into a de
talled examunation of the arguments
placed before the House I would like
to enter a very strong orotest against
the manner in which the last speaker
mv friend, Shri Purushottam Mava-
lankar has thrown mud at everybody
around In the first place, he began
by saying that all the members who
have denied their signatures are under

Constn. oy Parly, BHADRA 16, T808 (SAKA) COMWCTE Pronr oy  “som
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a cloud, that they are under suspicion
"mp Te said lHAY the-entire House
15 now An disgrace Has a more un
tenavle and unsupportable charge
ever been made in any country? 1
do not know whether he made 1t 1n
an impuluive mood But, let him not
so exaggerale things He 1, himsell
«n hon Member ot this House 1s he
sei1ious? Doe, he accept this proposi-
tion that all the hon Members of this
House are under a cloud” Possibly
there 1, a very small number, possibly
it may be onl. one member In such
a situation for the hon Member to go
and blacken every tace 15 not fair
He has mentioned one source of M~
information namely a securitv guard
whom he happened to meet What did
he say? He said that the Mimsters
and Members are constant targets of
attack and targets of criticism Who
1§ responsible for this? Friends ke
Shr Purushottam Mavalankar who
day in and dav-out in season and out
of season alwavs only criticise Na-
turally therefore the atmosphere gets
vitiated But I would advise him that
1f he wants to understand the public
opinion 1n this country then i1t 15 not
the security guard he should consult
though even secuntvy guard can give
him correct advice If he had the
<ense to underltand the slznjﬂcguce of

But one thing can be said} Wwhat the security guard said he would

not have repeated that statement
v § aroddt f ¥ www ¥ gmee
7 ¥o it & AT e T ) Wy
AR TRA S F fregw @
Tz f qEY S dE gur Y B g
wTyer & forwra 2€ &y Afer oo op
forerar # fr 39 agr & o o
wE 7% T, faa agdr wrod avy qwen
W, T O iy e fie oy
TR O TR AT gur—ty
TETC AT7 979 J2g e st it
v | ARy Ofr & wife &
¢ SAETC AT wrigw dav gty forw
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W et Ferar w1 sgagre O & Y
aferer wT——sit sfinly ag @ 2
ag qa WY Py o7 T ¥ ardr i §
& WTR FTA TANL FAL IO g
oy 2y 21 g o gt e @3 e
urs 79 S artedy faw §, gw 99w
R Agre e Al wr w9y @
AEL AT IO W1 A¢ G [feT &
I% ¥ % §S YA, TP A G IS
T wE &Y § A I§ WY OF T TN
faarz A, g AN, @Y N o WA
W 83 ¥ w9 &) § IeE) TG &
7 ey Fewe R famr we gw oY
WY (wewtr) Afew & § v wedy
am v F e Farwr & 3,
W oA 1 AR I g @
a§

fiurw fegrQt Trorda): weaw of,
TR FA% I F ¥ grewr g faan faedr
o FriET W W OEw A afedw ¥
FEE F X wREAT W AW FQR
! gororer avfy IR § X faar & B
gy ¥ aqa v AT 9 Wy § vatAg
% g wiEdz W FH W LR
avrar § 1 (eegtr)

o It swe Ofw W W ag
forar & At 9 aa & X ¥ ag fed
2y 76 o wrw W TS g A ArArwEn

LU

TR N e qer AF eyl §
X AL A qGA QAT 7 FEAT WFATE
OF T TEA T8 Iag7 frq | & A
fovar it wawer w7 1 = W)Y AT A WY
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S v vt & 4 & Do ol o,
& wfy wrey g o oy wdt geft av
WY wget @ T G | T W TRy
oI UTF W TAT? ATHA WeT IqfegT
g—% P ¥ A amraT Wl @
AN & {1 @ wEd wEr g g
geitfaae o ux shifer @ Forr
g AOHTT T FHx A FATAT PN
WRfer et @1, % SR ww
& 0 forardy 3avds ar o Wt 9 =
g gy @ v qew g "o
& ot gATO FTT ANT § T AN R,
AT agH F7 FFT &, TIR W TS
FAT ¥ W7 T AFT A ATE § aA
| IR G I T A A -
faque 7 sfen & gawr faofg gar
o fafe &1 ag foar vy a1 | 36
T [k ¥ gfafafy § =@
HT T F AT &7 gy afsAdy
¥ g Wt wé 2 el A o F oAl
97 0 frawe KA1 ag Iriwiee &,
are & ff urg & &, T ghermdy £
SRy e &1 (sawwm) T ot w7
#iforg, am andt 7 wfgeg, ¥ @ &
forsrer wq1—3@ A ¥ AvATt & fady
Y 78 57 ve7 § famed grox sEE
HT Y 7 wg Foeft o0 & 1, waTr
ag & fe ofte & A a7 37 wEr v
fir ag WO FW FTQTHTT AW | AW
qfes o & arer a1 wk W o Ay
g a feafr eree @Y o€ ot ar§ agw
o ag A A o 1 9g A ofer fy
»7 wgTy Wi a1 fie IR Ay e
THY € i ag oy AT T gara wadt
S wga & ey fey oy wfene e
g feag sara sAAT R wrey
¥ wifiq 1 e 3@ e & 6§ i
wrier ey oy arvy aft uly oy 1 oy,
w1y i, 4% o wrrer aw ffer @
#r fs w2z 7= f X wvy AW g §
o7 ar, fad wer P T er e
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T wLEr AT A T 1 e Ao Wife
w1 o7 6F ¥7 OF gar oo qrE
fr ufz =€ $17 179 5 g ok T
Fur § oY Iax s Fsaen T4
oft & foe oY X mawg w7 wEEd Y
war wifeq | gafa o g W
wAer ¥ A7 qvr 1 zafAC I ArEA
I oY T WA 7 AANA HHAATT BT FH

L ]

TF ATEA X NIRIAY Y AT FE |
g qeg ¥ & g fa s g
g & ot oY we 98 IAw " B WA
wrg faare A, orT TAF Ty ¥ A
s 1 farer & 397 g wrf freraa
78 & afer At ft wTw " T AR
earews T wrfeg, el o7 Ao
AT wrfgo o siTRgAT & e ¥ W
gwr 7 ofrewm & JA1 gfafes Arm@d
¥, afe sy AT 4 W @ w5 e 39 W
SIGRT FT A AW q9A G0 7 woAT
0% 1 ¥ fet 3 3 mra @
qaTd A ISV @1 | NEIH X q/
# ®5 T 9T |

Therefore, when the Prime Minis-
ter came to know about it, and
enquired Mr Profumo admitted what
he had done. Then he had to resign
immediately. (Interruptions).

SHR] SHYAMNANDAN MISHRA:
That 1s the Parliamentary system
He could not but resign.

SHRI UMA SHANKAR DIKSHIT Be-
cause he had told a lie in Pasliament
therefore according to prevailing parlia-
meaqtary norm in Britain he had to resign.

. But, if you equate it or even compar. it
with any degree of similarity with the
present situation, thatis nota comect
thing to do.

lcences (Motn.)
HIAATT §Eeq F areT iz #1 WY gear

& 1| FE A A X AFX § 77 A
A qfadY & 1 Afra arzy ¥z 7 37 g
qr ? Fg W 9zAq 3§ 497 IR0 qreEq
# ot A% FvrAv farm Y i w5t
wE A, AT 9T AT IT AT R AR Y
HTA HT TAFAMETAT Ar4Y A7 Aq =1 f49G9
& arfaar 4 W I m=a dY I
fewam foar, ferma A #ifew %

Afer g A A w gwr 7 o
WA F AT I FOF w30 AT B
a7 9T, a8 foram av 5

"Recently, nearly 24, Memberg of Par-
iiament had applied for some licences
which bave been issued. It 15 now
dlleged that some of these signaiures
on the apphications were forged, and
that when an officer approathed one of
them, he broke down, etc.

Now, Sir, there 1s no indication 1n
it a» to whatl part of the country the
case related to and what kind of
ousines, it was Any 24 Members
could have written And when we say
nearly 24, it may mean 20, or 15 or
even 24 This gate very Litle clue
for CBI to follow

What did_the Minmster jn ¢harge do”

He immediately wrote to the Minister
“In charge of CBI saving that these
are serlous allegations about which
appropriate action should be taken

Then, he wrote tb the Speaker, I am
wurer Sir, you will recollect 1t, asking
for permission He wrote to the
Cabinet Sécretariat, to the Personnel
Department And he wanted permis-
sion for contacting and exsmining the
Members of Parliament 1n a matter
hke this, because this is not normally
done. CBI were permitied to do so.
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o
SHRI SHYAMNANDAN MISHRA: \-"PRDF. D. P, CHATTOPADHYAYA:

So, you are confirming the newspaper
reports that the investigation was
conducted afler getting approval from
the Chair? So, the newspaper gets
vindicated,

SHRI UMA SHANKAR DIKSHIT:
Are you a representative of the news-
paper? 1 can quote a number of
cases. . . . (Inrerruptions).

MR. SPEAKER: Mr. Mishra is right.
He says—did you ask for the permis-
sion of the Speaker? In this House, I
said that the newspaper report was
not correct. Now, let me know when
my permission was sought, whether
anything is there.

SHR! UMA SHANKAR DIKSHIT-
The Lok Sabha Serretariat was kept
informed. (Interruptions).

SHRI SHYAMNANDAN MISHRA"
On a point of order... (Interruptions).

SHRI JYOTIRMOY BOSU: On a
point of order... (Interruptions).

SHR! UMA SHANKAR DIKSHIT:
If I hawe incorrectly stated the facts,
I am sorry. I am speaking from
memory, ] stand corrected.

SHRI JYOTIRMOY BOSU. On =&
point of order. I had rased the matter
last week and you had made a glear
categorical statement from the Chair
that ‘At no point of time I have been
consulted or my permission had been
obtained.. Now, the hon. Minister has
chosen to mislead the House.

SHR! UMA SHANKAR DIKSHIT:
I have said that so far I am speaking
from memory, from whatever infor-
mation I have. I am not in the habit
of referring 1o notes all the time. I
am sorry if I have overstated or
understated the facts. (Interruprions)
My colleague will explain in a couple
of minutes.

The Lok Sabha BSecrefariat was In-
tormed 5F 'a lefter addressed to yout
Setretariat, Shri P. K. Patnalk, by my
special assistant, Shrl N. K. Bingh on
T-4- ™

SHAMNANDAN MISHRA:

SHRI
What kind of information? (Inter-
ruptions)

AN HON. MEMBER: Read the letter.
MR. SPEAKER: Kindly read it.

ot wrw fagrér arwddt : wEa
F, g% almae ¥, e d TR ury
F FHFE AT DA AT T &

PROF. D. P. CHATTOIADHYAYA
Sir, I am reading out the letier

“Lok Sabha Secretarial may kindly
refer to their U.0O. No. 34/7/X/74/P
dated_2nd April, 1874 regarding the

news item puan Blitz of 30th
March, 1974 on the issue of licence
to a particular party. The news
item does not indicate the name ol
the Congress MP, the name of the
firm, nature of the business or other
particulars for enabling this Minis-
try to offer any substantive com-
ments on the news item appenring
in the weekly. Under the circums-
tances, we have passed on the letter
of Shri Jyotirmoy Bosu and the refe-
rence from the Lok Sabha BSecreta-
riat to the Cabinet Secretariat, De-
partment of Personnel, which lnoks
atter the CBI for taking such action
as they consider appropriale. We
have no objection if a copyv of this
letter is shown to Shri Jyetirmoy
Bosu. This note has been seen and
approved by the Commerce Minis-
ter."”.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, the

Ministey has been to mislead

you. Where is the Speaker's name

mentioned?
{Interruptions)
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ity fod : maa 7GR, 7
W W FA(FHT AT T W7 0 WIGHT
FAsT fa 31 7qT |

MR. SPEAKER: This was in view of
the question amd you reply to hund-
reds of such questions, which come io
you.

You informed the Joint Secretary,
that reference his letter, il has leen
forwarded to the Cabinet Secretariat
But where does the Spesker come?

PROF D. P CHATTOPADHYAYA:
1 said the Lok Sabha Secretariat

MR. SPEAKER: If I were not to con-
tradict it, or the hon. Members were
not vigilant, you mean I stand con-
tradicted? '

PROF. D, P. CHATTOPADHYAYA"
1 did not say that.

MR. SPEAKER' At what stage, 1
am consulted 1n this? This is very
wrong

ot we fomd : AgTraTTER @Y
B AR A ¥ fr 3 g fergRaa
AR HT T EET & | I
foasf o &7 Aor wrdm, & w@Hg &
WAt ¥ g g A A TR o7
R ST Y A A A

oft wew fagr@t ot : d=?
A e L B A T )
B G TEE A Q|

{(Interrupnons’

MR SPEAKER: Kindly lsten to the
Minister now. May I request you?..

SHRI JYOTIRMOY BOSU. I am
taking this opportunity because it ori-
ginated from my letter. The Minister
00k the courage even to say that he
obtained Speaker's permimsion He
redd out the letter addressed to Mr.

310
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P. K. Patnaik. It shows you are not
in the picture at all
(Interruprnons)

SHRI UMA SHANKAR DIKSHIT: !
was pomnting out that juring the veri-
fication they went into facts. They
found firstly that those twenty Mem-
berg of ParLiament demed their signa-
tures and also they satisfied the CBI
by the nature of their signatures etc.
Therefore, they decided that there was
no case against those Members. Thnse
hon Members came up one by one
and declared in Parhament that they
had not signed the gocument. This is
the practice, the known convention of
this House, that when an hon Mem-
ber makes an allegation and the other
denues 1t. there the matter ends, until
the contrary 1s proved subsequently.
In this case, we have no reason to
suspect the bona fides of those Mem-
bers who have denied the signatures
No Member in his proper senses, in a
case like this which is now being inves-
tigated further, seriously investigated,
by the top most agency 1n this country
would make a statement like that, 1f
he had really signed 1t That is the
arcumstantial posiion From the pro-
priety angle, from the facts as are
known to us, there 15 no reason to gus-
pect the boma fides of those twenty

Members of Parliament who have
denied their signatures
Then there is the 21st Member. Nor-

mally 1f the matter had not been fur-
ther Investigated I would have said .

SHRI JYOTIRMOY BOSU Where is
he”

SHRI UMA SHANKAR DIKSHIT. I
am not his guardian; you have got a
much better source of information.
more often you know more than 1 do
. .(Interruptions) 1 have paid you a
comphment, if you undersicod the
meaning of wbat I say. Now the 21st
Member remains,

SHRI ATAL BIHARI VAJPAYEE:
He ig the first, not the 2lat,
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SHRI UMA SHANKAR DIKSIIIT: 1
do not mind this description. If fur-
ther investigations had not been done,
I woulq have said just because an hon.
Member of Lok Sabha or Rajya
Sabha acknowledges his signature 1n
a document that does not convict him
and that does not entitle anyone to
draw any adverse inference against
.his character.

o wawwr faw : €nw @AT R

st wexaa: s Sraare
Tgwed  feam aravad) wT A
N ¥ wAwW "W T A0 WIT
AT @er & o T 5w & fowra
Al Q9@ g7 ¥ 3o, (T W Tl
AW ) T T IHTFATT P
T f, g A AT FUST R
FIAT ¥ F0rw FA(AG {20 FH A
faqa gaferT & w7 ®527 T #31 457
FET | AT F 9 AL O 76 fA9q
& 1 &l A W gAT 2 § 91T, Wiy
EIT ® ¥ErE AT AAX A4 AR
7 A A qzF A i wamw 29 fowm
I FET | (swwawr) wOE AT L
TT HAG7 WO —FA[ % Z1 \EA AT
TIPM~—HT HIE AT TF A& & T4
T Ag ey dfaeE ) e faE 8,
i, wrw W7 afaeE AT a "
ST TAHT ARG, W WeT WHIT
71, A ST IV EY, WA TT TG

Now so far as the hon, Member who
has acknowledged his signatures is
.concerned, what happens to all of us
could have happened to him. 1t hap-
pens here when a call attention motion
is Yo be brought up, when a short
notice question is to be asked or some
oiher matter is to be raised, some Bon,
Members sign the bpavérs without
reading them., An hon. Member signs

SEPTEMBER 9, 1974
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such document because he trusis a
lhmther Member like Shri Unnikrishnan
or Shr: Dinesh Singh. On the contrary
one somelimes feels that they are
obliging by including one's name s0
that I would bring some pubbaty. 1
do not believe that every Mcmber in
every case takes care to find out what
exactly is the subject, whether he will
be able to go along fully with ihe reso-
lution or not. In a way it happens to
me also. Elvery day o large number
of people come, in the morning and
in the everung. Some have gol a Wiong
notion that if a matter 1s bruught to
me 1 can settle it. Particularly police
cases. It 15 not always possible. Yet
1 take ihe papers presented by some
vasitors, I do not ask my wisitor; Is it
your real signaturc® Will you gine me
another signature so thut I can find
out whether you have given ynur real
signature or not” It 13 agunst hfe
It 1s not done. May be somelimes nnu
1s fooled by a person who 1s too cle-
ver. Sir, it 15 a tribute to the CBI that
within a short time they have not only
found out who are not in the wrong,
but they have been ahle to cunfine the
whole thing to a narrow cirtle where
further investigation 1 hnece<sary.
Some names have been mentioned. 1
do not know whether they are correct
or nei  There 15 an assoctalinn called
the Importers Association in Pondi-
cherry, whose Secretary came for
securing Hecences. Other people also
came. One & _Pillni, a Supreme
Court lawyer, wrote the first or second
letter. There are several Pillais in
this business. .

SHRI ATAL BIHARI VAJPAYEE:
In the Commerce Ministry also. there
is ome Pillai,

SHRI UMA SHANKAR DIKSHIT:
Hon. Members of ParMament should
have enough discretion to distinguish
between the chaf® and the grain
Merely beeuiise two voé have  got
the sameé name, ~will'ohglie ang chesse
be considered the ssme way?
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Subsequently, nﬂ.er getting into
all- thepe facts, the CBI -ssked for
. permisgion 0 register a case. A case
has been,-registered under 4 or 5 sec-
tions of the Indian Panel Code. I do
not nemmber all the gections, but
1 . can give the purposes. One is for
eounlraeyﬁ—whlch is the widest pos-
sible mtmn CBI could have thought
of—read with section 420, which
everybody knows. There is another
section which covers the forging of
documents and still another against
using a forged document for some
ulterior purpose. Thug it is a wide
enough circle. Nobody woulg escape
out of the net
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ot wq CywA : [IEHAET Wy A
TE AAA )

st IuTEeT e @ ST I ST
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He is not a man who can be cowed
down or influenced hy the official
group. Whatever we do. he regards
regardg all of us as incurable, Des-
pite tHis, in a case where there is some -
doubt, he requires it to he entrusted :
to the CBI. ! 2

' d‘iwm:m@{ﬁaﬁm;
wi g ] S
- d’t FATHT ﬁn oy 'nt -ﬁ
qfcfeain & 3. o wmtved o
wr A feE fouN ST A feT
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Sir, C.B.L. is not a Government De-

partment, it 15 a statutory agency
, created by law passed by Parliament,
anc'l functions under the powers giv-
en by Parliament. If that agency
is not gufficient, have another agen-
cy. Even if this Committee {s ap-
pointed, what will 1t do?

W A N wqfAT g &
g g 49 v oY @ faed &, ag
& wwwgar dfew W a7 wfge
gAY § I W AR FAT AT
Y Ig wgr FFogw A |qwA
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We shall not be a party to the
creation _of a precedent which we
would regret Tor the vest of our hves
What would be thé nrecedent” If

there is any criminal case, Jnvolving —

a Member then 1t must go to Patlia-
ment Committee and Parliament Com-
mittee must call witnesses, lawvers
and expert agencies This 1s nyt 3
precedent which ] thinl, any sensr-
ble gentlemen will support. I would
beg of you to consider it in all ven-
ousness If you want o beat us,
beat ug with a polhitical weapon Do
not beat us with this, because this 15
a stick which can be used both ways

SHRI SHYAMNANDAN MISHRA
Who will investigate the msdemean-
our of a Member of Parliament®> No
other authority can do that

SHRI UMA SHANKAR DIKSHIT In
the eye of law, a Member of Parlia-
ment, an officer, a Minister, a secunty
guard, if you please, all of them have
the same position Only there is one
exception and that exceplion is that,—
if a dascloser 15 made by a Member in
the Sesmon of Parliament, that can-
not be enquired 1nto or investigated
by outside agency. We are not
going into any such discigsure. I am
saying about the disclosure regarding

finalised the matter 1 thunk
through thiz agency, we will be
able to identify and get hold
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Heences (Motw.)

Only after his statement is recorded,
we can whether Be is there in 1t
or hiof ~  Except on the question of
his Signature, he has not been exa-
mined. He hag said only that it .8
his signature  If he has said that the
signature, 1n question s his, 1t 18 no
more than that The other names
that he has given are names which
require more examination. There-
fore, I can have sympathy for him,
but I cannot plead hig case

SHRI MADHU LILMAYE Has he
given the names of any other Mcem-
ber of Parhament?

SHR1I UMA SHANKAR DIKSHIT
No, nut a single Member of Parlia-
ment

PROF MADHU DANDAVATE Has
he admitted having received mone}”?

SHRI UMA SHANKAR DIKSHIT
If he had sai@ that, then 1 would
have agreed to Parhament taking a
decision today 1tself. The matter 15
sull at a sfage where you cannot sav
that the person 15 guilty. Apart
from that, my mam reason for oppos-
ing the molien is that, once this House
agrées to accept the proposeg ar-
rangement, similar nstances would
comé up agamn and agan and the
Parlament work would be distorted.
1'5hould not be misunderstoos. Let
nobody mn this House, either on this
side or on that side mustake the stand
that the Government of India 18 taking
or, rather, I am lakmg on behalf of the
Government I do not say that the
matter should not come to Parliament
I do not say that, after the inquiry is
completed, it may not be necessary to
go to a Committee. I can imagine a
possibility Suppose, one Member 15
found to have committed no more than
an impropriety, we may have to come
here and ask you or a_gpmmitiee of
the House to go into it.JI am making
a promise, I am g@ivi assurance,
that, after this investigation 18 over,
the first thing that we will do is to
come to Parliament and say, “This 18
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where we have arrived; please tell
us what we should do’. It is only
after that, actording ‘o the wishes
of Parliamment, that we will proceed.
We are not closing the deor for fus-
ther investightion by Parliament.
There cam Pe ong remote poasibility
when the. fhatter can go to a Com-
mittee. We 1t is, today, my request

is thaf e matter should not be pres-
sed. ,* »

There are many other things which
some hon Members have said in
order to score debeting points. Only
five minutes are left now and I do
not want to take more {fme. I am
confirming myself to the Central is-
sue of the present debate, although in
conmection with unconnected subjects
certain hon Members did raise other
1ssues. For Inctance, our friend,
Prof. Madhu Dandavate, raised cer-
tain things and very guckly Mr
Madhu Limaye got up Mr. Maval-
ankar raised some issue. I thought
that it was sometling very innocent
and very quickly he asked the ques-

tionn. Mr Madhu Tumaye picked
up the papers before he had been
asked (Interruptions)

PROF. MADIIU DANDAVATE: This
ig calleg vigilant opposition.

SHRI UMA SHANKAR DIKSHIT:

1 submit that if it is the opinion of
the House that this is not a fit case.
this is 4 matter where there is suspi-
cion of a crime and hence it ig tiol a
~| fit “case 10 Be handled by a committee
of the House, the regolution that my
{riend, Shri Atal Bihari Vajpayee has
!muVed. should be rejected unanimous-

S

ot waw fawrér et :© s
w2z, A gq7 ¥ 77 qvor wifed
T ¢, §8 AT & (g g7 T N T
wR A O 1 7 feev & qen-

SEPTEMBER 9, 1074

Comm. re, grent of
uwwq (Motw.)

BT & ® qi7 & O Ffagt A vy Torae,
o geat ¥ sy faare wwly feg ey
O A9 9 § (wer wdY aw IO
adt frere & 1 Mg Wl W@ A AT
MU 51T Y 23 TAT $Y $ 57 QF
O WA ¥ qger fear fF gaw Al
y %y e 9@ g @l & 9
SEA gAY vy 5 wg avor qa @
fFaad graeg Fqil o wiee g€
ArARd Ao q2r w1 o @wAT

320

ot oo siwe fifo zRA O
WY H QT W FE 0P QT GO W
TSE JTHE /AT {777, TG ATV IIE )
& 7 odte dto mfe & geAT A AM
f {1 XA@ A6, § 3T 9T A H ovE W@
g % IF qEAT T AT K7L AHT AT
AT g Are I W F IRIRT
TT AR A% arRTH WA Fyfrovw
€T ) A GG (a0 1 AT
¥ a9 ag NIATA qrGi 7 An foawr
qai g &) MiT aql | o Ao
o 7 7 fasy §7 10 77 7 Alaw
% aww Jf @har

wi wew fagt. waga, : a3
R twa qwm

sft gwr wee @fgy wwT A
TROAT AT H A FE W E 1 ¥
a@ P Sy ar wmE aw
g oft wa A0

off wew fug Q) wmad : 5% WO
aTe T (AT T W § W7 EWAT W0
waw ¥ ¥ fag ,

st yur wWer Ofew ;W @Y
mw@iim:ﬁmm&w
g
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oft wew fagr) worsdt ;A G-
qUeqry X W1 B wET IAY EH AT
wT TOT A (e fr g7 wat #) o
fo@a 18 AWl ¥ AR ) faa g
forgy TEAs ¥ @ {194 @i wfear
¥ garHfear, 398 ATEAT T w1 aer
W foar mar 7 oeww  afw wv
N oF Far wd Prever 1 WY
o oft wy Povdr & Fsmer fawr
o oY z@ FT Famy o wfeEr
M AW E—WT9E  WIT GHAT—
wqnda %37 & fag @ fagn wnan
¢ % uwr dfuar g 21 T
WP W weRl ¥ AEy e
rAW Y FF@eNaTE
fay , sfr) & o 57 e et
wTgH= ], A% BT o9 AN gL
FTH W TET QT 7 I I WA
¥y, wq qg TH WRTAT 4 Ty, a5
¥ @ TE O AF), FAET WG ¥ IA®
|9 GRTT A AT Wi wrEen arfeE
§ fomr mm | s SghmET wEd
¢ 7 fzaire £ 3faw | 4 78 9]
7@y wrew A1 6T gew afrat adw
TN e oW 9! W N
wr vara wg) frer o St sgema
¥ w39 UTdEA & TES AW WRES
oR fod | OF wET A gw ArA
% F1 9gA Wi faeT a4 eI wraga
oy ama< w1 faar \iz dmw wAgA
g wfEl & A qg@ fear ar
qg wTaTT 3% fag g AfeT g 1%
oY gV W1gA T & WY 1§ [Tt
®T AT A3 41 w1 xw fag ag wrazT
vy faur may 7 faw s % S9T
faur § wedy WD A ST awr ¥
va¥ qg Wl & e femee & R
% § BYT, g WIATT TgE R0 T,
23 AR, 1972 %Y T¥ wrREy fowr )

21 HONEE) ¥ WAWT § WALA

licences (Motn.)

formm | wafofc ot a7 wvag =)
¥ oY qeAlgT T AT EF W whg
%7 9% 4 AR et sraey wied
7@ frar 9T | AT 9 WIS WA
¥ faos & a1 wag dav o) g ?
fav® grg & faviz = € ufim 4
T 9% ww ¥ 7g fommr dav )
gt v gz wrazw faw 97 wfawtr
fagre * Tzt ¥ WA AR W
& I qrERYY, FURS AR W AN
T wAl § oWt wew § 7 wwiY
gRT Tg A wE wed fo oW
waw far, feea # sax # Wix
fazw =|roTx wEvAd %1 @ famrn
ag TAET sow wATy wqr faEw
ITTNY ARG T T & &5 *747
¢ 7 (wwwm)

Wt wifwin &g AuY S g
AET T 1

Y wrw fayrlt arodelt : fady
e & I I AmET dre WY
wrfe ¥ frar | 3@ WY AvveT ww
¥ fa w6 faar, “feedie afdew”
% foq fear ) Srfr o aaT 7 wamar
3§ 9z TEW dlo dle wrke ¥
qaT AT HY F iy A o) s feee
afdee” ¥ Fdrsr w&v fawear
&7 777 ¥ forer =AY ¥ vy § fr ¥
TEIET FTHY AR T, ITF §F WAL
¥ ®Y¢ weey g 8, TA war fe wie
Wﬂ@ﬂ‘qﬁ!ﬂ‘eiﬂ‘oﬁgtm
IAR T A G | T HYo ﬂ'tﬂl‘in
# fagw =yTarT RA®Y w gyAr sy
% ofort & wee Y r ! W
Yo dYe wrfo ¥a®W warT WAt ¥
gfaaren & afy el g 7 it
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(3 waw Ay wwddi]

dto dro wrfo g Warw ¥ gur wIET
q, Vg HATEE B NG NE FAG §
afew dro drowrfe T &

ot g shwr  Bfww - forwr
T Ty & A g < Her A g

it vew fagr®t  arwdad ;e
g e dYo dfYo mrfo & Wwiaw |
gur € dfew wr o o wifo w1
w19 7& § fx fow wartw ¥ wafus
meeT T TATHT & WA FY @yAr
s FI g Tk Ao E ?
o oo urdo Ty TIF w wWiA-
e g guEr oY fadw s
At F o d@Yo Yo wrfe & WY
AT FTA FT & A4 qRAr 7
T wgw vt ferf mmee @
g

werq AgRy, ffas N ¥ W@
§ fs  swRCwT Wt ST § Sl
wr gy 81 wEww @ ey O
& mwe 3 wrk wwrar v € 1 (sawaw)

gy fr wTw & WA
aat & @ % faarz 7gy 91, 0w wiw
e ft gwfam aeen affamed
=& w1 @ fogr war

& quwT g § frowr afy ae
oft I R
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wt gt owe dffew : 3w ¥
wxw w7 gaw §

sitoew fagrét wwddy . ww
o mifaaree & o ¥ ¥ e A
SRET WETw, T AW & fyvrars
Tgr @it wr wedr & 1 wediw
wfafa gux gaw & wroaor g7 faa
FLET § ) S & ®9 afk 39
WIUH ¥ FCE AT IF yr A
AANT w9 qFar 8, ¥ g avedy
g

vewe wgww, ww fafwer am
dady # WIET TG WA FOT § a1 5N
®I® ) gAHwAr & fq0 gw ggr 9w
¥ fam® srad #@ g1 dfew
TIAT A B AFT wiAm § A 5w
fefaas && gwar &, arge oA §
gH% IAA T@T gy adY | w90 A
favrae TaT Y 9 Wgw W & quin
AT WIT SWE WY wINor
F IR & Af A wr owat ?

st Iut wer Ofew o oF

Fr€ dmr gwiw A X1 oar A
AEET )

SHR! SHYAMNANDAN MISHRA:

Taking one’s position as Member of

Parliament for promoting one’s own
material interest

ot AW WTE (WHIAT) @ A W
wit fem gur & fiw ofr v oy o
¥ wyy Ahfaw vrier & foy ek
wrawr At aw fear qr 1 qg Arfad
war gt § W o !

oft swew fagr®t el : weaw
o, wre 5u gw fag §F s oY wTw
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% fad gaflw wfefr =9 1 avw
w1 g

et qg § fw oy ww & 7
Ao & A & ot o ¥R qqrg
af wg ore ¥ Py afY Y, ANV
& for aft 1)

oft v viwe ey Sw 7 ani
qx & faur |

SHRI SHYAMNANDAN MISHRA
He was condemned by {he House for
this affrontery

st Iwr wer dfew W TH
¥ fw 3dF N Far a7 a7 aeE A FET
o1 w17 gAfAT IR F weIT AN Ay
rywarly 1 A grIA ¥ werv fad 4
S T A8 7T 1 ¥ grIA ¥ w7
o &Y freaft & € 1A

st suTwwRw faw @ISR oA
Fegia wa &1 foy; frarg a7

oft wew fagrt sy wea
o, »ft T WGA W A WTAT fF WA
q7 W T fra ) P g & oAz
a4t qur ot fr 7z 20 FvET AT
¥ ? 20 wzFar 4 fam o @A
Ty WM § T R g7 A7 fRar @
¢ fr s <Ea foT 0

SHRI NIMBAKLAR It was the
first signature you are saying yourself

ot wew fogrd ardady | A wE
@ ¥ % qgwT 37 &7 AT 97 wRivy
In ¥ g0 faay nat B6 Y T
R mivmasmyqe &
afY | ¥ Wro dro wrEo W Wiw FVY
wragwgfal ? wreto f1o wurfo
yHEA AT Ug R § 7

licences (Motn,)

ot wy fmd  qET FTEQ F
N oy g Wign W X FAT 4787 7

ot wew fagr®t wrodft AT IE A
aqr 4 q87 Tdr ? (™)

it Iur siee ffwm IR wET
IE aft wrAw ¥ )

st wew fugrd st W7 I
# 3¢ 78 1 71 fa “femzy’’ & mwe o
2 & w9 wiazw fRaa & fau Wi
reaw fzam & fa a1 4 voar forar,
F g wraT wEr 87

st Iw sier ffwa od few
71 wrf frtf gure a8

SHRI SHYAMNANDAN MISHRA
He 15 trying to ignore everything

st wew fagrdt ot of &Y
Iy T gE 7 waw A, oW &6
Lkl (wwrwwrr )

SHR' UMA SAHNKAR DIKSHIT
Allegations have been made He has

not been asked and he has not ad-
mitted

SHRI SHYAMNANDAN MISHRA
Sir on a2 point of order Hon Mem-
ber Mr Jyotirmoy Bosu had drawn
attention to the cntire Bhitz  report,
which incduded a serious  allegation
that an hon Member had taken a
bribe of Ra. 1,50,000 In effect the
hon Minster says that he has decid-
ed to ignore all these things

SHRI UMA SHANKAR DIKSHIT
The allegation «til] stands

SHRI SHYAMNANDAN MISHRA-
What did you do about it?

ot wew fayrdt et s
wERE, R @wr ifag 1g et wfea
Famr A Rar ow AR A
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[ wrer fegret wrwqa)

Ty g Y & fi o oft g g W
w ff arar A aeTd ) . L .
(wwwawr) o dto wrfo Wit ww fat
B qfcorms o< w¢y gw @AY & | qTQq
ATHAT T19 FEA ¥71 §, T TF TH AT
! wmfory wTar & fiF fom Wy &6
NTETAT &Y IG Y o Ao Wi ¥ FF
T EGT X TET W RS
TETRH! 7 FE § AT A€ Iy
wat g« fwa fafa welt wiiew wed
Eraaomadida 3 Sqemgfaag
fradfaesg’ s AEm T 3w
¥ wifnw § fr = 7 7wl faomae w1
fog 3@ & uwo WMo W7o ZTfEw T
7§ =g fea ¥ famrs afaa e ok &7

SHRI MADHU LIMAYE Let Mr.
Gokhale reply.

SHRI H. R. GOKHALE: 1 have
already stated earlier, persons have
not been identified. They have to be
identified during investigation which
has started after the registration of
the case.

st v fagrdt Wl e
aEygy, T ArGd AT AT wrAE R 7
TrwThREr F5 fan ¥ faere ¥ 7 €4
Y mrATEA dHan wA U
{(wrwaa) s fom 7 & s fag
ar R § ) aaTHifed, TR g oA
TR KO K A TS FYAE T0N | aE
waTe %g favars o 94T AR s fr
MY TR FTT T Ag F ST 37 4007 ¥
srraT Wvgd &, worfadt at xfey oA
Mg § W7 fom & aq w7 A7 97
TNE G § I N AV R WY AN
¥ wrfwy w7 wwA £ ) 4 A
X ¥ 17 wa A A, WA AwfET HIOw
o afrey #y wire ot TAfey 237

SEPTEMBER 9, 1074
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qTY A I FIAT G Ao Wrhe

¥ o @ oqw wdt wgee g
wTw #re dto wrfe waAT fadnt
T X farw Y oam A ot
) wuw wher, & Wi aww
“ET ISTAT AP E | XH AAT W WEh
e ez & ATl ¥ 9F gy
2 qfF Y HTAY R FF Wrodtonuro ¥
Y 7% B oo dro wrfo YT W FAM
e HT FT faat &, ar WAt ¥ araei Ay §
17 ES RIAA ¥ Ag+Ar 8 {amaw oy
& 158y Yo o wTEo ﬁ]‘ﬁ'@?qﬂ‘
o6 FAENWS S8 AT 9T, wfade
ST A0F TTLITAT T AT E | T8
FfATHz 71 FATRT & | 0T FodTonqTio
W EfEr@iad 2 oz wEr wHw
w34 ¥ {37141 27 ary qvr =X § 5
#o Ao ArEo &1 AIFT AT | 17 &
HTRA ATY mettadeg Araq /Y fam
" AT wiawdt H5iemfrr & A W
T F W07 F AR A A BT
TIEARTE or T FE T qie TyomiEo
FETIH TR <41 47 T e AT IR
FWETIH QTN AT ATFT m:frj
g Aoy & wIiq qrfvaoas 754
AT A4 AT g7 # T4 R fRieew
AAIZT B TIR WAL TN

SHRI SHYAMNANDAN MISHRA.
Wheo will investigate”

SHR! UMA SHANKAR DIKSHIT.
After the first Investigation is oaver,
then, all these questions will arise

SHRI SHYAMNANDAN MISHRA.
They have to go concurrently. Then,
alone, {he threads can be linked.

ot grw fagr® woRdt : weTH
7RT, 17 wh AH@ @ AwE A
T &2 R E 3TN oY fafu wolt T
AWAT {3 ThASTNygs Ty O
I ¥ o i
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g welt W A § P oy Ja o
W w3 ¥ N wrRar e wfqarae
& grRy w1 AT § W fev s
nfe®e IfeT @7| ar FaE W
ST FAT 97 & & 1 & fafw way
® IIIT AT A

“It is our view that these matters
can be looked into only by a court of
law. The proper agency the statu-
tory agency that can investigate into
the matler is the court™

SHRI H R. GOKHALE Please re-
fer to my remarks on the subsequent
occasion. I have smd at that time
that we shall take the Tiou'e into
confldence after the investigation re-

|

port was available After the results |

of investimation are availoble we
shall take the House into confidence,
the whole matter 1s open io the
House to consider at ithat time

st wrw fagr® aTodEt whrev
WY w5 7 S ATHET wEra]E wn
FQAT T gTIW FAT FT 7 A/ IW
YT AT WA A AT AT T I A7
QAT AAA TR 4 fF AT e w1 3
gRM @ & forr 3 1 s AT ¥ oOeT
O%T ¥ WY §) a1 MTAT A% HELT TAT
grfore ¥, @ 77 ) A afar ¥ )
spdfE ramgs mmasr Ay 2
% & i syt s arieaTie g ey
# W1 7 WY fov fra) & €12 & qreen
w51 faar at orfearied wwdr woeY
FRofaR FIAN | 57 HQw AwfEw
¥ T & avwar Ay § Afew 5
qadry faasT 2T SEETRT R TR
aft # 1 gw ey arfeamae s
gl ¢ fe oF I weeT TRE ar
w1 Ty At f5T IR wrea & gAY ARy
Rorasar ¥ ArarmE ¥ ae @@
a7t & 1 oY v EY Yk © 9w
& 38 mc s wETeE X AT /FAT L)

\
i
§
i
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EFT 57 NeN, & 4Y 39T 2 fawr ar,
wfe ag a7 3% a9 Ty Al
Ty A AT 2

Q% WH srey T A
T d?

st wew fagrd aoR@  w{E
A & fr a3 19 999 & & arq
gfrar &t i 2y zafe w29 € e
feedft  wgfafaer Fruriom § o
HEITATTE | TR T HTAAF AT |
BT AT FTUA & FTATOT THI a7
T RTT FLATET ITFT A19 30 9i7 a8

FHZT HIT WEITATT FT AT FT GHAT
2.

% WA T
Fim

Era il o

st wew fagrd aeR@ TR
ST AF AT SF 13T T979 § WTUT §
1S frcey &7 Agr W 2

77 2 % 3¢ 29 fqq17 7 =lq
HY F7TH ART TT AT7 AT 97 $7
s #1210 & veqr amw g fr
@ ay wri g oAy wravi  Fr oy
FAOAGHT F ATT7FATIV QISR AT
31 @1 wafy FamArTear § w AT
B9 f¥ SHT AFTAT AT 1 IEA gAY
Aty 731 faargicgstare 5§
RAT T2 | AT TR AT FT W WRR
AT T M AT F v wr g & A
dt ar ol o ey & aEr 4w
et feeel! & ow waEa ¥
ug WY 8y 47 f& |7 &7 5 7 o qav=
A1 & 799 #Y wafe goATe MY A
af | |y w1 § wgr wav f gaw
9% AT FCATTT T/ OFT 774 W ow s
fex s faw 1w oweYfaw FroMr &
7% AT A wed wh 4 Wiy g
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[ wrrw fayrt wrugdt)
frmmadrdfrard qc & femr &1 v
ot wg § e it e sy Yy zaTe
WY EHTTE FY THT § WY R ) ww
ST A F & forg a1 A s
QN & 979 AT TRAT |

Q¢ WS weer WY 94T
FUEW |

st ww fagrdt st EW O
TEY FTUT | W AT B AT FRE
forg o q@aT 1 g 9 wAT A &
Y Ew WY 78T T1gn § o ag o) gy
T

afaqrz gor g ams gr af &
AN AroN A A F G fd Fw | wrz
wwArfant,  JfwrT Igmafal,
sgrarfeal | wamrfors Flamgr &
os wifya wegua & ) g7 9rzAn
o ¥ 31 Avfaa waaa £ rardy v
2 | VT HaW T® GRI WY ATgEA 27
wagr e gef@tamm g 5
argda &9 ¥y 7afT w|r &, ag @ngEw
qrfqz nw gH wer Y9 w@r &7
aEA N & fF s Sr $S AT AAT AT 7
BT 2 IFH GICL AZT AL ATZL TEr 4y
A WY F ATQAY, A WIT AT TR
59 foew & fear § 1 o) # qar w9
wWAFRE L1 FTAwm AT ar Al
WAt 47 fF AT aMET 9T WIT 99
fasre awz 3 AfeT wrex qar afy
feqr | AT gMET AR & .

“The House further resolves that
in s0 far as Shr1 Tulmohan Ram,
one of the alleged signatorles to this
representation 18 concerned, his
conduct ever since the revelation of
this licences' issue amoums, prima
facie, 10 an admussion of guilt, and

SEPTEMBER 9, 1874

Comm. re. grant of 332
licences (iMoin,)

ihat therefore, pending the com-
pletion of the probe Shri Tulmohan

Ram be suspended from the service
of the House "

TgAa It ¥W FWET B AfY Fraw ooy
Rare 7 § 1 ¥ o gwAGT TH ®
farsre ot g 3 Ay v

qF s woer - g agt W

Wt wew fagrdt ot w2t §
A WY Y e § 7 I WA ATy
T e HIR O wa AW R )
FqT AT AET ST AT ? ol qAAET
NERLLEIR: LR R i f ST
qdt At w7 ¥ fa oY saYfmin ag #
TR SYAY FT QAT A F AUEAE |
T qZ GYATT U AT qOeE 2t a9
&

st InTvee ffww  oF AE A
YT 7T, AT T T |

st wiyfin wg : ;wETNNd?

ot wew fagrdt st wwe
Fmaar fra et e w1 areeT Ay
ar § A 9 arferaniedy ot Yy A
w1 eI T AaT wrigd | wely 3w g
geTarfearie Y wAET w7 ¥ T
& f aw ave go FALY i 437 § ) fuT
=Y ¥ qrary 97 frar gt s @
oY |13 wYT off wor xy avy ¥ aerd)
&4 1 faviarfawre afefa § god Wit
qrft & T "z wry afyamy fear
afvr wTor TN asdlg w4 W
sfssr wn w7 dY § ) agt wgwy W7
wrersra w ey dar g, Tg Wy T
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WY T P waT ST & Wi 9T,
s FEEAT & TR & WTRE XA
gl ¥ 5% 98 #< fawrd ady <
axx § 7 v ad s Ewa § av
9 AW ¥ Awaa ¥ foq wiesw 7@ )
o umg & fr AT smeT  SEE
WL frqy aTg W g9 W 1@ 9
aw ¥ f5 o faarm 1 WY IR
¥ ¥ 9T I@W) 3FT Awa §  Afww
NEATA ¥ FFTAT TF AT {§ WK
fergeara #Y56 0T J7aT FY FAATAT
FadY Wa § 1| WY AU ST FHA
wwa § AfeT woT wrar & wifaa w1
AT & TN &7 A AgY AT ESA |
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licences (Motn.)

mentioned 1n the representation
and to make necessary recommen-
dations in that regard’

Substitute—

‘to constitute a Commitiee of the
House consisting of 15 Members, to
be nominated by the Speaker, to
econduct an 1nquiry to identify the
persons circumstances and factors
that have tended to lower the dig-
mty of the Lok Sabbha as a whole
as a result of alleged assomation of
names of some Members of Lok
Sabha with the recommendation
letter for the grant of licence to
the parties referred to in reply to
Starred Question No. 730 in the
Rajya Sabha on 27-8-1974 and that
the Committee may submit an in-
terim Report on the first day of

MR, SPEAKER 1 will now put
amendments Nos. 1 and 8 moved by
Shr: Madhu Limaye.

Amendmenis Nos.
put and negatived

1 and 8 were

MR. SPEAKER I will now put
amendments Nos. 2, 3 and 9 moved by
Shri Samar Guha.

Amontments Nos. 2, 3
put and negatived.

and 9 were

MR. SPEAKER: I will now put the
amendment of Shri S N, Banerjec to
the vote of the House The question
is:

“That in the Motion,—

for ‘that with a view to ensure
high standards of conduct in publie
life by Members of Parliament, a
Parliamentary Commitice compris-
ing of 11 Members nominated by
the Speaker, be constituted to exa-
mine the entire matler relating to
the representation made to the Mi-
nistry of Commerce over the al-
leged signatures of 21 Memberg of
Lok Sabha. the revelation made by
the Minister that most of these sig-
natures are forged and the actual
allotment of licences to  parties

Winter Session.” (4).
The Lok Sabha divided:

[23.21 hrs.

Division No. 27]

AYES

Bade, Shr: R. V.

Banera, Shri Hamendra Singh
Banerjee, Shra §. M.
Bhagirath Bhanwar, Shri
Bhattacharya, Shri S, P,
Bosu Shn Jyotirmoy
Chandra Shekhar Singh, Shri
Chandrappun, Shnn C K.
Chaudhary, Shri Ishwar
Chavda, Shr1 K §
Dandavate, Prof Madhu
Gowder, Shr1 J Matha
Hasra, Shr Manoranjan
Kalingarayar, Shr1 Mohanra)
Laly Bhai, Shnm

Limaye, Shri Madhu
Manjhi, Shri Bhola
Mavalankar, Shn P. G
Mayavan, Shri V.

Mehta, Shri P. M.

Misra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Pandey, Shri Sarjoo

Parmar, Shri Bhaljibhai
Ram Hedaoco, Shri

Reddy, Shri Y. Eswara

Saha, Shri Gadadhar
Sambhali, Shri Ishaque
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Sen, Shri Holun

Sezhiyan, Shri

Shastri, Shri Ramavatar
Singh, Shri D. N.
Vajpayee, Shri Atal Bihari

NOES

Aga, Shri Syed Ahmed
Agrawal, Shr1 Shrikrishna
Ahirwar, Shr1 Nathu Ram
Ambesh, Shri

Ankmeedu, Shr1 Maganti
Ausury, Shri Zigur Rahnian
Appalanaida, Shr

Azad, Shr1 Bu, gwat Jha
Babunath Singh, Shri
Banerjee, shrimat; Mukul
Barman, Shr1 R. N.
Barupal, Shnn Panna Lal
Basappa, Shri K.
Basumatari, Shnn D.

Besra, Shri 8, C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.
Bheeshmadev, Shri M.
Bist, Shri Narendra Singh
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chawla, Shr1 Amar Nath
Chhotey Lal, Shri

Chhutten Lal, Shri

Daga. Shri M. C.

Dalbir Sinh, Shri

Darbara Singh, Shri

Das, shri Anadi Churan
Das, Shri Dhamidhar
Dasappa, Shri Tulsidas
Deo, Shri S. N. Singh

Deshmukh, Shri Shivaji Rao S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Dnda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti Shri Biren

Ganesh, Shri K. R.
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.
Gokhale, Shri H. R,

licences (Motn.)
Gomango, Shri Giridhar
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hansda, Shri Subodh
Hari Singh, 8hri
Ishaque, Shri A. K. M.
Jagjivan Ram, Shri
Jamilurrahman, shri Md.
Jha, Shri Chiranjib
Kadannappalii, Shri Ramachandran
Kailas, Dr.
Kakodkar, Shri Purushottam
Kale, Shri
Kamble, Shri T. D.
Kumla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Lakshminarayanan, Shri M. R.
Lutfal Haque, Shri
Maharay Singh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Maihi. Shri Gajadhar
Majhi. Shri Kumar
Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain
Mandal, Shr1 Yamuna Prasad
Mehta, Dr. Mahipatray
Melkote Dr. G. S.
Mishra. Shri L. N.
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Munsi, Shri Priya Ranjan ™as
Murmu, Shri Yogesh Chandra
Murthy, Shri B. 8.
Negi, Shri Pratap Singh
Oraon, Shri Tuna
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Sudhakar
Pant, shri K. C.
Paoki Haoklp, Shri
Parashar, Prof. Naraln Chand
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Prabhudas
Patil, Shri T. Al

Ridraik , 84 '8,
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Pradham, Shri K.
Qureshi, Shr1i Mohd. Shail
Raghu Ramalah, Shr1 K
Rai, Shrimat: Sahodrabat
Ra) Bahadur, Shn

Ram Dayal, Shri

Ram Dhan, Shii

Ram Prakash, Shr

Ram Sewuak, Ch.

Ram Singh Bhai, Shn
Ram Surast Prasad, Shn
Ram Swarup, Shn
Ramshekhar Prasad Singh, Shn
Rao, Shrimati B Radhaba A.
Ruo, Shri M. 5 Sanjeevi
Rao, Shri M Satyanarayan
Rao, Shrl Nageswara

Rao. Shri P Ankineedu Prasada
Ravi, Shr1 Vayalar

Ray, Shramat: Maya
Reddy, Shri1 M Ram Gopal
Neddy—Shr—P—Bavepn
Reddyr—Bha-P—Cenga
Reddy, Shri P Narasimha
Reddy Smi P V.

Reddy, Shn Sidiam

Rov Shrn Bishwanath
Sadhu Ram, Shn

Sami, Shn Mulk: Ra)
Samanta, Shnr 8. C

Sangh: Shn N K.
Sankata Prasad, Dr.
Sathe, Shra Vasant

Satish Chandra Shrn
Savitri Shyam Shrunat:
Saveed Shri P M

Sethi, Shrr Arjun
Shalguat Jung. Shn
Shahnawaz Khan Shri
Shailam, Shri1 Chandra
Shambhu Nath, Shrt
Shankar Dayal Singh Shri
Shankar Dev Shri
Shankaranand. Shri B
Sharma, Shri A, P.
Sharma, Dr H P
Sharma, Dr Shankar Dayal
Shastri, Shri Biswanarayan
Shastri. Shr1 Raja Ram
Sher Singh. Prof

Shinde Shri Annasaheh P
Shukla, Shri Vidya Charan

heences (Motn.),
Siwddheshwar Prasad, Shn
Sinha, Shn R. K.
Sohan Lal, Shn 7.
Surendra Pal Singh, Shry
Suryanarayana Shn K
Swamy, Shn Sidrameshwar
Tuarodekar, Shri V. B.
Tayvyab Hussamn, Shn
Tewart Shri Shankar
Tiwary, Shr1 D N
Tomin Singh Shn N
Ulkey, Shrnn M. G
Unmkrishnan, Shri K P
Verma, Shrn Balgovind
Vikal, Shr: Ram Chandra
Yadav Shr1 Chandraijit
Yadav. Shn D P
Yadav Shn Karan Singh
Yadav, Shri N P
Yadav Shni R P

MR SPEAKER The re-ult * of the
division 15 Ayes 34, Noes: 175.

The monon wa, Negatived .

MR SPEAKER Then there is the
amendment moved by Shri B, V.
Naik

SHRI B V NAIK: S, I am Tis-
ng on a point of order. Shri Seczhi-
van said that this amendment will
amount 1o conninance, Interrup-
tions) Rule 344(2) says that an
amendment shall not be moved which
has merely the effect of a negative
vote My amendment demls with the
composition of the Commuttee.

SHRI ATAL BITHARI VAJPAYEE:
I accept Shri Naik's amendment.

MR SPEAKER: 1 will now put
the amendment of Shri B. V Naik to
the vote of the House. ~

Amendment No. 5 was put and
negatived.

MR. SPEAKER: I will now put
the amendment of Janeshwar Misra
to the vote of the House

*Sarvashrl B. V Naik, Vidya Dhar Bajpai, P. R. Shenoy and S. K Sarkar

also recorded their voles for NOES.



339 Constn. of Parly.

Amendment No. 6 was put and
negatived.

MR. SPEAKER: Then there is the
amendment by Shri P. R. Shenoy,

SHR] P. R. SHENOY: In view of
the assurance of ithe hon. Minister, I
do not press my amendment.

Amendment No. 7.was, by leave,

withdrawn.
MR. SPEAKER: I now put the
amendment moved by Shri Nimbal-

kar to the vote of the House.

Amendment No. 10 was put and
negatived,

MR. SPEAKER: I now put the
amendmenty moved by Shri P. G
Mavalankar to the vote of the House.

Amendments Nos. 11 to 13 were put
and negatived.

MR. SPEAKER: I now put the
amendment moved by Shri Daga and
Shri Chandrika Prasad to the vote
of the House.

Amendment No. 14 was put and
negatived,
MR. SPEAKER: I now out the

amendment moved by Shri Sezhiyan
to the vote of tha House.

Amendment No. 16 war put and
negatived.

MR. SPEAKER: I now put the
amendment moved by Shri Vajpayee
1o the vote of the House.

Amendment No. 15 was put and
' negatived,

MR: SPEAKER: 1 mow put the
motion moved by Shri Atal Biharl
Vajpayee to the vote of the House,

The question is:

“That this House resolves that
with a view to ensure high stand-

SEPTEMBER 9, 1674

Comm. re. grant o
licences (Hm.;’ M

ards of conduct in public life by
Members of Parliament, a Parlis-
mentary Committee comprising of
11 Members nominated by the
Speaker, be constituted to examing
the entirc matter relafhg to the
representation made to the Minigtry
of Commerce vver the alleged sig-
natures of 21 Members of Lok
Sabha, the revelation made by the
Ministur that most of these signa-
tures are forged and the actual
allotment of licences to parties
mentioned 1in the representation
and to make necessary recommen~
dations in that regard.”

The Lok Sabha diwvided:

Division No. 28]
{2326 hrs

AYES

Bade, Shm R. V.
Banera, Shr1 Hamendra Singh
Banerjee, Sht1 S. M.
Bhagirath Bhanwar. Shri
Bhatitacharyya, Shn S. P.
Bosu, Shit Jyotirmoy
Chandra Shekhar Singh, Shn
Chandrappan, Shr C. K.
Chaudhary, Shri Ishwar
Chavda, Shri K &
Dandavate, Prof. Madhu
Gowder, Shri J. Matha
Hazra, Shnn Manoranjan
Kalingarayar, Shr1 Mohanraj
Lalji Bhai, Shri

Limaye, Shri Madhu
Manjhi, Shr1 Bhola
Mavalankar, Shri P. G.
Mayavan, Shri V.

Mehta, Shri P. M.

Misra, Shri Janeshwar
Mighra, Shri Shyamnandan
Modak, Shrl Bijoy
Pandey, Shri Sarjoo
Parmar, Shri Bhaljibhail
Ram Hedaoo, Shri

HReddy, Shri Y, Eswara
Roy, Dr. Saradish

Saha, Shri Gadadhar
Bambhali, Shri Ishaque
Sezhiyvan, Shri

Shastri, 8hrl Remavatar
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Singh, Shri D. N.
Vajpayee, Shri Alal Bihari

NOES

Aga, Shri Syed Ahnied
Agrawal, Shri1 Shrikrishna
Amrwar, Shr1 Nathu Ram
Ambesh, Shn

Ankmeedu, Snri Maganli
Ansari, Shr1 Zisur Rahman
Appalanaidu, Shri

Aczad, Shri BhagwatJha
Babunath Sigh, Shri
Baj)pat. Shnn Vidya Dhar
Banerjee, Shrimat: Mukul
Barman, Shri R. N
Barupal, Shr: Panna Lal
Basappa, Shn K.
Basumuatac:, Shr D.

Besrd, Shrt 8. C.

Bbhagat, Shr1 B. R.

Bhagat, Shr1 H. K L.
Bheoshmadev, Shn M,

Bist, Shri Narendra Smgh
Buta Smgh, Shn
Chakleshwar Singh., Shn
Chandrakar Shr: Chandulal
Chandrika Pracad, Shri
Chaturverdl, Shnn Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chawla, Shri Amar Nath
Chhotey Il.al. Shri
Chhutften Lal, Shri

Daga. Shn M C

Daltar Singh, Shri

Darbara Singh. Shri

Das. Shri Anadr Charan
Das. Shra Dhurnidhar
Dasappa, Shri Tulsidas
Deo, Shri S. N. Singh
Deshmukh Shri Shivaji Rao 8
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda. Shri Hiralal
Dumada, Shri L. K.
Dwivedi. Shri Nageshwar
Fngti. Shri Biren i
Ganesh. Shri K. R.
Gangadeb, Shri P.

Gautam. Shri C, D,

Gavit, Shri T, H.

Gokhale, Shri H. R.
Gomango, Shri Giridhar
Goswami. Shri Dinesh Chandra
Gotkhinde, Shri Annasahch

licences (Moin.)

Hansda, Shri Subodh

Har1 Swngh, Shn

Ishaque, Shnn A. K. M.
Jagiivan ham, Shri
Jamuluriahman, Shti Md,

Jhda, Shnn Churannb
Kadannuppa.a Shri Ramachandran
Kailus, Dr.

Wakodkar, shry Purushotlam
Kale, Shri

Kamble, Shn T D.

Kamla Kumari, Kumait
Kapur, Shii Sat Pal

Karan Singh, Dr

Kaul, Shruuatl Sheida

Kedar Nath Smgh Shn

Kisku, Shnn A K.

Kotoh: Shn Liladhar

Kureel Shri B. N
lLakshiminarayanan, Shn M. R.
Lutfal Haque. Shn

Mahara) Singn  Shri

Mahata. Shri Debendra Nath
Mahishi, Dr Sarojni

Majhi. Shr Gajadhar

Mazhi Shri Kumar

Mataviya, Shri K D.

Mandal, Shr1 Jagdish Narain
Mandal Shn Yamuna Prasad
Mehta, Dr Mahipatray
Melkote, Dr G S

Mishra Shnm L N.

Mohan Swarup. Shn
Mohapalira. Shri Shyvam Sunder
Mohsm. Shn F H
Muhammed Khuda Bukhsh. Shri
Munsi, Shri Priva Ranjan Das
Murmu. Shr Yogesh Chandra
Murthy. Shri B S.

Nuik. Shri B V.

Negi. Shr Pratap Singh
Oraon, Shri Tuna

Pahadia. Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey. Shnn Sudhakar

Pant, Shri K. C.

Pankm Ilaokip. Shri

Parashar Prof Narain Chand
Partap Singh. Shri -
Parthasarathy, Shri P,
Puswan Shri Rumn Bhagat
Patel Shri Prabhudas

Patil, Shri T, A.

Pstnaik, Shri J. B.

Pradhani, Shri K.

Qureshi, Shri Mohd Shafi
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Raghu Ramuaiah, Shri K.
Hai, Shrumati Sahodrabai
Ra) Bahadur, Shn

Rum Dayai, Shn

Rum Dhan, Shri

Ram Prukash, Shn

Ram Sewak, Ch.

Rum Singh Bhai, Shri
Run) Surat Prasad. Shri
Rani Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shrimali B. Radhabai A.
Rao, Shr1 M. S. Sanjcevi
Rao, Shri M. Sulyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankincedu Prasada
Ravi, Shri Vayalar

Ray. Shrimali Maya
Reddy., Shri M. Ramn Gopal
Reddy, Shri P. Narasimha
Reddy. Shii P V.

Reddy. Shn Sidram

Roy, Shri Bishwanath
Sadhu Ram. Shri

Saini, Shn Mulki Raj
Samanta, Shii § C.

Sanghi Shr; N. K

Sankata Prasad, Dr.
Sarkar Shn Sakti Kumar
Sathe. Shri Vasant

Satish Chundra Shri
Savitri Shvam, Shrimati
Saveed, Shri P M

Sethi, Shri Ariun

Shafquat Jung. Shri
Shahnawas Khan, Shri
Shailani. Shr Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shrn
Shankaranand, Shri B.
Sharma, Shri A, P.
Sharma, Dr H. P.

Sharma, Dr Shankar Dayal
Shastri Shri Biswanarayan
Shastri, Shn Raja Ram
Shenovy Shr P R

Sher Simmgh. Prof.

Shinde, Shri Annasaheb P.
Shukla. Shri Vidva Charan
Siddheshwar Prasad Shri
Sinha, Shri R K.

Sohan I.al. Shri T.
Surendra Pal Singh. Shri
S8uryanarayani. Shri K.
Swamy. Shri Sidrameshwar
Taradeknr. Shri V. B.

SBEPTEMBER 8, 197¢
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Tayyab Hussan, Shrj

Tewari, Shr1 Shankar

Tiwary, Shri D. N.

Tomb: Singh, Shri N.

Ulkey, Shr1 M. G.

Unnikrishnan, shri K. P.

Verma, Shr1 Balgoving

Vikal, Shri Ram Chandra

Yudav, Shri Chandrajit

Yadav, Shr: D. P.

Yadav, Shr1 Karap Singh

Yadav, Shri N P.

Yadav, Shn R. P.

MR. SPEAKER The result of the
division is:
Ayes: 34: Noes: 179,
The motion twas negatived,

MR SPEAKER After thug motion,
when it will be inquired into, sume
people might approach the Speaker for
compariug the signatures of MPs and
for other things I hope, atter this,
our office should not have any objec-
tion 1f they are approached for com-
parmg ~ignafures or 1if they want to
interrogate anv member

SHRI SEZHIYAN  With your per-
mission

MR SPEAKFER ] wuant your guid-
anve beeause. though T huve the right
ti show, [ thought I must sound you.
Thete should be no  excuse later on
that this thing was not shown, permis-
w0n was not given and hence it has
Tween delayed. From my side, for com-
paing signatures or if they want to
interrogate any Member out of those
21, T will have no objection

1 thank you all very much. This
Se«sion has been one of the most me-
morable Sessions in my life as a Pre-
siding Officer. I have really siarted
fhinking that T should have some more
tonics during the inter-session period,
so that when we meet next T may be
stronger.

Thank you all. We now adjourn

sine die
23.21 hbrs.

The Lok Sabha then adjoumed sine
die.
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